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LOK SABHA oft vt Wt :
nday, Nov er 8, i q .
Monday 1:; 'e;r;:‘? ( ;a k;:;zf&/ Kartika ::: :?::m
o gANA T
The Lok Sabha cr;tl:z’tc;: Eleven of the ot wervirer fieg -
[MR. SPEAKER in the Chair ] 2‘“ “ b
ORAL ANSWERS TO QUESTIONS @ E::;;
qrfceaidY gad & wreor favarfen ge TMo TAX & :
wifeadt w1 gaata off {r WgwT
_ -+ &Y Wwo Ao fammewre :
*90. oft wg fawd : ¥o TR RATET wifgar :
St wTyl o sawrwen fawly :
= fesaarg g : &7t Yo Wio ATqE :
T To go framt : Sy FTHCAT
S Fo Wo WA : ot e qewmoe :
sTRAT [T TYETAY ¢ I URATE qNN
it garare fay : oft qaww
FF T FTAEIT TTERY o flere ww Xeww
ot w13q fag fagra : oft aar fag -
Tt YT TGAT ) Y ATaT WA
wraat arvdsa<s faqg ¢ st g fag ¢
= TRs I Tifear : I NIFTA TqA :
ot fgewatager : Ll e
W o Wo TWWT : oY Tlo W8T :
oI Ho To wwanl : oft fegeaT qa :
) wqe fag : Sl TR IW T
=t o o XA : st oo e ey :
i L wft fasey qrowy :
it acfeg 4t - it fastiw waw
it Wi w&T oy st sgEAT WS )

sit ®o w0 frawt :
*l go Wo AW :

w1 Semr A4t 37 q@E A F

o{! qremT ; v fe:
off o ATo wIWAN : (*)Wﬁﬂﬂwmt
ot qgwaTa qfcorrrea®y (1) dona, (2) @ €T

1657 (Ai) LSD—I1.
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AT, Wi (3) T § dm a
¥ foaa amfoy frenfm T 0 @

(=) mm%ﬁim
I FATE Y AT F ) O7eR aTd
LI LS

(7) w7 @ fea safeadi ®1
g e fear mav ;

grafa s (sfiewlt) (%) @
w1 wifedy d&am 2,70, 000 AW Y MER |

(w) favarfoq safedt £ wg,
T, FIET AYT A1AT F WW HAWF
QY JTT ITAY FIA FI YACAT B
€ & | gt wIWE g1 awar §, faearfeat
% wud w7 qifew wF F el snfas
agraar & o wWr )

() ﬁ%’@mmg‘lm
it faeafo sofeat & oo w7 amw
ST FT WTAT § WX ITE R gE
9T YAAT ® N AE IsAT | WE-
FWIR ¥ 1100 safF o7 € 91 ®
W WO AT arfew o g § W A
IT% greqieT ¥ sgraar o wHr g

it v fom® - o ag I oEd § e
W o WX Wi ¥ g it
E, gt aw w9 I 8 e
¥ 2 wra wondf Wiy 2, W77 4@ 5
wonfegi ® W qwg I Aqgw
T T IR gmW w7 e &
oy ?

ot wwiy oo SR FTERI F 2
W9 25 gWIT Sqf¥adl 9 WG 9%7 §
T ag § wow w0 & faenf go
¢ | T ey W FTefT ¥ 1 A
27 TWTC FM 791 ¥ @A & )

weaw wFew - v 6 gaa feear
7z & i 37w qua a9y |y e
& forlt 3w 1% o 7rvg & sy

ot @wiy 97 # § 37wl wy
ghaars Y 3T 4t e 9 fr g
TR T A § a1 9T A w1 QX
e o fie g fafast & o wam
frar & 9 & wfas grT wew w4

st 7y fomd . offead v ¥
w0 Hhrad el § fred wiafis
gfqz aez & mx § ) W 37 gfel &
IEIEA ®1 A w7 & foy wmw Froen
T § 7

&t Tt ngsﬁmmm&t
AR |

Shri Indrajit Gupta: The Minister
said just now that if conditions per-
mit, gradually these uprooted people
will be helped tn go back to their
original homes. May 1 know, im
the case of the people whose original
homes themselves have been destroy-—
ed and they cannot be kept indefimi-
tely in camps, what plan is being
made for their future rehabilitation,
where there are no homes left for
them to go back to?

wt zawiy : fore ovn & T ore Ay
& av qug €1 7 § 3% wiigw agaar
£ o @ §, ¥ fF g9 § 7T T
% qT §1 WET & AT 2,000 Te
wifw agrgaT 27 orET § 1 (el wenaw
w9 T 1 7% ¢ o = 1y -
AT GidT & a2 §7 graww ey
AT & | TWE wenar I fF g Ay
¥ & WX forad 7 5% & 3991 1,000
%o wEAT & &7 ¥ for omx & | 3%
for WY & ®F 1 gaw T mT 0
-y wamar fam S & &+, I, @
da i wsaw & sroor 5v oy §
Tk fad +ff 3% v 39 B fear amm

g
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Shri P. K. Deo: May I know if any
compensation is contemplated to, be
paid in respect of the standing crops
that have been lost by Pakistani ag-
gression?

Shri Tyagi: No compensation is
being given, but exr gratia payments
are being granted for sustenance of
each family.

Shri P. K. Deo: Compensation for
the loss of standing crops.

Shri Tyagi: Compensation has not
been given but they are being given
er gratia grants by way of relief
until they can reap the crop.

Shri Kapur Singh: How do Govern-
ment if at all, propose to correlate
their rehabilitation scheme or schemes
with the fluidity of the Indo-Pakis-
tan border? Let me make mysell
clear: The Indo-Pakistan border may
again be subjected to this type of
commotion which has forced these
people to come out.

Shri Tyagi: It was naturally in a
huff with which these families had to
come away, run, from place to place,
but now things have got settled. I
think there is perfect order now.

st gyrare Fag w3 g & o
wf @ T 7T AFw § fF IR ¥
v i ofreafoea & Wit feaw
= gfirsafoza & | o miftwrafoes
g v fRfefess s & o =1
saorw farar s @ R 7

ot sqmil oWl ¥ T O o
qEATH TET §T GFT & | WWT AT I A
T VTS §A &1 &0 f6aqr a1 @1 E |
¥ ®YT ¥ A & S § o o el
ST TEY T A

Shri Hem Barua: May I know if
it is a fact that the people evacuated
from Pakistani areas that we have
captured are given better treatment
than gur own people evacuated from
our borderg because of the Pakistani
attack? If so, why this differential
treatment?
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Shri Tyagi: Certain persons are
kept in concentration camps and they
are not free to move about. There-
fore, they have to be looked after
from all points of view, whereas
these people are free to go about, to
seek employment and do anything.

Shri Hem Barma: When we had
been to the forward areas....

Mr. Speaker: I have followed it
and he has followed it also. He says
no preferential treatment is being
given to those persons in areas
brought under our oocupation from
Pakistan, compared to our persons., I
cannot argue it with him.

Wt gER W wOWT © [F Hal &
A Freomdt Ty § S ¥ Ay ¥
faefizdy &7 & ot fis & fafeedt &
Y ¥ g W uT feme @t @ f |
FT FTHTT ITF! EAATT TTE A T
fr=re Tadt &7 I we 6 A
I giogre ¥ for oA Y & W &
faz @ & | w47 O | WY EIET &
s # wrt & fie &t aroomdf agt o &
ITH TG TG Y GO WEWTT FAT
g:w‘lgmtqmmqfam
# € W o freg & sy w9 agloaa
e

Y eqvt : % qg ava AN w6
i 5 @ feem ) aeawedt o W1
TR ¥ b € & | A dar wrE o
7@ far mar & fF qEemAT w1 ST
wgferad &k g W fggwit w1 Fw &
€ & | wai aw afeard w1 aw 8§,
g wfret = @ A few
& aTey | A ST IEH Avawd ST oA
qax ®W I w I A o W
I FrAT a3 & fad IF wravasar-
e gfggre ot fa @ |

Shri Basumatari: In some families,
the parents have been killed. May I
know if there is any provision being
made for the education of their
children?
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ot aqrefy : oY gf, 3w fod o e
ferargr g

1 tewa qzaTew : wT 9g W6 &
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T GA 5, T T (T IUTRGAT A
AZT Ho FE, TERA A G AT ATAR
WY Frwoa 0d, w0 97 0 o A qdy

fis faearfuat % & age @ @i A gfagre. §7 T4 AT R FE FT @TAE 7

gt &, AT aoee & IR gfgare 2y AT far @ fE g & fa et &

Ywwcfar g O 0T N 0Y) & I49) waw A

. _ I Y I foa sqar widT 1@ O,

N g Tt A€ amw T g o W7 EroATo T 7o TU¥ ¥o w1 W) fgzioa

et el ot oot o BT R g 8 i d ) o e T
T 17 ¥ wiffe v aw offr ate

q5ra & TweE A w1 HTT fawn 5
R T v A AT A gy TR
0 TwAT & | AW qFATH F F AT
theare far s awx ¥ fedy dne ot oo wewht (st AT 7
¥ gr 1 syfwmr ad & gfqarc aica _ . )
w1 T A ot sgmiY - gAd FraEy F W9 AT

w73 q1 ¥ fezee rZovz zfaw v w .
ot fover qowraw : fer W &t o

gearr 2 @ § oft wy fomg - <1 T AR AR A

7 92 f fFaqa qrmi &1 afqare I=mq
Shri Majithia: I would like to get [ P N - BT

a clarification from the Minister. So ! (WAl 3 ST W&, AT A7 &

far as the cities are concerned, they T &, ¥TY IAY JATT & |

are giving Rs. 2,000 for pucca houses

whereas in the villages, they are given o "

Rs. 1000 for the kutcha houses. What oft et - B ave 7g gfeer A&

about pucca houses in the villages? T 1 TAAT ATA 97 § a1 AR qqAqT

HHAT |

Shri Tyagi: For pucca houses in )

the villages also Rs. 2000 will be Shri Hem Raj: May I know whether
given.

it is a fact that the displaced per-
‘sons in the Ferozepore District from
off gFTAEIT WEeW o 9] WX Khem Karan and Fazilka sector have

wITT U & fog wrT & 17 oot not been granted anything so  far,

. only a few have been put in camp,
faearfa W w g a7l IAE T the others are still living with their

%% firoft fifew & St o8 ¥, @ xex-  relatives and nothing has been done
wifcat | |7 T X FrE &!ﬁ TrEAT to rehabilitate them?
aarE ¢ forad e & woomdt 37 T=aeT- Shri Tyagl: I am afraid, I have no

foai IEFT g 1y specific information about those parti-
‘PT " e ¥ cular displaced persons, but the rule
wT or the actual practice of the Govern-
ment is to give all these facilities to

i - : those who are in the camp as wgll as
= P TE R fie o Y those who are staying with their re-

aq od frS A AT, W Lgiion,

m‘f\'f‘l’ﬂfﬁmﬁ‘l‘(ﬁ'{iﬂr i pr. L. M, Singhvi: May I know
frc & frw !!II!I! fs 3% g AW whether the Government are in a
zezar £ mun, frr ww g%, @8R position to tell us the number of
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civilians displaced in Rajasthan and
civiliang driven out from Pakistan
Into Rajasthan, and whether it is a
fact that there are a number of. con-
centration camps in Pakistan where
the Hindu population is being subject-
ed to a very cruel treatment?

Shri Tyagi: I am afraid, I have not
got the exact figure of the population
which have crossed over from Pakis-
tan to this side, but the number of
those who have been displaced in
Rajasthan is about 3000.

Dr. L. M. Singhvi: What about my
question regarding concentration
camps?

Mr. Speaker: He has not got the
figures.

&Y 310 ATo faardy : 7 faewifim
s wfafesg v aF fa0 § FT, A
WIAR ITRFA T4 @AT 99 | A T
IASY FFgr Traare 7 g1 F17 &1 Z fam
QAT AR 7 AT IAST Fd swaeqr g 7

o A o 9T @i, suEeqr € W@
@Fre

Shri D. C. Bharma: Has the Gov-
ernment got any schemeg for the re-
habilitation of those persong from the
various States of India—Punjab,
Jammu gnd Kashmir, and Rajasthan—
and may I know what action the Gov-
ernment is going to take on them?
May I also know whether it is not a
fact that the Government of Punjab
has asked for Rs. 10 croreg for the
rehabilitation of these persons and
whether any action has been taken on
that request?

Shrli Tyagi: The schemes of reha-
bilitation have not yet been finalised
because we are expecting very soon
sthat these people might be able to go
back to their own homes, So long as
that position is not clear, no per-
manent type of schemes for rehabili-
tation are considered.

sft vRsaTae : & 2 STrar Sgan
g fie 0 T T ey wengt
w1 7q & @ Wil At § SAw
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T FTWHIT & I8 WAT § FE09 9T 2
&1 faam €7 1 8, 1 gurdr AT A
QUi & o g A gy ?

ot twlY T H Eg aga aTer
areIE # A 7Y G A qOw Zr A0 §,
IAR! TGIT HT THEGT FTOHIT & TOHA

¢ | gafag wrod o7 gl sgrT A
T T farcAgi €

To W NPT Mgar ;. ay
FIOHIT &1 3% &1 J@d ga, o A qar
X1 e faearfan agi & 9a7 ™ o
T q(CA TT LT 7 AT FTOQ
HEAWT ¥ a7 § w1 g §, AT
wvit aw fEadr wgat it saw @i
ST & 7 W w19 A0g @) o6 & qe
# w91 OF W JATH AT g AT wTOwT
=TT ¢ T &9 g fw avalt mgg 7
WIIH! TG®1 & T F qEr sAw I
fagT & | A9 wEYeT § warw fear fw
A% T AOT g wnn § 1 g faspe
TG T § | IF qEET A OF 99T
¥ gt ey &ty e Ja & wor
1 4f fr SA%Y gfaarT ey omd W
I¥1 ¥ o e feard qumT atn

WEW RPN : TR & ATt F
A MHAE |

ot Wl | WgT A% TRl WX
AT &7 qATH §, AW FVHTCH 75
FATT TATEAT T 3 qTEA T AT
T | I ¥ A gonrT aid o i § )
TYATAT LY g€ FATT TATEAT TA0ET Sy
g o ared & fag wor & ot
ATEY Tt wga o awww w7 &
AT |

qare & foq org defre gore =
AT 4T | TT T qAT7 /Y Y W W

! 5 qF ok W% g% o o6 @
oTgfY | xAH & 15 g & whw € ar
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I EAR AT T R F A H
ar @&

o T wATge wifgar : & TEQ
AT F7-5THT wqed| & are & 99 §,
grAT & e fag g o

ot §FR AT €HATY : FIAAT T7qT
iz g’

oft o | g qATH { 7T A ATH

g
WEqW QYT : AIIT |

g 99 T ¢ fr w1 7@ 9w 39
# 4% °7 & fF e 57 avw ¥ feay
FiE #T A FT-grHry Feqrat & fra
az ?

ot et ;77 QI QX AHHA HY
qe Jg & | AT FECD qeqrAT 7
FTHT GEEAT HTE |

S wegw WA WA T qg TE
& fr qraz go0 fF oo wTee ¥
! ST 9% Y § gt Feepeft TR &
fag aqetagn ghaam 78 § 1@ o0
fraqatt $oqi & & 3% fag areq 9
weirg gfeasrams feg T 7
e el i Mo 2
’.-“ m ‘-‘ P |.:.-¢.,O
Fah R e
Sl e D S Sy gmgehy ey
L I I S A
 Jrkae & 8o oad yae GrbesS

?éugﬂq. &5 el agpe

oft el : ww vl & fag wvEe
YT gt wrfe w1 g fear o
e
Shri P. C. Boroozsh: May I know

‘whether it is a fact that g large
number of factory workers have been

thrown out of employment as g re-
sult of destruction of industry by the
Pakistanis and, if so, what is the
number and what is the ,extent to
which production may fall?

Shri Tyagi: 1 want notice.

st Wo Ao fgadt : & g s
izt g fa o oA & ww gafeeges
qrag &7 faq au § 9 eqa. & o1 o
faeq g 2r my @ 591 for & ama ¥1
F1 Yoy fear mar @ 7

it ey - o7 faeqifosr g9 ave
grar 2 ot oquni yT g wm F
Faat wqur faot war ¢ fa o aw wi
®ET T [T WT T JHAT AT §T TF,
HqY ITF wwa wifz w d@A ¥ &9
AT AFATT AT ¢ Iax faq A% wie
& T o §1471 faar smom oifw 7
AFAI & AFHT G @ AT TEEG
HART ITH( T5f T A gy s
Shrimati Tarkeshwari Sinha: May
1 know whether any assessment on
the spot has been made about the
losses incurred and the amount of
compensation required {o be paid and
if so, whether any sum has been ear-
marked so that without any financial

bottleneck the sumg could be paid to
them?

Shri Tyagi: It has been decided
that whatever the requirements on
this account would be, every pie shall
be paid.

oft e T AE AT TR TGN 8

f qora & I WICAT ATITCR et
& T ITH § AAECTR a0 /Y ey
w& T ATIAT & WY AR LHA o
% o, IF FIFraET FIAT F TEE &
MY & FF ART WY /IIAT E ) W
HTYAT WY T qAT FF H7 wrf wyferor
& mfy 37 g AT A S 2@ ui}
HeRIE $F | § €T W Hf o FEes-
Tgw g3y T § 7@ a@ W E 7
@ T tam fear ar fe oY w<gR
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X IAT I8 IT*! ghgarc fag s
a1 TH & WETAT G 7 Afaews
waw o 2 fawr F o0 § 7

ofy =gt - T4y ERTH 4T | FfwT wren
¥g1 f& o am 97 1 70 &, ITT 991
AgY AAAT | ITE AT F AR AT AGN

&\ X A% qar FEAT | [7ET AT A
afeq 2z

oY e - 7Y 0T a7 faee & v
Fagntar ¥ sH AL

AW WG . AAAG HIEG IH
T

sl o fae wafer: # sramr
=gt § fr wgie F sev et gAmA
ReaeE  q7 T ATAT AT qF faA
o feecqes 3o &, 399 § faaq fvw
¥ qYq7 ¢ A farad g<n sogh 9% 7y
W7 A Aew §7ET E IS I |
FIT 77T {67 91 78 § 3% ¢ A
# $5frz TARRAMT wgAT § 1 wE
T & fAg, 39% T=90 &1 AW F
fag, 7387 731 T & fog 397 a0
TAAM T I77 F TATHS FT a7H 4
gAFE?

| st amrly - dar &7 ot fean qemy
# 42 goT & @0« syfe faeadfom
gT & 9 F @A, A AT TAATH
femmr @ g & fag sq =
16 fedmmr wEat & femma & 4
X F 7AW fuar 771 § AT ST
18 8947 FIFATT I9F WYL INTC ATHT
®IAY 9 & ATEY IART A%z faAr W
@& | a991 & faw o faray AT Wy
M 9 §IIT WA A%% IT% &F &
arey f2ar om wmr 3 1 d&r 7 w0
TATEAY AYT Tfrat o1 geawrw w7 famw
TR | TETAT T gaATH d &7 fran
I R | T & WATET A Ag WA g
¢ TFR q I AT WK 79 F
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TEE A ¥ e NX og Y v frar &

ot 7o fao qarfer : o wrar ar
AT 1T § o719 wY gATHT A

WTOW WENCY  TH g1 AET | §AON
TFIT 91 |
Peace Talks with Naga Rebels

+
*91. Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Bhanu Prakash Singh:
Shri Vishwa Nath Pandey:
Shrimati Renuka Barkataki:
Shri Hem Barua:
Shri D. J. Naik:
Shri Kishen Pattnayak:
Shri Bagrl:
Shri Madhu Limaye;
Shri Kapur Singh:
Shri P. K. Deo:
Shri Solanki:
Shri Narasimha Reddy:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shrimati Tarkeshwarl Sinhsa:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Vidya Charan Shukla:
Shri Ravindra Varma:
Shri P. Venkatasubbalah:
Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Onkar Lal Berwa:
Shri Jashvant Mehta:
Shri Sidheshwar Prasad:
Shri Ram Sewak Yadav;
- 8hrl Kajrolkar:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:
Shri 8. N. Chaturvedi:
Shri V. B. Gandhi:
Shrl Hem Raj:
Shri Vasudevan Nair:
Shrimati Jyotsna Chanda:
Dr. Mahadeva Prasad: .
Shri Bade:
Shri Hukam Chand
Kachhavalya:
Shri S. M. Banerjee:
Shri Yogendra Jha:
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Shri R. Barua:
Shri Bibhuti Mishra:
Shri N. P. Yadab:
Shri Linga Reddy:

Will the Minister of External Affairs
be pleased to state:

(a) the further progress so far
made in the establishment of peace
with the Naga rebels;

(b) whether Mr. Phizo has expres-
sed a deaire to come to India; and

(c) if so, the reaction of Govera-
ment thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menan): (a) The period of
suspension of operations has been ex=
#ended upio 15th November, 19865.
There has been no materia] progress
in the talks with the Nagas since
this matter was mentioned in the
House last.

(b) and (c). The Peace Mission
has expressed a desire for discussion
with Shri A. Z. Phizo and the
Government of India have intimated
their willingness to extend a safe-
sonduct to Shri Phizo for his visit to
India for this purpose.

ot aemer Tag - T ORI A g4
7 qr M7 fwar g 5 fao fao foman
WA JTHTT I IAAT F AL ZUAE
T ¥ AT T FW & IT 9T KA
SETAT @ IT B AT FY IR 9
fasen &< aradla s HR A0 & fau
qowroaw & ar a4 § ?

Shukvati Lakshmi Menon: The Gov-
ernment is aware of these-things and
the question has been answered on
more than one occasion. In the in-

tereat of peace it ig necessary to ex-
tend to him a safe conduct.

& o By o e ¥ g 9=
wer § P o fe agr ool §ORTT
AT X Y § AT AT IHTEN
W TR & TR FT Y § A i qoma
AT IAT 72 FY FTETE wAT § A o
W & fF o7 ¥ wif wwrk &Y arg 57 AN
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fagtfeqi *1 zavar agi =g wem 39
el & Fa sq A fREE ST
g za s frgmarz gauar 7 fasrr
T IT Y qrEaF T T 9Tg 7

NN Ht AW wop wfew s (o
T WEET W) T F 908 gfaae
@ WY WA fRen 198wt @ f
TG STAFTL T % a1 oF weea e &
WL RIEIEF Q7 ¥ g w1za ¢ 1%
a7 & w9 g FTH | quis 7 farwr
IWAUE E | 59 99 § §Fed (Rw @
foq T & o § gw aur g gog § 7

Shri P, R. Chakraverti: In the con-
text of the latest statement of Mr,
Phizo that he is ready to come to free
Nagaland and not to India, what fur-
ther steps are being devised tp see
that the setilement is made with the
Naga hostiles here? '

Shrimati Lakshmi Menon: The latest
statement appeared in the Press, but
Government have no information
about this,

Shri M. L. Dwlivedi: Since Mr. Phizo
i3 unwilling to come to India in spite
of the safe conduct provided by the
Government, may I know whether
Government is thinking of advising
the Peace Mission to finalise its talks
without Mr. Phizo as soon as possible?

Shri Lal Bahadur Shastri: We have
not received any information from
Mr. Phizg that he would not be wil-
ling to come here. In case he does
not come, then certainly we will have
to review the position.

Shri P. C. Borooah: May I know
whether it is a fact that the Naga
hostiles have been giving increased
pressure on the section loyal to Nagas
Jed by Chief Minister Shilu Ao to
join the hostiles and that the new ap-
proach formula brought by Rev. Scott
is nothing but some sort of a Gov-
ernment of Nagakand which will have
the same status ag Sikkim and Bhvtan,
outside the Indian Constitution?

Shrimati Lakshmi Menon: There is
no pressure as such.



751

Shri Hem Barua: It was on the
floor of this House that our late Prime
Minister Mr. Nehru hag said with re-
gard to Mr. Phizo's political influence
in Nagaland that Mr. Phizo had fizzl-
ed out, and it wa: on the floor of this

House that our present Foreign Minis- -

ter had said with respect to Mr.
Phizo’s projecteq sojourn to Peki.y
that Mr. Phizo was a foreign national
and that was why Government did not
watch his movement. In the context
of these two clear statements made
by Government representativeg on the
floor of this Hou:e, may I know (a)
why it is that Government propose to
perpetuate and intensify and increase
Mr, Phizo’s politica] influence in Naga-
land by blessing the Peace Mission's
proposals to negotiate with Mr. Phizo,
an4 (b) whether it is morally and le-
gally correct to negotiate with a for-
eign nationa] which Mr. Phizo is for
a piece of territory that is indisput-
ably a part of India?

Shri Lal Bahadur Shastri: It is true
that Mr. Phizo is a foreign national.
But the hon. Member is perhaps aware
of this, and I think he was also one
of those who went along with the
team of M.P.'s who visited Nagaland,
and on his return he felt it essential
and necessary that every effort should
be made to settle the matter peace-
fully with the hostile Nagas and
others. In accordance with that ad-
vice, we have been pursuing that
peaceful approach. It ig almost, I
think, the last demand from the hos-
tile Nagas, We feel let us concede this
also, because after that we shall be
able to decide one way or the other
finally. So, in this complicated situ-
ation, we felt that we should not re-
fuse Mr. Phizo's coming here, if he
really wanted to come, and have some
talks on thig matter.

Shri Harl Vishnu Kamath: Bad
means lead to bad ends.

&t TRTTOTT ;. weTR WEE,

AT TF SEGT T AW § | T TAT AN

¥ wfy w37 fF A AHY wEEAT W A

T 4T ITF X W EW W WA O @ I

Oral Answers KARTIKA 17, 1887 (SAKA)

Oral Answers 752

¥ WG TGN FIW $7 2 & a1 ¥4 QA
wErARs 9 0T fE4T fdvit & @y
A f&aT 920 AT G TR w51 et @)
WA @ fam fF degesdi &
47 G 1 47 Fgi av sfaw § MY
TS RS AT avE @ %7 @ & f
q-FeF1 W AdT warg 41 4t 9 79
¥ 1% aR faqqar § fow & fw |
IR I@FCRE ! u« I §
(A8 §qell) & towim ¥ wF & if9q
FIE AT T A7 1A F Fa HAT A
ECHEIC O

VIR AEAT A9 I T AT
I HAT AT § I3 & a7 AF & 9724

£

”n'rrri“rwtmt: qT9F ZTT SHTA
AATATG 4T fHiwiv g 2 7 |

Shri Fllem Barua: T could not foliow
the Prime Minister when he referred
to the Parliamt-ntary Delegation.....

Mr. Speaker: He has answered that
already.

Shri Shivaji Rao S. Deshmukh: May
I know Government’s a.sessment of
the hostile Nagas'g refusal to prolong
the cease-fire agreement, whether it is
due to the increased replenishments
and reimbursement of armsg and sup-
plies and the training facilities which

the Nagas could have during the peace
time?

Shri Lal Bahadur Shastri: As far as
I am aware they were rather worried
that we were trying to delay matters,
and we were not trying to expedite
discussions and talks, So, in that con-
text, perhaps they felt that it would
be better to reduce the time-limit and
they suggested one month.

Shri Kapur Bingh: I want to know
whether there is any early prospect
of these extremist Nagag agreeing to
accept internal autonemy for Nagiland
within the Indian Union.
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Shri Lal Bahadur Shastri: This is
in the talk which is going on between
us, They have not given any clear
dndication in that regard.

Shri Hem Barua: On a point of or-
.«der, Sir. If the Naga hostiles do not
give any clear indication that they are
going to function within the frame-
work of the Indian Constitution, I
think that these talks should stop.

Mr. Speaker: He thinks like that.

Shri Hem Barua: How can the
‘Minister go on talking with theze
‘people?

Mr. Speaker: But what is the point

of order which I shoulj give a deci-
sion on?

Shri Hem Barua: You can ask them
1o stop the talks.

Shri Bhanu Prakash Singh: In view
of the Prime Minister's answer just
now that Shri Phizo is a foreign na-
tional, may I know the reaction of
Government about his reported state-
ment today about “my people and my
country” and “I shall come only if my
‘people ask me to come"?

Shri Lal Bahadur Shastri: We do
not express our views on the state-
ments which appear in the newspa-
pers. After all, it is advisable not to
express views which come in that
way; of course, if it comeg definitely
we can certainly consider,

sft wq ferm® :  warE wdT S A
#z1 § v @ 7 mfA-amat sifed
waeqr ¥ # WY ag 9 A1 sfady ww
2, zafaa god 1@ Fr gaa fear 3
# srien argar g fF w®mogw aw o
aifiFey ¥ arm faifeat ®1 wRA
Torear 3 #3 T ®Y qIF F ATO0CAW F
Gy w1 faafgar ardr 3, afz g, ar
IT T O ¥ fw w17 wiferw #5719
T § WY wrfer arat ox g| w71 Far wE
Qg ?

st =er apgTyT e : T ITT I

Efw iR qgd @i ®Y Wgr WY g
o TR 5§ R At W ard
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&1 ¥ T we i @1 @ g,
T & 917§ & g7 At %g &wan,
afe 57 #1 ag Fifaw wev @ 2
f& 3 agt & wae a1 wgraar &
S!_I.ri Hem Barua: 3,000 are going
again.

Shrimati Renuka Barkataki: May I
know whether Government has any
idea or information about why the
Naga rebel Leader, Shri Phizo, has
refused the Government of India's
very self-humilia proposal for
his safe conduct to this country? Why
is he not willing to come here?

Mr. Speaker: Shri Phizo must know
why he is not prepared to come here.

¥o W wAYET wifgar ¢ W
HEIST, AT UF AT AT AW & |
uF wfgen g 597 & fad odt oY,
w7 & & 57 39 amfas AL @ |
A7 e AeqT &1 gr g § R g et
qgT A F71 (% F 7wy =@ %¢ owar
f g7 A mat &1 ofeera § gezdy
feregr €1 51 7EY 8, A1 oy 97 =T ¥R
qFa £ 1

oW WEEW ¢ 47
odT &% § 7

Mo TW RAET aYfgan : a7 F&
gafag & fw

WEOW WHEw : g7 &L AT,
[T 47 T ATH WIET A 8 |

;Mo mm m: mae
wga, & aamr § e ag  eqawqn wy
e wa g 7

Tz TH

VI W : 7g FIE STaTqr w7
wvT T & 1 & F hawr ¥ fawr £

o TH wAET AMfgar : 72 94
SATEYT FT I , &1 WW AW T%
I ¥ RS A 7
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Wio T RAYET Mgt : 377 A0 A <t e T g
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&t To wyw :
Wew Aftaq T A it o
ot fesr samx
Mo T :
o W RAYET Mfgar :  w=ST | it i forer
Shri Indrajit Gupta: In view of the st areyedt fe
conciliatory attitude of the Prime N ETHOHET ;

Minister as expressed just now in his
reply to Shri Hem Barua but also
keeping in view the fact that during
the current truce the Naga hostiles
have been carrying on their activities,

what is the reaction of Government .

to the latest proposal of Shri Chaliha
on behalf of the Peace Mission that
the truce period should be extended
for a further period of six months so
as to permit them to carry on their
efforts at settlement?

Shri Lal Bahadur Shastri: We have
not received any such proposal from
Shri Chaliha. I saw that statement
ot his in the newspapers this morn-
ingg We wil] have to consider
seriously over this matter before mc-
cepting an extension by six months.

wrelic ¥ aifeert quifsy

+

St ST et
oft s fag fagrit :
w0 e faaalt :
it ¥o Wro ATAw :

it gamarer fay -
&Y Wo WYo ¥ :

it farea wor e
ot gfc fawoy wrorr
&t U §yra qedn
ot ree A :

T g e
&1 No Wo WwuWl :

=it fro wo et :
ﬂ'l’egom:

*92.

FIT AT AT g AT KT FUT
¥ fw .

(%) #a1 wrediT & qdr wear §
4T F F WAGY qwifegi ¥ 7 59
#1 ow¢ faar mv §;

(&) 9Fq qaT *TVHIT TsA W@
FraT feqq quifer wa o owgR
Tt g

(1) W ag @a g fw 1 qaifsy
T § et famig #1 feafe som
F9d @A E; HIT

(7) =fx i, &1 3+g fasn=r aTgR
F & (A7 A gar 3wry fad s 7@
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The Deputy Minister in the Minis-

try of Defence (Dr. D. S. Raju): (a)
Yes, Sir.

(b) The last estimate put the No.
of infiltrators in J&K at 3,000 but
one cannot be categorical about this

fizure for the situation continues to
change. There has been exfiltration
of some Pakistani personrel and one
or two fresh groups have also been
noticed.

"(¢) One of the features of the up-
rising has been that the infiltrators
failed to create conditions of internal
turmoil which wus one of their main
objectives. Havin® also been unable
to inflict damage of any consequence,
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they have laterly taken recourse to
inciting a section of students, mainly
in some institutions in Srinagar, caus-
ing minor explosions with Pakistani
hand grenades and arson.

(d) Necessary measures to liquidate
them are being taken.

Wt aEqd meR - Fet W
UST FIHRA & T4 AT qabar
faarr g8 qaifsai & wra gag Ty
HIT T §97 IH A 7a FE I gaw
V& (6 L -faem & 417 ar £1% gaifsy
FEL-F G 9T F vy § 7

The Minister of Defence (Shri ¥. B,
Chavan): As I have said in the reply,
oane or two groups were noticed very
recently also who appeared to be
somewhat fresh. That means that
this process of their coming in also
does continue.

st weTmEtT e o gue &faw
o FE Qe frami & oz
1 G gHAT WY TR FY A gE @
f& 7 ot qaifs} weq-medfic Toa ¥
o @ & T nfeendr & & fafgas
afrw & Y0 g7 1 oF fade qe A
ifm 2 #7 fr aepwTwie g ¥
wrafes fazig £ & fau Qo s @
t?

Shri Y. B. Chavan: They are being
officered by the regular officers too,
and they have been given special
fraining for this type of work.

oy wdw fey fegreit : w7 gOTT
o ag ¥t qar § fF g1 qadfsa
AT FH AW A FO FHIT
afos wgaw AT qEdawrd W
t?

Shri Y. B. Chavan: It is quite possi-
ble that they may have some element
of supporters in the Kashmir popula-
tion.
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Dr. L. M. Singhvi: May I know
whether the infiitration was Partly a
consequence of the policy of so-
called normalisation and liveralisation,
permitting Pakistani nationals tg enter
into Indian territory, and whether
Government are able to redeem the
Pledge they gave to this House that
none of these infiltrators will leave
this country alive?

Shri Y. B. Chavan: We are taking
every step to see that if they are
found alive, they are arrested. Cer-
tainly, if they fight, they are replied
to properly. Some of them are liqui-
dated also. That is a fact.

Sbhri D. J, Naikk: May I know
whether the infiltrators might have
been harboured by the Kashmiris? If
80, what is Government’s assessment
of this?

Shri Y. B. Chavan: No, Sir, I do not
believe that. In this case, they were
armed by the Pakistan Government.

Shri 8. M. Banerjee: I would like
to know whether the so-called plebi-
scite front people in Jammu and
Kashmir also harboured these infiltra-
tors? 1f so, what steps have been
taken by Government to see that
they do not do so and necessary action
is taken against them?

Shri Y. B. Chavan: For this parti-
cular question, I will require notice
about the plebiscite front as such.
But certainly, whenever we find that
there is some  connection between
these infiltrators and the local peo-
ple, certain steps have been taken.

Shri Harl Vishnu Kamath: Has
Government’s correct interpretation

of the phrase ‘withdrawal of armed
personnel’ in the  Security Council
Resolution as including the armed

infiltrators who have come from Pa-
kistan into Kashmir been accepted by
the Security Council? If the answer
be in the negative, considering that
Pakistan is not owing up responsibility
for these armed infiltrators, do Gov-
ernment propose to issue on order by
Proclamation or otherwise calling
upon these armed inflitrators to sur-
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render with their arms and equipment,
failing whith they will be liable
to be shot at sight?

Shri ¥. B. Chavan: There is no
question of issuing any notification.
They are liable to be shot down with-
-out even any notification.

Shri Hari Vishnu Kamath: The ques-
tion is whether, in the first place,
the Security Council has accepted
this interpretation, and if not, will
Government take this step?

Shri Y. B. Chavan: The Security
Council has nothing to do with this.
It is a question of our internal secu-
Tity.

Shri Harl Vishnu Kamath: Govern-
ment agreed to that Resolution. .

Shri ¥. B. Chavan: This is 3 matter
of internal security. The Security
Council has nothing to do with this
particular matter.

Shri R. S. Pandey: May I know
whether the intelligence department
has been strengthened by the defence
department to watch the activities of
infiltrators in Kashmir?

Shri ¥. B. Chavan: I do not think
1 will be able to give details of how
the intelligence department and the
army function in this particular mat-
ter. Naturally, we have to depend
upon internal intelligence as well.

Shri Jashvant Mehta: These infiltra-
tors gent by Pakistanis have totally
failed to get support from the people
of Kashmir. So, they are lying low
in these areas. What steps are Gov-
ermment taking immediately to wipe
them out?

Shri Y. B. Chavan: One thing is
very clear that their main objective
was to organise some sort of uprising
among the people in Kashmir. In that
main objective they have miserably
failed, but certainly they are trying
to keep their contact with the local
people. As T have sald in the answer,
they are still trying to make use of
certain explosive elements like the
students.
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Shri Indrajit Gupta: Considerab.e
number of infiltrators have very pos-
sibly remained undeteJted by mixing
with the local people and so on. In
the event of the Security Council ac-
cepting our demand that these infiltra-
tors must also be withdrawn as part
of the over-all withdrawa] settlement,
may I know how Government pro-
poses that such g thing can be im-
plemented in view of the fact that
these people cannot be detected?

Shri Y. B Chavan: That is a matter
that will have to be handled, . .

Shri Hari Vishnu Kamath: By the
Home Ministry.

Shri Y. B. Chavan: Not by the
Home Ministry, but by the Govern-
ment as a whole, when the question
arises,

Shri P. C. Borooah: May 1 know
whether it is a fact that a Govern-
ment spokesman releasing for the
first time on 11th August the news
of infiltration termed the infiltration
as “Algerian type revolution”? May
I know whether this release was
authorised by the Government?

Shri Y. B. Chavan: I have read this
statement in the newspapers.

Shri D. C. Sharma: The intrusion of
infiltrators in Kashmir is going to be
a continuous process, it may last any
number of years. As Mr. Bhutto has
said, it may last a thousand years
May I know if the Government have
got any agency to stop the infiltrators
who are being recruited—14,000 it is
said in the newspapers—to find out
their whereabouts in Kashmir and to
find out the pro-infiltrator elements
in Jammu and Kashmir with whom
they are staying, whether Government
has got any fool-proof agency to find
out and to comb out these infiltrators?

Shri Y. B. Chavan: | do not know
whether it is a fool-proof agency or
not, but certainly we have an agenty
in the form of police and also the
troops of our army who are func-
tioning in the particular region, to see
that they are either neutralised or
detected and liquidated ultimately.
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Shrl Y. B. Chavan: No, Sir, I have
not got that detailed information.

Shri R. Barua: May I know whether
the Government machinery has been
properly toned up to deal with further
inflitrations, as it seems that the pro-
cess is going to be a long one?

Shri Y. B. Chavan: Yes, I should
answer this question positively.

ol g W WGATT  HETH I,
{0 UF STAEAT FT T §, AL AW FT
IAL AGY wrar § 1 q AT 33 A Favl
w7x ¥ faq g o a1 7 fa=e
¢ A 9IiEsT we E 99 F oo
A% oy #7073 ol §B F QA FT AN
TEE | KG FT AF AgT WA § |
Shri Y. B. Chavan: I thought he
wanted certain information about the
persons who were in touch with the
students, etc, whether any action was
taken against them. I said certainly
action was taken because that I
answered in reply to another ques-
tion, but I have not got any definite

or specific information about the
persons concerned.

W gOW W EFAW © TEA AT T
IAT AT ¥ fga7 §, AL WOT & IAT
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Shri Y. B. Chavan:
brought arms with them,

Mr, Speaker: Tarkeshwari Sinha,

Shri Kapur Singh: Sir, on a point
of order. You have, twice this morn-
ing, called a certain hon, lady Mem-
ber of this House by her first, maiden
name. It might be permissible for
some reasons, but I wish to  state
that it is not permissible under the
procedure and practices, of this
House. I want your ruling on this
matter. ... (Interruptions.)

Yes; they

Mr. Speaker: It is only out of affec-
tion for Members that I call them so.
Has she any objection in being called
so?

Shrimati Tarl:'eshwari Sinha: I have
no objection.

Shri Kapur Singh: I am satisfied.

Mr. Speaker: 1 do not know
niceties of the Eng.ish language.
(Interruptions). I usually call
ladies by their names and they had
not objected: T call Barkataki, Savi-
tri, Tarkeshwari and so on. They have
no objection but Sardar Kapur Singh
has got objection.

Shri Kapur Singh: Now I have none,

Shrimati Tarkeshwari Sinha: May
I know whether the recent arrests of
certain leaders of the action commit-
tee and the plebiscite front  had
disclosed some plan of organised in-
filtration into Jammu and Kashmir
and whether all those persons on

the

the

whom there is some suspicion had
been rounded up?
Shri Y. B. Chavan: I think the

Home Ministry must be having some
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information. I have not got that in-

tormation.

Shri P. R. Patel: Some infiltrators
had been arrested and according to
our law they have committed the
offence of waging war against the
State. May | know whether all these
people had been proceeded against?

Shri Y. B. Chavan: Certain action
under the law will be started against
them but I have not got all the
cases and I do not propose to give that
information now as to what action
will be taken.

Shri P. K. Deo: After the capture
of the Uri Poonch bulge it was claim-
ed that the main centre of training
of the infiltrators had been captured.
After the capture of the main centre,
had there been any abatement in in-
fi:tration?

Shri Y. B, Chavan: Certainly; the
passession of this bulge has certainly
helped us to reduce infiltration because
they were training al] the people
there and dumping their arms also
there.

Shrimati Savitri Nigam: May 1
know whether the governmeny has
got any information whether  these
infiltrators had been trained in gue-
rilla warfare by some of thc¢ Chinese
people in Pakistan and if the answer
is in the affirmative, I would like to
know whether our government has
also any intention of training some
people for guerilla warfare to coun-
teract these Pakistani activities.

shri Y. B. Chavan: Normally the
training of troops, particularly moun-
sain division troops, is considered to
include some training in guerilla tac-
tics. About the question as to from
whom they learnt their tactics,
whether they learnt it from the Chi-
nese or from the Americans, I hanve
no information. Possibly they might
have Iearnt from both.

Mr. Speaker: Next question.

Shri Kapur Singh: Question 102
may also be taken up with No. 83.
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Mr. Speaker: If Question No. 102
also can be conveniently answered
along with the next question, it may
be taken up.

Indian P.O.Ws, in Pakistan

+

*9S. Shri Shree Narayan Das:

Shri Madhu Limaye:

Shri P. C. Borooah:

Shrimati Tarkeshwari Sinha:

Shri Mohammed Koya:

Shri Vidya Charan Shukla:

S8hri Gulshan:

Shri Bhanu Prakash Singh:

Shri Onkar Lal Berwa:

Shrimati Maimoona Sultan:

Shri Jagdev Singh Slddhanti:

Shri Krishna Deo Tripathi:

Dr. Ram Manohar Lohia:

Shri Bagri:

Shri Ram Sewak Yadav:

Shri Yashpal Singh:

Shri S, M. Banerjee;

Shri Indrajit Gupta.

Shri Hem Raj:

Shri Hukam Chand

Kachhavalya:

Shri Kapur Singh:

Shri Prakash Vir Shastri:

Shri Kishen Pattnayak:

Shri D. D. Puri;

Shrimati Jyotsnag Chanda:

Shri Hari Vishnu Kamath:

Shri Bibhuti Mishra:

Shri N. P. Yadab:

Will the Minister of Defence be
pleased to state:

(s3) whether it has been poasible

to ascertain in what way Indian
POWs. are Dbeing treated by
Pakistan;

(b) the facilities provided fo them;
and

(¢c) the number of Indian P.O.Was.
in Pakistan?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
Yes, Sir.

(b) According to a report of the
Delegate of the Intermational Com-
mittee of Red Cross in Pakistan based
on a visit to the Indian POWs Camp
at Kohat in Pakistan, except for facili-
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ties of correspondence with their next
of kin, the Indian prisoners of war
are generally getting all facilities in
the matter of accommodation, sani-
tation, medical attention, canteen,
clothing, recreation and exercise.

(c) A first list of 121 Indian POWs
comprising 69 Indian Army person-
nel and 52 Indian Police personnel
has been received through the Dele-
gate of the International Comittee of
Red Cross in India.

Pak. P.0.Ws. in India

4

*103. Bhri Vishwa Nath Pandey:
Shri Bagri:
Shri Vidya Charap Shukla:
Shri Onkar Lal Berwa:
Shri K. N. Tiwary:
Shrimati Maimoona Sultam:
Shri Mohammed Koya:
Shri Ram Sewak Yadav:
Shri Hem Raj:
Shri Jagdev Singh Siddhanti:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shrl P. K. Deo:
Shri P. R. Chakraverti:
Shri Kapur Singh:
8hri Yashpal Singh:
Shri Shree Narayan Das:
Shri Indrajit Gupta:
Shri Prakaspy Vip Shastri:
Shri Krishna Deo Tripathi:
Shri Bibhuti Mishra:
Bhri N. P. Yadab:

Will the Minister of Defenes be
pleased 1o state:

(a) the total number of Pakistani
armed personnel including regular
troops captured or arrested by India;

(b) how many have been appre-
hended ag spies, aliens and saboteurs;

(¢) the treatment meted out to
people of the above categories; and

(d) whether any exchange of the
prisonerg of war has been arranged
with Pakistan?

The Deputy Minister in the Minis-
rty of Defence (Dr. D. S. Raju):
(a) and (b). The total number of
Pakistani regular Armed personnel
captursd is approxinrately 400. It is
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not in the public interest to disclose
the figures in respect of others at this
stage.

(c) Prisoners of War are given all
the facilities provided for under the
Geneva Convention relative to the
treatment of Prisoners of War, 1949.
The others are also given necessary
facilities and are treated with consi-
deration and humanity.

(d) Pakistan has been informed
that we are prepared to exchange
POWs on reciprocal basis.

Wo TR HAVGT S : #37 GTH1Y
&1 g1 § f& arfezars & wrdm g1
afea( # dfgw va frar g o o
ard & faqa %7 & aifseaa &1 ands
T w1 Ao w1 E | SH & ATy i ug
FrRAT |TgaT § B am Wi e A
arF ggaf=ar @ g qza7 & faaw
T a® w5 Tarv fFmr g v

The Minister of Defence (Shri Y. B.
Chavan): As far as the present set
of prisoners in- Pakistan are concern-
ed, we have got no information wus
such, except the piece of information
that we get through reports of one
of the Red Cross organisations, but
from the situation of the previous set
of prisoners who were arrested after
the Kutch operation, it is quite
possible that they might make an
attempt at indoctrination of those pri-
soners. But I must say that the in-
doctrination was a rather uncivilised
indoctrination; but they tried to
maltreat them or ill-treat them. It
did not have any effect on them. We
are, in this matter, observing all the
rules of the international convention
on the treatment of prisoners of war.

o W wAET Wifgar o s
HEIEA, #4471 AT qHAS ¢ @ ARG X
Far femr &

weaw wR\ay : fawer fzear st we
 faema & ¥ & wgr @7 7 A 9T
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o T AAET Wl ¢« whfeR &
Y & FITEI HT SR AWATE | 9 W9
I frr Y & ge AW g8

Focowr wftem @ oo &1 waew
WY T RTOT AR

Mo TR RANET Aifgar : §o WY
€ &%ar § 1 T% g 9, wgww @
LM

oeaw RENT - & g7 qEARAT qrgan
§ & a0 war wgar wwd §

To TW ANFE Wifgar : agt T
AN v 4 ¥4 & 57 & v F v oW
garrRadar s Erg fawd
1 AT A 7 AFAr FEArT At 7
et w1 § @ew fvar o | wETEw &
¥ F QR AT % T[T 4 w7 qWA
g

qeuA RENT : TEEY ATE, K9 81
JATg A 9N qgA T frar T qET
qfza wg® 7 w71 91 f* W ofem
g W @1 g9 dar ¥ F foy da
Ag g | a% ¥ g9 FT AW FrE F9w
&9 faorar awar g

Fo TN AANET Mifgar : & Fwar
g fe ag a7 avres waTw 91 | WX Ay
T q@ W S JAE 9 gon
géd A & g wg f i ag @
ATATHS T § | Jg §ATH TH TH1<
& 93ar § fF g Al 9T e q W=
oIy |

WEIW AEAT ;. FE qAT |

Mo TR wpT #fgar : v §,
ST wT gawy § fs qofy ot @ faeg-
o3 w3 @m ¥ & owmra
ast § wqw g ¥, qaz @ ad gEifa
A1 &L, 7T & I qOrT AN g
FgTA a3 hE. ...

1657 (Al) LSD—2.
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oUW AR 99 W & gfer

wo_Tw ANET Wifgw ;g
=8l |

Shri Shivaji Rao S. Deshmukh:
Sir, I raise a point of order. The
point of order is, is it permissible
under the rules for an hon. Member
to address a question directly to an
individual and not to the Minister
concerned?

v wgg AT A ST &
w71 f6 ag q@ ¥ 99 | TWEY w1ga WIT
7h aww W

o TR AANET Mfgar : w=or, &
I T % £ AT | A TF AA®
A awag

sitwelt g el . weaw wEIE,
O ARG VT § | To UN
AR Aifgan &1 “amne” W aga
amaAfaa & | @ & W 9T A
arT =R |

weqw e - & diw ¥ TEw
74} &7 1 To Hifgar ww g FAA
9% |

Tlo T AN wifgar : & AT
argan § i w welt wgy fas @ v
N T 9 & wrafa @ & ar
grAr M F FaT GO w X E form
3T ® WAL 7, }ifs g/ gag o
¢ f& gt gz afal w ofeer &
O ag & @ Y 7 faer &

Shri Y. B. Chavan: When I have
to make a definite statement in a
responsible way in this House, I must
make it on the basis of certain evid-
ence in my hand. As I said, T have
only a piece of report to which 1 had
to make a reference. But at the
same time, I did make reference to
certain experience we had only =
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few months before. From that, I am
prepared to believe what the hon.
member says.

ot wy formd : gt dfs waiwg
A soaral WX wHg Y ¥ 9T FTEl
& a1 & 5 woi-wet vt sear §
g frre g m g &
s gt § 5 @ W oy § ar #A
AREITRIANFTARENFAS
vy aifeem § far syagre fvar wmar
21 X7 97 19 & aL # ey daey
g qer @ R awemar @ s oww
w1 o afafy § 3 & oy frdt #y oY
wgi oA g frmr At 0 W oww
& Wy fRae A dor 3 § A
q 77 T W " § 1 qgt O 9%
g a4t § W< 39 & A fasen s
# o fadeft gamarEl & 9 #1 qgi o
Y & glaar & ardt & 1 & s avgan
§ fr wifeema & o fadolt gamame &
T #Y ATHA gHIR 4 afal ® A
#Y q® ate F3 1 5719 gy wfrr
oo 4 fear & 7
Shri Y. B, Chavan: It is true that
only the Red Cross representatives
were allowed to go to the camps of
the prisoners of war in Pakistan. On
the basis of reciprocity, we did the
same thing here. We have not got
any other way of contacting them or
getting information from them., The

international organisation of Red
Cross is meant for this very purpose.

WEU WEIAY © NAAG 8 §1 47
wrd feagin e g Y.

ot wy fered | 37 ¥ gETATE A,
qgt W gEL gaTaTe & 99 AT wTHA
B qu-are ¥ o ¢, 457 gw Y Wi
T w7

weaw Agta o fedr feeanifer:
twmrsfRaa@mafam T ®
arX ¥ oA AT AT AT R ATIAE
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T iy W o aweft @ 1 9 R Foe
T Qar & W o o= fewr g 7

Shri Y. B. Chavan: It may certainly
be done, if it is agreed to by both
sides.

ot ay food : Wy 7y gfaud
o ani 2 @ & fadelt gamara wy o
a7

ot ey g A

8hri P. C. Borooah: After receiving
the lists of prisoners of war and
taking into account the casualties,
there are still a large number of
jawans and officers whose names are
still missing. May I know their num-
ber, if they have got any account of
that?

Shri Y. B. Chavan: I have given the
figure in reply to some unstarred
question. At present we have got
about 1500 missing.

it e W FEATT | AN Hel ¥
A A we & I F Faman &
T ose A E + WrAg A A@ATTA WY
1 w41 5 gt fea dfaF 37 &
woqr W &7

Shri Y. B. Chavan: No. We have
got about 1500 people who are mis-
sing. We have mot got any deflnite
information about the number of pri-
soners. They certainly showed some
interest to exchange lists of prisoners
of war. Very recently they have
sent us a list of 121 people in which
more than 60 people are Army per-
sonnel and the remaining police. We
are expecting them to send us further
lists. But we will have to check
them with the number of persons mis-
sing, the names, etc. I am afraid
this will have to be a long-term pro-
cess.

&t T fag @I ag aat
ardr & f& 97 & wewTqor gwrES &
w2 1 g A AW § 919 g W
o W gwTR S oggt s ad
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o ¥ qifeem gk O wewr W d,
a1 Wi ue fawea dra ¥ @ § 7

Wt gwERTOT W™ Y WY &
o arr §, AfeT a8 I e @
LU
Shri Indrajit Gupta: Out of these
400 and odd Pakistani P.O. Ws, in
our hands, may I know how many are

officers and how many are other
ranks?

8Shri Y. B. Chavan: Well, Sir, I
have not got exactly this information
about the number of officers. At the
present moment I have not got that

figure with me,

—

WRITTEN ANSWERS TO
QUESTIONS

Embarge on Arms Supply te India
*94. Shri P. K. Deo:;

Shri Madhu Limaye:
Shri Ram Sewak Yadav:
Shri Gulshan:

Shri Hem Ra):

Shrl Rameshwar Tantia:

Will the Minister of Defence be
pleased to state:

(a) whether the embargo imposed
by the UK. and USA. Governmants
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on the supply of arms and ammuni-
tion to India and Pakigtan bas bean

(b) whether the Government of
Indim have made any approach to the
said Governments in this regard; and

(e) it a0, with what result?

The Minister of Defence (Shri
Y. B. Chavan): (a) to (¢). The Gov-
ernment of the USA has imposed an
embargo on all supply of arms and
ammunition both to India and
Pakistan. This embargo is still con-
tinuing. The Government of the UK
has imposed an embargo on all Gov-
ernment supplies of arms and ammuni.-
tion. This embargo still continues
The Government of the UK has not
imposed any embargo on commercial
transactions. But recently UK Gov-
ernment has imposed restrictions
under which before certain types of
Defence stores are exported, an ex-
port licence should be obtained.
Applications for these export licences
have been made, but each application
is decided on merits and it takes
some time before an export licence is
issued. The Government of India
consider that the imposition of a ban
on supply of defence equipment to
India equating it with Pakistan is
unjust inasmuch as it treats both
India, the victim of aggression, and
Pakistan, the mggressor, on the same
basis. The Aid was to enable India
to defend itself ageainst the Chinese
threat, which still continues. We have
made informal representations to the
Government of the UK regarding
stoppage of commercial suplies. We
have purchased in the past a large
quantities of UK equipment and it is
an implied understanding with regard
to such purchases that the necessary
maintenance backing will continue to
be available. As mentioned above,
the procurement of these supplies is
covered by the issue of export licence
and some licences have been issued.

Having regard to the present condi-
tions, the Government of India do
not consider any useful purpose will
be served by making a represen-
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tation to the US and UK Governments
regarding Aid.

Cease-fire Violations by Pakistan

*95. Shri D. C. Sharma:
Shri Madhu Limaye:;
Shri Basappa:
8hri Mohammed Keya:
Shri Subodh Hansda:
Shri Himatdngka:
Shri 8. M. Banesrjee:
Shri Sexhiyan:
Shri Solanki:
Shri P. R. Chakraverti;
Shri Prakash Vir Shastri:
8hri B. K. Das:
Shri Buta Singh:
Shri Linga Reddy:
Shri Onkar Lal Berwa:
Shri A. N. VYidyalankar:
Shri R. B. Tiwary:
Shri Samnani:
8hri Sarjoo Pandey:
Shri R. B. Pandey:
Shri Sidheshwar Prasad:
Shri Daji:
Dr. Mahadeva Prasad:
Bhrli Mohsin:
Shri Shiv Charan Gupta:
Shrimati Tarkeshwart Siaba;
Shri Bagri:
Shri Yashpal Singh:
Shri Gokulanand, Mohaniyn
Shri Rameshwar Taatia;
Shri Harish Chandra Mathur:
Shri Shree Narayan Das:
Dr. L. M. Singhvi:
Shri Kapur Singh:
Shri P. C. Borooah:
8hri Basumatari:
Shrt Gulshan;
Shri Eajrolkar:
Shri Hukam Chand
Kachhavaiya:
Shri Dhuleshwar Meena:
Shri Bishwanath Roy:
Shrt K. C. Sharma.
Shri Hem Ra}:
Shri Vishwa Nath Pandey:
Shri Jashvant Mehta:
' Shri Warler:
Skri E. Barua:
Shri Kishen Pattnayak:
Shrimati Jyotena Chanda:
Shri Yogendra Jha: '
Shri T. Ram:
Shri Bibhuti Mishra:
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Shri N. P. Yadab:
Shri P. L. Barupal:

Will the Minister 6f Defence be
Pleased to state:

(a) the number of cease-fire viola-
tions committed by Pakistan after
the 23rd Septemnber, 1965 agreement
on the international boundary between
India and Pakistan and on the cease-
fire line in Jammu and Kashmir so
far;

(b) the number of casualtiess on
both sides; and

(e) the actiom taken 1n each case?
The Minister of Defence (Shri Y. B.

Chavan): (a) 965 according to re-
ports received upto 3rd November,
1965.

(b) Since the commencement of
cease-fire:

Pakistani—378 killed.
Indians—262 killed.

(c) The violations have been brought
to the notice of the UN Observers and
the UN Secretary-General,

Kidnapping of Indian Soldlers by
China

Shri Hukam Chand
Kachhavaiya:

Bhri Onkar Lal Berwa:

Shri Dhuleshwar Meena:

Shri P. C. Borooah:

Shri Kishen Pattnayak:

Shri D. C. Sharma:

Will the Minister of External Affairs
be pleased to gtate:

(a) whether Government have
lodged a protest with the Chinese
Government against the croszing of
the Sikkim border by the Chinese
troops and the kidnapping of three
Indian soldiers on the 26th Septem-
ber, 1083;

(b) if so0, the nature of the reply
received, if any; and

(c) the steps taken for their returm
%0 India mmediately?
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The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). On
the 27th September the Government
of India addressed a note to the
Chinese Government lodging a strong
protest against the incident of the
26th on the Sikkim-Tibet border
where intruding Chinese troops kid-
napped three Indian soldiers. On the
same date the Chinese Government
also lodged a so-called “protest” to
cover up their own aggressive activi-
ties. Subsequently a note was receiv-
ed from the Chinese Government on
18th October in reply to our protest
of the 27th September. On the 4th
November we handed over a note to
the Chinese Embassy here, reiterating
our demand for the immediate return
of the three kidnapped soldiers. All
the four notes are being placed on
the Table of the House, [Placed in
Library. See No. LT-5085/65].

Indian High Commissioner ia
Karachi

Shrimati Tarkeshwari Sinka:
Shri A. N. Vidyalankar:
Shri Rameshwar Tantia:
Shri Himatsingka.:

Shrl P. R. Chakravertl:
Shri F. C. Borooah:

Shri Hepy Barua:

Shri Bhanu Prakash Siagh:
Shri Bagri:-

Shri Madhu Limaye:

Shri Prakash Vir Shastri.
Shri Jagdev Singh Siddhamti:
Bhri 8. N. Chaturvedi.

Shrl Yashpal Singh:

Shri Kapur Singh:

Shri P, K. Des:

Shri Solanki.

Shri D. C. Sharma:

Shri 8. M. Banerjes:

Dr. Ram Manohar Lohia:
Bhri Ram Sewak Yadav:
Shri Harl Vishnu Eamath:
Shrimat! Renvka Barkataki:
Shri Basumatari:

Shri Ravindra Varma.

Shr]l P. Venkatasubbalah:
Shri Earni Singhjt:

Shri Gulshan:

Shri Buta Singh:

Shri R. 8. Pandey:
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Shri Daljit Singh:

Shrimati Maimoena Sultam:

Shri Kajrolkar;

Shri T. Subramanyam:

Dr. Ranen Sen:

Shri Dinen Bhatiacharya:

Shri Linga Reddy:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Dhuleshwar Meena:

Shri Jashvant Mehta:

Shri Heda:

Shri Wardor:

Shri Daji:

Shri Vidya Charan Shukla:

Shri Hem Raj:

Shri Shree Narayan Das:

Shri Gokulananda Mohanty:

8hri Shiv Charan Gupta:

Shri Krishni Deo Tripathi:

Shri Narasimha Reddy:

Shri D. D. Puri:

Shri R. Barua:

Shri Bade:

Shri Vishwa Nath Pandey:

Shri Vishram Prasad:

Will the Minister of External Affairs
be pleased to gtate:

(a) whether the residences of the
Indian High Commissioner in Karachi
and his staff were raided and ransack-
ed and also personal belongings were
seized by the Pakistan authorities;

(b) whether some important papers
and the personal belongings were
taken over from the High Commis-
sioner’s Office and residence by the
Pakistan authorities; and

(¢) the action taken by Government
in the matter?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). The
residence of the High Commissioner
and all other residential buildings
were raided and ransacked in the
evening of September 11, Again, on
September 13 at 2.30 a.m., the Chan-
cery, where about 150 members of
the staff and their families had been
compelled to stay under the instruc-
tions of the . anistan Toverument,
was also raided. The Pakistan arm-
ed Police took away several personal



777 Written Answers

belongings and some personal papers.
No important official papers were
taken away as they had already been
destroyed by the High Commission as
a measure of precaution.

On October 4, 1865, Government
lodged a strong protest with the Pak-
istan High Commission in India de-
manding from the Government of
Pakistan an apology for the outrages
and compensation for the demages
caused to the property of the Mis-
sion and its members. As Pakistan
has failed to do this so far, Govern-
ment have recalled their High Com-
missioner from Pakistan for consul-

tations.

In a separate protest Note deliver-
ed to the Pakistan High Commission
on October 27, the Government have
demanded restoration of the proper-
ty taken away and compensation for
the property damaged by the Police
during the armed raids.

Kut:h Agreement

*s3. Shri Bhanu Prakash Singh:
Shri P. C. Borooah:
Shri Seshiyan:
Shri Rameshwar Tantia:
Shrt Himatsingks:
Shrl Prakash Vir Shastrl;
Shri Jagdev Singh Siddhanti:
Shri Harl Vishnu Kamath:
Shrt Yashpa] Singh:
Shri Kapur Singh:
Shri P. K. Deo:
shri Solanki:
ghri Narasimha Reddy:
Shri P. R. Chakravertl
Shri D. C. Sharma:
Bhrimat] Tarkeshwarl Sinba:
Shri Bagri:
Shri Madhu Limaye:
Shri Indrajit Gupta:
Shri Kajrolkar:
Shri fiukam Chand

Kachhavalya:

Shri Onkar Lal Berwa:
Shri Kishen Pattnayak:
Shri Ram Sewnkx ¥Yadav
Shri Heds:
@hri Vasudevan Nair:
Shri Warior:
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Daji:
R.

®

Pandey-
war Patal:
. Mabadeva Prasad:
Shri R. Barua:

Will the Minister of External Affalrs
be pleased to gtate:

(a) the latest position with regard
to the Kutch agreement signed on
20‘ 30th June, 1960 with Pukistan:

(b) whether any difficulties have
arisen in its implementation due to
the recent hostilities between the
two countries?

The Minister of State in the Min-
istry of External Affairs (Shrimati
Lakshmi Menon): (a) India has no-
minated Dr. Ales Bebler, Judge of
the Constitutional Court of Yugosla-
via and Pakistan has nominated Mr.
Nasrollah Entezam of Iran as the
respective nominees on the Tribunal.

EEE
i

Both, India and Pakistan, have ap-
proached the Secretary-General of
the UN.O., for nomination of the
Chairman. The Secretary-General
has accepted this responsibility but
has asked for extension of time until
31st December, 1865, for selecting a
suitable person for the assignment.
We have agreed -to this extension of
time.

India has also agreed to bear the
expenses relating to the Chairman in
equal proportion with Pakistan,

(b) In view of Pakistan's aggres-
sive actions in Kashmir, the Gov-
ernment of India found that there
was no possibility for a meeting bet-
ween Ministers of the two countries
as envisaged in Article 3(i) of the
Kutch Agreement, which provided for
direct bilateral discussions initially to
agree on the determination of the
border. It was, therefore, suggested
to the Pakistan Government that the
best course would be to proceed to
the next stage of reference to the
Tribunal on the footing that no
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agreement had been reached bet-
ween the Ministers. Pakistan accept-

ed the proposal.

Chinese Build-up and Esplonage
Actlvities

*99. Dr. L. M, Singhvi:
Tiwary:

e
'

i

E??E;E?EEEEE
gil
1

g
E
E .
§

Shri K. C. Sharma:

8hri Vishwa Nath Pandey:

Shri Kishen Patinaysk:

Shri Bagri:

Shri Yashpal Singh:

Dr. Ram Manohar Lohia:

Shrl Ram Sewak Yadav:

Shri Dhuleshwar Meeaa:

Shri Jashvant Mehta:

Shri Hukam Chand
Kachhavaiya:

Shri Himatsingka:

Shri Prakash Vir Shastri:

Shri Jagdev Singh Siddhanti:

Shri D, D. Puri:

Shri R. Barua:

Will the Minister of Defence be
Pleased to state:

(a) whether the Chinese build-up
on our Sikkim and Ladakh borders
is continuing;

(b) whether Government have
received any reports about the inten-
sification of the Chinese espionage
activities in these areas; ahd

(e) whether adequute counter-
mesmsures have beem takem to ensure
the sgecurity of our borders and to
mop up espionege agents in these
areas?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c¢). Yes, Sir. China
has continued to maintain its military
forces in Tibet at about the same

780

strengtn as before. In the months
of August and September, the troops
were moved closer to the border and
in Sikkim, they came right upto our
frantiers and in four places tempo-
rarily crossed over. In Ladakh, their
troops are operating in the 20 kilo-
metre stretch on their side of the
line of actual control. These move-
ments are being carefully ‘watched
and suitable counter measures have
been taken to ensure the security
of our borders. This extends to es-
pionage activities too, but it would
not be in the public interest to dis-
close further information on the mat-
ter.

Manufacture of Atomn Bomb

*180. Shri P. C. Borooah:
8hri Vishwa Nath Pandey:
Shri Basappa:
Shri Linga Reddy:
Shri P. R. Chakraverti:
Shri Hem Barua:
Shri Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri Harish Chandra Mathur:
Shri Bagri:
Shri Rameshwar Tantia:

Shrl R, 5. Pandey:

Shri Daljit Singh:

S8hri Indrajit Gupta:

Shri Huokam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:
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Bhri Jashvant Mehta:
Shri D. D, Puri:

Shri Krishnapal Singh:
Dr. Mahadeva Prasad:
Shri M. Malaichami:
Shri R. Barua:

Shri Vishram Prasad:
Shri Yogendra Jha:
Shri T. Ram:

Will the Prime Minister be pleased
to state:

(a) whether in view o! the demand
from a large section of the people
represented in Parliament, after the
recent Sino-Pakistani hostile over-
tures, Goverrrment have lately re-
viewed the earlier decision not to
go in for the production of atom
boamb; and

(b) if so, the decision taken in this
regard?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b). Government
have received a Memorandum on this
subject signed by several Members of
Parlimment and have given due
thought to the point of view express-
ed therein. India has always held the
view that the manufacture and proli-
feration of nuclear weapons pose
grave danger to the very existence of
mankind. An atomic bomb is totally
different from the conventional arma-
ment used in warfare. The world is
well aware of the inhumanity involv-
ed in the use of such a bomb. Accord-
ingly, it has been Government's well
considered and firm view that persist-
ent efforts should be made to secure
nuclear disarmament, The Govern-
ment of India are a signatory
to the Partial Test Ban Treaty and
they are giving full support to the
efforts for securing a complete ban on
nuclear tests and to preventing fur-
ther proliferation of nucdlear wea-
pons. Efforts in this direction are being
made through the United Nations
Disarmament Commission and the 18
Nations Disarmament Committee.

It is in this context that despite
the continuing threat of aggression
from China which has developed nu-
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clear weap .3, Government have con-
tinued to adhere to the decision not to
go in for nuclear weapons but to
work for their elimination instead. It
is hardly necessary to alter this deci-
sion in the light of the conflict with
Pakistan,

It is the sincere hope-of the Gov-
ernment of India that the Nuclear
Powers of the World, recognising the
danger which at present imperils
mankind, would make determined
efforts to reach an agreement on the
vital question of nuclear disarma-
ment and ensure that the world does
not reach the point of no return.

Rhodesia

*191. Shri Madhu Limaye:
Shri Bagri:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Eajrolkar:
Shri R. S. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Extermal
Affairs be pleased to state the steps
taken by India, singly or jointly with
other Afro-Asian States, to fight the
imposition of permanent minority rule
on the African Rhodesian majority
consequent upon the Government of
Rhodesia declaring Independence uni-
laterally?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Government of India have
consistently upheld in all world
forums the establishment of majority
rule in Rhodesia the responsibility for
which is that of Britain as the colo-
nial power. Our opposition to Uni-
lateral Declaration of Independence
by a minority government in Salis-
bury has been voiced in the Com-
monwealth Prime Ministers Confer-
ences, in the UN. and non-aligned
nations conference. To demonstrate -
our solidarity with the African peo-
ple Government have also withdrawn
the Indian mission from Salisbury
and made it known that in the event
of a U.D.I, Government of India will
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recognise a Rhodesian nationalist
government in exile approved by the
0.AU.

Support given to India by
Countries

Foreign

*103 Shri Rameshwar Taniia:
Shri Himatsingka:
Shri P. C. Borooah:
S8hri Marandi:
Shri Utiya:
Shri Gokulananda Mohanty:
S8hri Madhu Limaye:
Shri Bagri:
Dr. L. M. Singhvi;
Shri Harish Chandra Mathur:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri S. N, Chaturvedi:
Shri Parashar:
Shri Yashpal Singh:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Sidheshwar Pramd:
Shri Kishea Pattnayak:
8hri Krishna Deo Tripathi;
Dr. Mahadeva Pramad:

Will the Minister of External
Affairg be pleased to state:
(a) whether Government have

made any assessment regarding the
countries which supported India and
of those whoase attitude and action was
hostile at the time of the recent
conflict between India and Pakistan;

(b) if so, the outcome thereof; and
(¢) Government’s reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (¢). Very
few countries have taken a public
stand on the issue. The Government
of India have taken every opportu-
nity to explain their case to other
countries, and continue to do so.

Pakistani Propaganda in U.SA.

*184. Shri Hem Barua:
Shri ¥ashpal Singh:
Bhri R. S. Pandey:
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Shri Daljit Bingh:

Shri Jashvant Mehta:

8hri P. C. Borooah:

Shri Madbu Limaye:

Shri Kishen Pattnayak:

Shri Bagri:

Shrimati Maimeona Sultan:

Shri Hukamt Chand Kachha-
vaiyn:

Shri Bhanu Prakash Singh:

Shri Kajrolkar:

Shri Kapur Singh:

Shri R. Barua:

Shri D C. Sharma:

Shri D, D. Puri:

Will the Minister of
Affairg be pleased to state:

External

(a) whether the attention of Gov-
ernment hag been drawn to a report
from New York, published in The
Statesman dated the 2nd October,
1985 which says as follows: ‘Pakistan,
despite its de facto alliance with the
Communist Chime and its threat to
leave the U.N. has had made a soms-
what better Press here than India;
and

(b) it so, what extra steps Govern-
ment have taken to project our case
successfully regarding the presemt
India-Pakistan conflict?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) At different stages of the Indo-
Pakistan conflict, India's case has
been understood in varying degrees
in the United States. However, the
major newspapers in that country
acknowledged the fact that the pre-
sent conflict was started by Pakistani
infliltration. Sino-Pak collusion has
also been exposed.

Extra efforts were made to pre-.
sent our case in the United States
by our Missions there. Members of
our Missions held Press briefings and
conferences, appeared in special Tele-
vision and Radio interviews and add-
ressed students’ meetings. Besides,
many special releases and pamphlets.
were distributed.
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Diplomatic Relations between
Pakistan and Malaysia

Shri P R. Chakraverti:
8hri P. C. Borooah:

Bhri Kapur Singh:

Shri P, K. Deo:

Shri Solanki:

Shri Narasimha Reddy:

Shri Yashpal Singh: .
Shrimatl Maimeona SuMan:
Shri Madhu Limaye:

Shri Ram Sewak Yadav:

Will the Minister of Exterasl
Affairs be pleased to state:

(a) whether it is a fact that Paki-
stan has broken off diplomatic rela-
tions with Malaysia; and

(b) whether India hag conveyed
her unstinted appreciation and fullest
cooperation to Malaysia in her con-
frontation with Pakistan und Indo-
nesia, declining to make religion an
issue In international relations?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh

Singh): (a) Yes, Sir.

(b) The Government of India has
conveyed to the Government of
Malaysia its appreciation of the sym-
pathy and understanding shown by
that Government during the recent
Indo-Pakistan conflict. Government
has also expressed its sympathy for
the Malaysian Government in its
efforts to preserve its sovereignty and
territorial integrity.

Anth-Infian Propaganda by Pakistan
n UK

*188. Shri R, 8. Pand¥y:
8hri Hem Barua:
Shri Yashpal Singh:
Shri Daljit Singh:
Shri Jashvant Mehta:
Shri Kapur Singh:
Shri R. Barua:

Shri D. C. Sharma:

Will the Minister of Extermal
Affairs be pleased to gtate:

(a) whether the attention of Gov-
smment has bean drawm to the fol-
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lowing report from London (publish-
ed in The Hindustan Times dated the
20th September, 1965) which says:
‘Pakistan has started a vicious pro-
paganda campaign about alleged
Indian atrocities in Kashmir and a
number of British papers fo-day pub-
lisheq brief but lurid reports from
Rawalpindi’; and

(b) it so, what steps Government
have taken to counteract this Paki-
stani propaganda in Britain?

The Deputy Minister in the Minis-
try of Extermal Affairs (Shri Dinesh
Singh): (a) Yes, Sir,

(b) Pakistan's charges of Indian
atrocities in Kashmir have been de-
nied by the spokesman of the Gov-
ernment of India and by the Indian
High Commission in London. Indian
Missions abroad have exposed Pakis-
tan’s lies in their handouts and other
publications. Many foreign journal-
ists have visited the front areas and
seen the situation for themselves.

WTET qw ¥, AR aqn A e
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Special Envoys sent to Fereign
Countries

*108. Shri D. J. Naik:
Dr. L. M. Binghvi:

Shri Eam Sewak Yadav:
Shri Madhu Limaye:

g

Bagri:
Shri P. C. Borooah:
Shri P. R. Chakravertl:
Shri K. N. lenry
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Shri §. N. Chaturvedi:
Shri Basappa:

Dr. Ram Manchar Lehia:
8hri R. 8. Pandey:

Shri Mohammed Koya:
Shrimati Renuka Barkataki:
Shri Prakash Viy Shastri:
Shrl Jagdev Singy Siddhanti:
Shri Vasudevan Nair:

Bhri B, K. Das:

Dr., Mahadeva Prasad:

Will the Minister of Extermal
Affairg be pleased to state:

(a) whether high-lqvel personal
envoys have been sent and are pro-
posed to be sent to various foreign
countries to explain India’s position
in relation to the Pakistani aggres-
sion;

(b) it so, to which countries they
have be~n or will be sent; and

(c) the resultg achieved?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon ); (a) and (b).
Shri V. K. Krishna Menon was sent
to Cairo and Shrimati Vijayalakshmi
Pandit to France with letters of the
Prime Minister to the Heads of the
Government of the countries they
visited, Shrimati Pandit is leaving
today for Netherlands and West Ger-
many. Besides these, the following
Ministers have also visited some
countries:—

1. Shri Dinesh Singh, Deputy Min-
ister, Ministry of External Affairs—
Singapore, Kuala Lumpur and
Colombo.

2. Shri A, K. Sen, Law Minister—
six Latin American oountries viz
Columbia, Mexico City, Panama,
Peru, Venezuela, and two countries in
the West Indies viz. Jamaica and
Trinidad, and Ghana.

3. Shri S. K. Patil, Railway Minis-
ter—U.S.A. and Latin’ America.

(c) These visits have been useful
and contributed to better understand-
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ing and appreciation of India’s posi-
tion and policies in relation to China
and Pakistan, and have also brought
home to the Governments and lead-
ers of the countries visited our de-
sire for peace and peaceful economic
development and our determination to
defend our territory and our demo-
cratic way of life.

Chinese Intrusions into Indian
Territory
*109. Shri Harl Vishnu Kamath:
Shri Bhanu Prakash Singh:
Shri Yashpal Singh:
Shri Mohammed Koya:
Shri Vishwa Nath Pandey:
Shri Madhu Limaye:
Shri Bagri:
Shrl Rameshway Tantia:
Shri Himatsingka:
Shri Shree Narayam Das:
Shri Kishen Pattnayak:
Shri Vidya Charan Shukia:
Shri Gulshan:
Shri Buta Singh:
Shri Huokam Chand
Kachhavaiya:
S8hri D. C. Sharma:
Shri J. B. 8. Bist:
Shri Heda:
Shri Kajrolkar:
Shri Shiv Charan Gupta:
Shri Sureadranath Dwivedy:
Shri Hem Barua:
Shri D. D. Puri;
Shri R. Barua:

Will the Minister of Defente be
pleased to state:

(a) whether China has perpetrated
numerous ‘military intrusions into
Indian territory. and into Sikkim and
Bhutan since the 15th September,
1965; and

(b) if so, the details thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-
5086/65].

Atrecities by Pakistan

*116. Skri 8. N. Chaturvedi:
Shri S. M. Bansrjee:
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Shri Mohammed Koya:
Shri H. N. Mukerjoe:

Will the Minister of Defence be
pleased to lay on the Table a state-
ment of the atrocities perpetrated by
Pakistan during the recent hostili-
ties viz. bombing of civilian popula-
tions, use of napalm bombs, maltreat-
ment of prisoners and the like in
clear violation of international con-
ventions and state whether these
have been brought to the notice of
the United Nations Organisation and
Governments of the World?

The Minister of Defence (Shri Y. B.
Chavan): A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5080/65].

Military heip to Pak. by Foreige
Couniries

*111. Shri Harlsh Chandra Mathuor:.
Shrimati Tarkeshwarl Sinha:
Shri P. R. Chakraverti:
Shri P. C. Borooah:

Shri Bhanu Prakash Singh:
Shri Hem Barua:

Shri Yashpal Singh:

Shri Rameshwar Tantla:
Shri Himatsingka:

Shri Kishen Pattnayak:
Shri Madhu Limaye:

8hri Bagri:

Shrimati Maimoona Sultan:
Shri P. K. Deo:

Shri H. N. Mukerjee:

Shn M. E. Erishna:

Shri Prakash Vir Shastri:
Shri Mohsin:

Shri D. C. Sharma:

Dr. L. M. Singhvi:

Shri Kajrolkar:

Shri Vasudevan Nalr:
Shri Ram Sewauk Yadav:
Shri S. M. Banerjee:

Shri R. 8. Pandey:

Shri T. Subramanyam:

Dr. Ranen Sen:

Shri Dinen Bhattacharya:
Shri Indrajit Gupta:

Shri D. D. Purl:

Shrimati Renuka Barkataki:
Shri Jagdev Singh Siddhanti::
Ehri Krishna Deo Tripathi:
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Shri M. L. Dwivedl:
Shri 8. C. Samanta:
Shri Subodh Hansds:
Shri Parashar:

Shri 8. N. Chaturved!:
Shri Rajeshwar Patel:
Shri Hem Raj:

Shri Krishnapal Singh:
8hrimati Savitrl Nigam:
Shri Bibhuti Mishra:

Will the Minister of External Affairs
pleased to state:

(a) whether Pakistan has received
any military assistance since the
cease-fire from any country; and

(b) if so, the nature of the assis-
tance and Government’s reaction in
the matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b).
There have been reports that Pakis-
tan has received some military equip-
ment from some countries, but the
correctness of this information has
still to be verified.

Commerelal and Cultural tiss with
Latin American Countries
*119. Shri Kishen Pattoayak:
Shri Madhn Limaye:

Shri Bagri:
Shri Mohsin:

Will the Minister of
Affairs be pleased to state:

External

(a) whether any proposals are
under consideration of Government
to strengthen the commercial and
cultural ties with the Latin American
countries; and

(b) if so, the broad details thereof?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes, Sir.

(b) Commercial and cultural ties
are proposed to be strengthened by
the opening of commercial offices in
some of our Missions in the area,
entering into trade agrcements, col-
laboration in joint industrial ven-
tures, participation in exhibitions and
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fairs, exchange visits of scholars, set-
ting up chairs of Indian studies, re-
ciprocal scholarship schemes, presen-
tation of art objects ete.

China’s Third Nuelear Explosion
*113. Shrimati Mumu Sultan:
8hri P. C,
Shri R. S. Pnndey
Shri Kajrolkar:
Shri Hokam Chand Kachha-
valya:
Shri D, C. Sharma:

Will the Minister of
Affairs be pleased to state:

(a) whether Government's atten-
tion has been drawn to the Chinese
Foreign Minister’s declaration about
China’s proposal to explode the Third
Nuclear device; and

(b) if so, Government'’s
thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Government
have seen reports of a statement by
the Chinese Foreign Minister that
China would explode a third nuclear
device at an early date.

(b) Government have consistently
deplored China’s efforts to acquire a
nuclear weapons capability as a
threat to international peace and
security and as a serious setback to
progress on nuclear disarmament.
Government are continuing their
efforts to secure agreement on mea-
sures to check the spread of nuclear
weapons.

External

reaction

Tarlq Abdullah

*114. Shri J. B. 8. Bist:
Shri D. D. Puri:
Bhri EKajrolkar:
Shrimati Reauka Barkataki:
Shri Onkar Lal Berwa:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddbhanti:
Shri M. R. Krishna:
Shri Sham Lal Saraf:
Shrimati Savitri Nigam:
Shri Brij Raj Singh:
Shri Gokaran Pramd:
Shri C. K. Bhattacharyya:
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Bhri R. 8. Pandey:

Shri Bade:

Shrl Inder J. Malhotra:

Shri Madhu Limaye:

Shri Hukam Chand
Kachhavaiya:

Shri Yudhvir Singh:

Will the Minister of Extermal
Aflairs be pleased to state:

(a) whether Government's atten-
tion has been drawn to a newspaper
report that Mr. Tariq Abdullah, son
of Sheikh Abdullah, has been includ-
ed in the Pakistani Delegation to the
U. N. General Assembly;

(b) whether he holds an Indian
passpOrt or a Pakistani passport; and

(c¢) whether his passport was re-
newed on expiry and before going to
the U.N. as a member of tF> Pakis-
tani Delegation or he renounced
Indian citizenship?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) He held an Indian passport
which stands cancelled since Octo-
ber 16, 1965. It is not known whe-
ther he holds a Pakistani Passport.

(¢) No, Sir. His passport was re-
newed in 1983 but not for visiting
New York as a member of the Pak-
istani Delegation. It is not known
whether he has renounced Indian
citizenship. . .

Chinese anti-Indian Propaganda in

Africa and Latin America

*115. S8hri Brij Raj Singh:
Shri Onkar Lal Berwa:
Shri Gokaran Pramd:

Will the Minister of External
Affalrs be pleased to state:

(a) the measures adopted by Gov-
ernment to counteract the anti-Indian
propaganda of China in the African
and the Latin American countries;
and

(b) the extent of success achieved
oo far in this respect?
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Our Misgsions abroad
keep a watch over. Chinese propa-
ganda against India and every oppor-
tunity is taken to counteract it. e
Indian point of view is publicised in
the African and Latin American
countries through news bulletins,
pamphlets, brochures, films and per-
sonal contacts. In addition to these,
the Heads of our Missions have ex-
plained our point of view to the res-
pective Heads of the Governments
and the respective foreign offices per-
sonally. One Indian goodwill delega-
tion is at the moment visiting East
Africa to explain India’s point of
view. Such delegations are scheduled
to visit other parts of Africa. Two
senior members of the Cabinet have
toured a number of Latin Arierican
countries for the same purpose.

(b) As a result of measures taken
by our Missions abroad, there is bet-
ter appreciation of India’s point of
view.

Commenwealth Peace Mission
Rhodesia .

*116. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri D. C. Sharma;
Shri Kajrolkar:
Shrimati Renuka Barkataki:

Will the Minister of External
Affairs be pleased to state:

(a) whether the British Govern-
ment have proposed the formation of
a Commonwealth Peace Mission to
Rhodesin;

(b) if so, the purpose of the Mis-
siom; and

(¢) the reaction of Government on
the proposal?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. But the pro-
posal was abandoned as it was not
acceptable to the government of
Mr. Ian Smith.
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(b) The object was to examine the
whole situatign and to bring the full
weight of the Commonwealth to bear
upon the Government and people of
Rhodesia on the issue of Unilateral
Declaration of Independence.

(c) Government of India did not
fayour the proposal because it was
the responsibility of UK. Govern-
ment, as the colonial power in Rho-
desia, to prevent the unilateral dec-
laration of independence by the mino-
rity settlers Government the members
of the Commonwealth had already
expressed their views on the matter.

Tariq Abdullah

*117. Shri M. R. Krishna:

Shri Madhu Limaye:

Shri C. K. Bhattacharyya:

Shri Onkar Lal Berwha:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Yudhvir Singh:

Shri Jagdev Singh
Siddhanti:

Will the Minister of External
Affairs be pleased to state:

(a) whether Mr. Tariq Abdullah
has been receiving assistance from
the Government of India for his
studies and maintenance in England;
and

(b) if so, the total amount spent on
him by Government in foreign ex-
change?

The Minister of State in the Minls-
try of External Affairs (Shrimatl
Lakshmi Menon): (a) No, Sir.

(b) Does not arise.

Il-treatment of Indian Counsellor
in Rawzalpindi

*118. Shri Mohsin: Will the Minister
of External Affalrs be pleased to state:

(a) whether it is a fact that the
Indian Counsellor in Rawalpindi was
ill-treated by the Pakistan Govern-
ment recently; and

(b) if so, the action taken in this
regerd?
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The Minister of State in the Minis-
try of External Affairs (Shrimati

Lakshmi Menon): (a) Yes, Sir.

(b) Government have lodged a
strong protest with the Government
of Pakistan and asked that all harass-
ment should cease.

Arab States’ support to India
*119. Shri Hari Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:
(a) which, among the Arab States
of West Asia, supported India's cause
during the recent war by Pakistan

against India;

(b) which of them supported
Pakistan;

(¢) which among them remained
neutral;

(d) the attitude of the Arab League
in India during the September war;
and

(e) whether the above postures
have induced any re-thinking on the
part of Government with regard to
its policy towards those States of the
League?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (o) to (e). Government of
India are glad to note that generally
speaking Arab couniries of West Asia
took a non-partisan and even sympa-
thetic view of the Indian attitude in
the present Indo-Pakistan conflict as
is evident from the casablanca Arab
Summit Communique. However, Gov-
ernment have noted with concern the
partisan attitude adopted by Jordan.

The Arab League will naturally
follow the lead given by the Arab
Kings and Heads of States. The
Secretary General is fully aware of
India’s stand,

Indian'g policy towards the Arab
countries is based on the traditional
bonds of friendship between the Arab
and Indian peoples. Government do
not consider it necessary to change
this policy. However, efforts are
constantly made to put forward India's.
point of view.
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Telex Service te Srimagar

227. Shri Ram Harkh Yadav: Will
the Minister of Communications be
pleased to state:

(a) whether the installation of auto-
matic Telex Service between Srinagar
and other parts of the country is un-
der consideration; and

(b) it so, when it is likely to start?

The Deputy Minister in the Depart-
ment of Comunications (Shri
‘Bhagavati): (a) Yes.

(b) It ig programmed to be put into
service during 1966,

Territorial Army in Madhya Pradesh

228. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether an Advisory Com-
mittee to advise the Central Govern-
ment in matters connected with the
development of Territorial Army in

Madhya Pradesh has been re-consti-
tuted;

(b) it s0, the composition of the
Cammittee;

(c) its functions and tenure of
-office; and

(d) whether such Committces have
been constituted for other States in
the country or are likely to be cons-
tituted for them in the near future.

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir

(b) The Committee consists of the
following:—

Chairman
*Chief Minister of Madhya Pradesh.
Deputy Chairman

Minister of State for
Madhya Pradesh,

Official Members

Agriculture,

1. Chief Secretary to Government,
Madhya Pradesh.
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2 Chairman  Electricity Board,
Madhya Pradesh, Jabalpur,
3. General Officer Commanding,
Madhya Pradesh Area.
4. General Manager. Bhilai Bteel

Project, PO Bhilai, Madhya Pradesh.

5. General Manager, Heavy Electri-
cals India Ltd., Bhopal.

6. Development
Madhya Pradesh.

7. Secretary to Government,
Department, Madhya Pradesh.

8, Assjstant Director Territorial
Army, Headquarters Central Com-
mand, Lucknow.

Commissioner,

Home

Non-official Members

1. Shri Virendra
M.P.

Bahadur Singh,
2. Shri Shyama
MLA,
3. Shri Narendra Singh, M\L.A,

4, Shri Pancham Singh, M.L.A,
Secretary

Charan Shukla,

General Staff Officer 1 Headquarters
Madhya Pradesh Area.

(¢) The tenure of appointment of
non-official memberg of the Committee
is two years. The functions of the
Committee are:—

(i) to encourage recruitment to the
Territorial] Army; and

(ii) to consider any local problem
relating to recruitment, development
and training of the Territorial Army.

(d) State Advisory Committees for
Territorial Army have becn consti-
tuted for other States also. These are
reconstituted from time to time on
the expiry of their term of two years.

Wage Board foy Coffee Plantations

229 Shri Ram Harkh Yadav: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the salient features of the re-
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port of the Wage Board for Coffes
Plantations; and

(b) the action taken by Government
on them?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Copies of Government resolution
showing a summary of the Board's
recommendations and announcing
their acceptance by Government, were
placed on the Table of the Sabha on
the 22nd September, 18685,

(b) The concerned State Govern-
ments have been requested to secure
implementation of the Board's recom-
mendations.

Wages of Civillan Employces im
Defence Establishments

230, Bhri Kolla Venkaiah: Will the
Minister of Defence be pleased to
state:

(a) whether any anomalies in the
alassification of the wage structure of
the civilian employees in the defence
astablishments were brought to the
motice of Government,

(b) if so, what they are; and

(¢) the action taken by Govern-
wment thereon?

The Minister of Defence (Shri X. B.
Chavan): (a) to (c). Several propo-
sals for revision of pay scales of
civilian posts in Defence establish-
ments to rectify anomalies pr on
account of the qualifications and
duties involved were recelved and
considered by Government during the
tast few years. Some of the proposals
were accepted and the relevant scales
of pay revised. Consolidated informa-
tion in this connection jg not readily
available. It ig not considered desir-
able to collect all this information as
the labour and expense involved will
not be commensurate with the result
achieved.

1857 (Ai) LSD—3.

800
Cost of Living Index im Kerala

231. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have re-
geived a memorandum from the Trade
Unions of Ernakulam recently re-
guesting the Government for the re-
vision of cost of living indices for
Kerala; and

(b) if so, the steps Government
propose to take on the same?

The Minister of Labour and Em-
ployment (Shri D, Sanjilvayya): (a)
No.

(b) Does not arise.
Cochin Port Workers

232. Shri A. K. Gopalan: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Cochin Port Em-
ployees Union and the Cochin Port

Workers Union have submitted re-
cently any memorandum of demands
to the port authorities;

(b) if so, the nature of demands
raised by them; and

(c) the action taken thereon?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes

(b) The demands relate to making
casual workers permanent, transfer
of workcharged employees to perma-
nent establishment, supply of necessi-
ties of life at fair price (subsidised
rates), supply of uniforms, abolition of
contract labour, housing loan scheme,
expansion of Port and Work-
shop, Hospital assistance, Training
Centre for the children of the
workers of Port Trust, Bonus,
Transport facilities, Increase of atten-
dance money and Appointment of
leave reserves by the Port Authori-
ties.

(c) The Centra] Industrial Rela-
tions Machinery intervened and
brought about an amicable settle-
ment,
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Eviction of Ex-Servicemen in Kerala

233. Shri A. K. Gopalan: Will the
Minister of Defence be plecased to
state:

(a) whether there is any proposal
for evicting ex-servicemen from the
‘Ambalavayal’ colony in Wayanad,
Kerala;

(b) whether the ex-servicemen of
this Colony requested for more lands;
and

(¢) it s0, Government's
thereto?

The Minister of Defence (Shri Y. B.
Chavan): (a) to (c¢). The requisite in-
formation is being collected from the
Government of Kerala and will be
laid on the Table of the Lok Sabha
when it is received.
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Indian Occupation of Pak.
Territory

235. Bhrt Krishna Deo Tripathi:
Shri P. C, Borooah:

Will the Minister of Defence be
pleased to state:

(a) the number of Pakistanis who
are still living in the territory of Pak-
istan occupied by our armed forces in
the recent Indo-Pak. conflict; and

(b) the relief measures administer-
ed to these persons?

reactiom
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The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). There is hardly
any population in the area occupied
by the armed forces in Pakistan. The
question of organising relief ineasures
does not therefore arise, A few old
and infirm people left behind are
being looked after by the Army units.

Extradition Proceedings against
Sacha Singh

238. Shri Vishwy Nath Paadey:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhangi:
Shri D. C. Sharma:
Shri Mohammed Koya:
Shrimati Renuka Barkataki:
Shri R. S. Pandey:
Shri Rajeshwar Patel:

Will the Minister of External Affatrs
be pleased to state the progress made
so far in the case relating to the ex-
tradition proceedings against Shri
Bucha Singh, a suspect in the Kairom
Murder Case, from Nepal?

The Minister of External Affairs
(Shri Swaran Singh): Prosecution
evidence for Sucha Singh's extradi-
tion for the murder of Sardar Partap
Singh Kairon has been concluded. His
defence witnesses are now being exa-
mined on commission,

Employees of 0il Companies

437, Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Bagri:
Shri P. C, Borooah:
8hri P. R. Chakraverti:
Shrimati Tarkeshwari Sinha:
Shri Indrajit Gupta:
8hri Yashpal Singh:
Will the Minister of Labour
Employment be pleaseq to state:
(a) whether Government have con-
stituted a tripartite Committee to
study the grievances of the Petroleum
Workers against the Oil Companies
operating in the country;
(b) if so, the personnel of the Com-
mittee and its scope of enquiry; and
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(¢) when the report of the Commit-
%0e is likely to be made available to
Government?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) The Committee comprises;

(i) Shri R. L. Mehta, Additional
Secretary, Ministry of Labour
and Employment—Chairman.

(ii) Shri S. K. Guha, Joint Secre-
tary, Ministry of Petroleum
and Chemicals,

(iii) Shri S. K. Parthasarthi,
Burmah-Shell Oil Company.

(iv) Shri P. C. Mehta, Caltex
(India) Ltd.

(v) Shri Raja Kulkarni, General
Secretary, National Federa-
tion of Petroleum Workers.

(vi) Shri G. Sundaram, General
Secretary, All-India  Petro-
leum Workers Federation.

The tripartite Committee would
look into the whole question of job
security and reduction of staff in the
oil companies.

(c) December 31, 1965.

Oomtributions to National Defence
L/,,- ’ Fund
238. Shri P. C. Borooah:
Shri D. N, Tiwary:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Bagrl:
Shri Basappa:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri P. K. Deo:
Shri Solanki:
Shri Narasimha Reddy:
Shrl Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Kapur Singh:
Shri 8. M. Banerjee:
Shri Gulshan:
Shri Buta Singh:
Shri Hukam Chand
Eachhavaiya:
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Shri Onkar Lal Berwa:

Shri Gokaran Prasad:

Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shrimati Savitri Nigam:

Dr. Ranen Sea:

Shri Dinen Bhattacharya:
Shri Kolla Venkaiah:

Dr. Mahadeva Prasad:

Shri Krishna Dev Tripathi:

Will the Prime Minister be pleased
fo state:

(a) the total amount of contribu-
tions made to the National Defence
Fund in money and gold since 1st
September, 1965, the date when Pakis-
tan launched an attack against India;

(b) how it has been utilised; and

(c) whether this Fund is being ad-
ministered under the old set-up cons-
tituted for the purpose or have some
modifications been made in this set-
up and if so, what?

The Prime Minister and Minister of

Atomic Energy (Shri Lal Bahadur
Shastri): (a) The total contributions
into the National Defence Fund

during the period 1st September, 1965
to the 31st October, 1985 were as

under:—
(i) Cash Rs. 423 crores.
(ii) Gold and gold

ornaments 7,581 grammes.

(iii) Silver and silver
articles 15,121 grammes.

(b) The National Defence Fund has
been in existence since 1962 and
about half of the total amount col-
lected has so far bee:n utilized main-
ly for the purchase of defence equip-
ment and for the welfare of the
members of the Armed Forces and
their families, including the resettle-
ment and rehabilitation of ex-Ser-
vice-men.

(¢) Nou changes have been made in
the administrative.- set-up of the
Fund.
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Military Medical Service

289. Shri Gekulananda Mohanty;
Shri Balakrishnan:

Will the Minister of Defenoe be
pleaged to state:

(a) the total number of new recruits
o Military Medical Service since 5th
August, 1963;

(b) the special privileges
o them; and

offered

(¢) how many of these jecruits
joined on requisition and how many
volunteered their services?

The Minister of Defence (Shri Y. B.
Chavan): (a) 48 doctors and 10
murges have joined the Army Medi-
eal Corps and Military Nursing Ser-
wice, respectively, since 5th August,
1966,

(b) No special privileges as such
for those who joined after 5th August
1985 have been offered. However,
ecertain concessions are admissible to
doctors granted emergency commis-
sions in the Army Medical Corps as
set out in the following statement.

BTATEMENT

The following concessions are ad-
migsible to doctors granted commis-
sions in th¢ Army Medical Corps
during the present emergency:—

(i) Doctor seconded from States
are being granted Emergency
Commissions in the Army Medi-
cal Corps with liberalised
period of antedate upto 64
years.

(ii) Provisions have been made for
doctors who have joined during
the Emergency to take depart-

mental and U.P.S.C. examina-
tions for permanent commis-~
sions, if otherwise eligible.

(iii) Civil pay of the State doctors
seconded to AMC has been pro-
tected, in case it is higher than
military pay.

NOVEMBER 8, 1965
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(iv) The Government have taken
necessary steps for reservation
of 50 per cent of vacancies in
the Centre and other State
Health Services for doctors who
are joining AMC.

(v) Military service after release
from the Army will be counted
for purpose of selection in civil
for higher appointments,
seniority and increments.

(vi) Age relaxation is being grant-

eed for purposes of permanent

civil employment to those who
serve in the AMC,

(vii) Lines on temporary/perma-
nent vacancies are retained in
civil for doctorg seconded from
States.

(viii) State doctors have been made
eligible for further promotion
in their own department on
release from the Army.

(c) The doctors and nurses at (a)
have volunteered their services. Stepe
have also been taken to introduce a
Compulsory Liability Service Scheme
for doctors in the Central Health
Service and various States to join the
AMC. for a period of 4 years during
the first 10 years of service subject
to a maximum age limit of 45 years.
When this scheme is fully implement-
ed, more dectors will be available to
join the Corps.
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Anti-Indian Propaganda by
Indonesian News Agency

241. Shri Shree. Narayan Das:
Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that Antara,
the official Indonesian news agency
has been carrying on an anti-Indian
campaign since the beginning of the
Pakistani aggression; and

(b) if so, steps taken to counter-
act the same?

The Minister of External Affairs
(Bardar Swaran Singh): (a) Yes,
Sir,

. “‘

(b) Our Embassy in Djakarta v.by
writing to the Editor of Antara, issu-
ing releaseg and contacting people
are counteracting anti-Indian cam-
paign in Indonesia. We have also
taken up this matter with the Indo-
nesian Embassy in New Delhi. The
Indonesian Ambassador was some
time back, asked to convey the seri-
ous concern of the Government of
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India to the Government of Indo-
nesia over anti-Indian propaganda of
Antara, the official news agency of
Indonesia.

Manafacture of Jets with UAR.
Coilaboration

242. Shri Shree Narayan Das:
Shri Bagri:
Shri Madhu Limaye:
Bhri Yashpal Singh:
Shri D, C. Sharma:
Shri Bibhutl Mishry:
Shri N. P. Yadab:
Shri R. Barua:

Will the Minister of Defonoe be
pleased to state: ,

(a) whether any further progress
has been made in the manufacture of
HF.24 supersonic jet aeroplanes im
collaboration with U.AR.; and

(b) if so0, the details thereof?

The Minister of Defence Production
in the Ministry of Defence (Bhri
A. M. Thomas): (a) and (b). A team
of technical officers was sent to U.AR
in October, 1885. The team has
come back and its detailed report is
awailed.

Indo-Pak. Talks in Tashkemt

243. Shri Shree Narayan Das:
Dr. L. M. Singhvi:
Shri Prakash Vir Shasiri:
Shrl Jagdev Singh Siddhanti:
8hri R, S. Pandey: '
Shrimati Maimoona Sultam:
Shri Kajrolkar:
Shri Rajeshwar Patel:
Dr. Rhen Sen:
Shri Dinen Bhattacharya:

Will the Minister of External Affairs
be pleased to state:

(a) whether the suggestion of ihe
Prime Minister of U.S.SR. that the
Heads of States of India and Pakistan
should meet in Tashkent in the Soviet
territory for talks regarding the exist-
ing disputes between the two coun-
tries hag received the wsupport of
Pakistan; angd
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(b) if so, when such meeting is
llikely to take place?

The Minister of External Affaire
(8hri Swaran Singh): (a) and (b).
The Soviet Presg reported the rele-
vant part of the Pakistan President's
reply in the following words: Thank-
ing Kosygin for his offer to organise
a meeting with the Indian Prime
Minister Shastri on Soviet goil, Presi-
dent Ayub Khan expressed the opi-
nion that first it was necessary to pre-
pare the ground for it. In his opinion
this could be done first in the Security
Council where the Indo-Pakistani
conflict is now being considered.

Calcutta Dock Labour Board

244. Shri S, C. Samanta:
Shri M. L. Dwivedl:
Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleasej fo state:

(a) whether the membership figures
of the Labour Unions of the Calcutia
Docks have been collected and
verified;

(b) if so, whether a statement in
the matter will be laid on the Table;

(c) whether the demand of the All-
India Port and Dock Workers' Fede-
ration to re-constitute the Calcutta
Dock Labour Board has been con-
sidered; and

(d) if so, the declsion taken in the
matter?

The Minister of Labour ang Em-
ployment (Shri D. Sanjivayya): (a)
No.

(b)Y Does not arise.

(¢) and (d). The demand for re-
constitution of the Calcutta Dock
Labour Board will be considered after
latest verified membership figures of
the Labour Unions of the Calcutta
Docks become available,

National Defence Fumd

245 Shri 8. O. Samanta:
Shri Subodh Hansda:
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Dr. P. N, Khan:
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Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No, 2018 on the 13th
September, 1965 and state:

(a) whether audited statements of
accounts of the remaining State Citi-
zens’ Councils to whom amounts out
of the National Defence Fund wers
given have since been received;

(b) if so, whether any irregularities
have been found therein;

(c) whether the procedure to col-
lect money etc. for the National De-
fence Fund by the State Governments
and individuals has undergone any
change; anq

(d) it so, what it is?

The Prime Minisier ang Minister
of Atomic Energy (Shri Lal Bahadar
Shastri): (a) No.

(b) Does not arise,
(c) No.

(d) Does not arise.

Truth about Indo-Pak. Conflict

248. Shri D, C. Sharma:
8hri Rameshwar Tantia:
Shri Himatsingka:
Shri Linga Reddy:
Shri Madhy Limaye:
Shri Bagri:
8bri P, C. Borooah:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
8hri Sidheshwar Prasad:

Will the Minister of Informatiom
and Breadcasting be pleased to state:

(2) whether adequate and timely
steps were taken to bring out the
truth about Indo-Pak. conflict both at
home and abroad during the last twe
months through the AIR.; and

(b) if go, the i!atlll. thereof and
the results achieved?
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The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Yes, Sir.

(b) The main features of All India
Radio's broadcasts on various aspects
of the situation resulting from Pakis-
tan’s aggression are given in the
statement laid on the Table of the
House [Piaced in Library. Sce No.
LT- 5088/ 85] "

The evidence provided by com-
ments in the Press, the numerous
letters received from listeners in diffe-
rent partg of the country, the views
expressed by persons of (ifferent
shades of opinion and by the demand
from many newspapers and indivi-
dualg for scripts of comrmentarieg and
features broadcast by All India Radio
goes to show that the steps taken by
them during the period of indo-Pakis-
tan conflict have made g wide and
meaningful impact on the people as
a whole.

Cest of U.N. Observers

247. Bhri D. C. Sharma:
Shrimati Tarkeshwarl Sinha:
Shri Bishwanath Ray:
Shri K. C. Sharma:
Shrl R. 8. Tiwary:
Shri Shree Narayan Das:
Shri P. K. Deo:
Shri Solanki:
Shri Kapur Singh:
Shrimati Maimoona Sultan:
Dr. Ranen Sen:
Shri Dinen Bhattacharysa:
Shrimati Renuka Barkataki:
Shri Hukam Chand Kachha-

walya:

Shri Heda:
Shri D. D. Purl:
Shri M. R. Krishna:
Shri Vishwa Nath Pandey:
Shri Vasudevan Nalir:

Will the Minister of External Affatrs
be pleased to state:

(a) whether any commitment has
been made to the United Nations to
bear the cost of U.N. Observers posted
in Jammu & Kashmir and the new
omes on the India-Pakistan border;

(b) if so, the details thereof; and
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(c) the extent of expenditure im-
volved?

The Minister of External Affairs
(Shri Swaran Singh): (a) and (b).
The Government of India have in-
formed the Uniteq Nations that as
victim of an aggression, they cannot
be expected to participate in the
financing of the expenses arising out
of the despatch of the pnew corps of
U.N. Observers to the sub-continent
and have reserved their position in
this behalf. A copy of the Iletter
dated October 5, 1865 from the Per-
manent Re .~csentative of India to the
United Nations Secretary General has
already been laid on the Table of the
House.

(¢) Accordin;- 1 the United Nations
Secretary General, the estimated total
cost of UNIPOM for a three-month
period would be approx. $1,645,000
and that for the strengthening of
UNMOGIP would be approx §2
million for a period of one year,

Diwakar Committee Report

248. Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:
Shri Yashpal Singh:

Shri Umanath:

Shri Kishen Patinayak:
Shri Bagri:

Shri Madhu Limaye:

Shri Bhanu Prakash Singh:
Shri P. R. Chakravertl:
Shri P. C. Borooah:
Shrimati Renuka Barkataki:
Dr. L. M. Singhvi:

Shri Ravindra Varma:
Shri P. Venkatasubbalah:
Shri Kella Venkalah:

Will the Minister of Information and
Broadcasting be pleased to state:

(2) whether the Diwakar Commit-
tee Report on the condition of small
newspapers has been submitted to
Government;

(b) it so, the main recommendations

thereof specially about the smaller
newspapers at the district level; and
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(c) the steps taken to implement
the recommmendation of the Com-
mittee?

The Minister of Information
Broadcasting (Shrimati
QGandhi): (a) Yes, Sir,

(b) and (c). The Report, which was
received by Government on October
20, is being printed. A copy will be
laid on the Table of the House
shortly. Government have to study
the Report carefully before deciding
the stepg to be taken to - implement
the recommendations.

Unemployment in Delhi
249. Shri Ram Harkh Yadav:

Shri Vishwa Nath Pandey:

Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Bagri:

Shri Ram Sewak Yadav:

Shrl Madhu Limaye:

Shri D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is g fact that un-
employment is on the increase in the
Union Territory of Delhi; and

(b) if 8o, the ways and means adopt-
ed by Government to meet the pro-
blem of unemployment in Delhi?

The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): (a) The
aumber of job seekers with the Em-
pioyment Exchanges in Delhi has in-
creased.

(b) Various development gchemes
under the Five Year Plans with larger
outlays from year to year are expect-
ed to alleviate the unemployment
situation. Efforts are also being made
to increase the training facilities in
Delhi with g view to increasing the
employability of educated unemployed
persons, majority of whom have no
previous work experience or training.

Incentive Bonus to Employees in
Ordnance Factorieg

250. 8hri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that incen-

and
Indira
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tive bonus ig being paid to some of the
workers in the Ordnance Factories;

(b) if so, since when;

(c) whether those who directly help
the artisans have been deprived of
this Bonus; and

(d) it so, the reasons therefor?

The Minister of Defence Productiom
in the Ministry of Defence (Shri A.
M. Thomas): (a) incentive bonus is
being paid to essential wmaintenance
workers of skilled and semi-skilled
categories in the Ordnance Factories.

(b) Since 17-4-1964,

(¢) The essential maintenance
workers of the gkilled and semi-
skilled categories who are directly
responsible for helping the artisans by
maintaining the production machines
in efficient working condifions are
eligible to get this bonus,

td) Does not arise.
Special Commemoration Stamps

251. Shri S. M. Banerjee:

Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:

Shri Bagri:

Shri Bhanu Prakash Singh:

Will the Minister of Communications
be pleased to state:

(a) whether there is any proposal to
issue special postage stamps depict-
ing the glorious fight of jawang and
army officers who laid down their lives
for the country in the recent Indo-
Pak. conflict;

(b) if so, when; and

(c) the number of such stamps pre-
posed to be issued?

The Deputy Minister in the Depart-
ment of Communications (Shri B,
Bhagavatl): (a) Yes, Sir.
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(b) 26th January, 1866.
(c) Onme,
Installation of New Tranamiiters

253, Shri §. M. Banerjee:
Bhri Prakash Vir Shastirk
8hri Jagdev Singh Siddbhaatl:

Wili the Minister of Informatien
and Broadecasting be pleased to state:

(a) the further progress made to
instal powerful transmitters in India;
and

(b) whether this will be completed
during the Fourth Five Year plan
period?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) The progress made so
far in the procurement and installa-
tion of powerful transmitters in the
country is as under:—

(i) contract for the supply of one
1000 k.w. medium wave
transmitter and for rendering
technica] assistance for the
installation of the same was
signed between the Govern-
ment of India and the Export-
Import Corporation “Prom-
mashexport”, Moscow on
October 26, 1965. Discussion
on the project design have
been completed with the
Soviet Experts and a site near
Calcutta acquired for the
installation of the transmitter.
Preliminary investigatiors at
site are in progress with the
assistance of Soviet Experts.
The transmitter equipment is
scheduled to be delivered in
the second half of 1967

(ii) An advance order for the
supply of another 1000 kw.
m.w. transmitter has been
» placed by the  Director
General, Supplies Disposals,
on M|s Invest Imports, Bel-
grade, Yugoslavia on October
1, 1965. This equipment is
scheduled to be delivered by

816.

the end of 1967. Survey of
sites {or the location of this
transmitter in Saurashira =
in progress,

(iii) One 100 k.w. g.w, transmitter
is being Pprocured from Aus-
tralia and the necessary order
has been placed on Septem-
ber 14, 1965. The equipment
is scheduled to be shipped
within 8 weeks of the place-
ment of the order,

(iv) Tenders for the supply of
two 250 k.w. s.w, transmitters
have been received and the
terms and conditions for their
supply are being negotiated
by the Director General Sup-
plies and Disposals.

(b) Yes, Sir,

Natlenal Federation of P & T
Employees

253. Shri S. M. Banerjee: Will the

Minister of Communications be pleased
to state:

(a) whether it is a fact that the
Nationa] Federation of Posts and Tele-
graphs Employees had assured um-
conditional support to Government
during aggression by Pakistan;

(b) whether it is also a fact that the
employees of Posts and Telegraphs

have also donateq some amount to the
National Defence Fund; and

(¢) whether they have also expres-
eed desire to work over-time without
payment?

The Deputy Minister in the Depart-
ment of

Communications (8hri
Bhagavati): (a) Yes.
(b) According to the information

received upto 6.11.65, a sum of over
Rs. 3.68 lakhs has been donated %o
National Defence Fund by the P&T
employees and more contributions are
being progressively made.

(c) Offers to that effect have coume.
from some units.
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Indian Embassy Officials in Jakarta

854 Bhrimati Tarkeshwarli Sinha:
8hri P. B. Chakraverti:
8hri P. C. Borooah:

Bhri Kapur Singh:
Shri P. K. Deo:

S8hri Solanki:

Bhri Narasimha Reddy:
shri R. 8. Pandey:
Shri Rajeshwar Patel:
8Shri Yashpal Singh:

Will the Minister of External Affaire
be pleagsed to state:

(a) whether Government have
received any report from its Embassy
In Jakarta that the Embassy officials
and other Indian personnel in Indo=
nesia are safe; and

(b) whether any damage has been
caused to the property of either the
Indian Embassy or Indian residents
during the recent coup d'etat in Indo-
nesia?

The Minisier of External] Affairs
(Shri Swaran Bingh): (a) Yes, Sir.

(b) There has been no report of
.any damage to the property of either
the Indian Embassy or of Indian re-
sidents.

Propaganda by Pak. High Commisslen
in Delhi

g55. Shri Bhanu Prakash Singh;
Shri Yashpal Singh:
Shri Bagri:
Shri Madhu Limaye:
Pr. Ram Manohar Lohia:
Shri Kishen Pattnayak:
Shrl Ram Sewak Yadav:

Will the Minister of Externa] Affaire
be pleased to state:

(ay whether it is a fact that Pakis-
tan Highr Commission in Delhi has
recently increased its anti-Indian pro-
paganda; and

(b) it so, Government’s reaction
~thereto?
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The Minister of External Affairs
(Shri Swaraa Singh): (a) The Pakis-
tan High Commission has been gene-
rally indulging in anti-Indian propa-
ganda,

(b) Neces.ary steps have been
taken to ensure that the Pakistan High
Commission do not misrepresent the
facts. The Government of India have
also taken measures to keep the Indian
people informed of <correct facts,
through various mass communication
media.

Indiagn Embasyy in Jakarta

258. Shri Bhanu Prakash Singh:
Dr. L. M. Singhvi:
Shri Bagri:
Shri Yashpal Singh:
Shri Prakash Vir Shastrl:
Shri Jagdev Singh Siddhanti:
Shri Onkar Lal Berwa:

Will the Minister of External Affairy
be pleased to state:

(a) the compensation, if any, soughd
from the Indonesian Government for
the damage caused as & result of the
demonstration held before the Indiam
Embassy in Jakarta on the 6th Sep-
tember, 1965; ang

(b) the extent of it paid by the
Indonesian Government?

The Minister of External Affaire
(Shri Swaran Singh): (a) Assessment
has not been completed so far.

(b) Does not arise.

Anti-India Propaganda in certaln
Newspapers

Shri Bhanu Prakash Singh:

Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Hem Barua:

Shri Yashpal Singh:

Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

Shri Dhuleshwar Meena:

Shrimati Renuka Barkatakl:

Shri M. R. Krishas:



819

Shri 8. M. :
Shri P. C. Borooah:

Shri Indrajit Gupta:
Shri Sidheshwar Prasad:
Shri Madha Limaye:

Dr. Ram Manohar Lohis:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is g fact that there
are some representatives of foreign
mewspapers who print anti-Indian
material in their newspapers and
magazines;

(b) if so, whether it is also a fact
that during the recent Indo-Pak. con-
flict, they have not printed the news
of Pakistan bombing on the Indian
civilian population; and

(c) if 80, the action taken by
Government against those newspaper
representatives?

The Minister of Externa] Affairs
(Shri Swaran Singh): (a) It is true
that some foreign newspapers, which
have representatives in India, have
not fully appreciated India's stand. A
few have even taken anti-Indian line
in their reporting.

(b) Pakistani bombing of civil popu-
lation has received a certain amount
of coverage in the world press.

(c) No action has so far been con-
sidered necessary.

Antl-Indian Propaganda by Pakistans
Embassy in Kabul

Shri Bhann Prakash Singh:

Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Bagri:

Sh4 Madha Limaye:

Shri P. C. Borooah:

Shri P. R. Chakravertl:

8hri Yashpal Singh:

Shri D. C. Sharma:
Will the Minister of External Affairs

be pleased to state:

(a) whether the Pakistan Embassy
in Kabul is indulging in vile anti-
Indian propaganda calculated to ap-
peal to the religious sentiments of
Muslims in Afghanistan; and
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(b) if so, whether Government have
sent any note to the Afghan Govern-
ment against it?

The Minister of External Affairs
(8hri Swaran Singh): (a) Instances
have come to the notice of the Gov-
ernmemnt of India of rabid anti-Indian
propaganda put out by the Pakistam
Embassy in Kabul calculated to arouse
the religious sentimentg of Muslims
in Afghanistan.

(b) Our Embassy in Kabul has sent
a note to the Afghan Foreign Minis-
try bringing to their notice the un-
scrupulous anti-Indian propaganda,
indulged in by the Paki.tan Embassy
in Kabul. Qur Ambassador has also
personally requested the Minister for
Press and Information who is now the
Prime Minister to restrain the Pak-
istan Embassy. Efforts are continuous-
ly made by our Embassy to give the
correct facts through the distribution
of bulletins and other publications,

Fost Offices in Madhya Pradesh

£59. Shri Marandi;
Shri Bhanu Prakash Singh:
8 Utlya:
Shri Bagri:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Commaunlea-
tisns be pleased to state:

(a) the number of new Post Offices
opened in Madhya Pradesh in 1964-65
and likely to be opened in 1965-66 and
1966-67;

(b) the number of Post Offices :5
graded and proposed to be upgra
in Madhya Pradesh during the above
period; and

(c) the places where telegraphie
facilities were extended and are pro-
posed to be extended during the above

period?
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The Deputy Minister in the Depart-
ment of Communications (8hri
Bhagavati):
(a) 1964-65—169
1965-66—329*
1966-67—191*

*In 1965-66, 32 post offices were
actually opened till end of Sept. 1965,
The opening of remaining offices and
those for 1966-87 will depend on the
lifting of the ban recently imposed for
economy Treasons,

(b) 1964-65—34
1085-66—23**

1866-67—27

**Qut of this number, 5 post offices
were actually upgraded till end of
Sept. 1885.

(c) A statement is laid on the table
of the Sabha. [Placed in Library.
See No. LT-5170/65].

Import of Japanese Joeps

260. Shrimati Sharda Mukerjee:
Shri Gulshan:
Shri Buta Singh:
Shri M. R. Krishna:

Will the Minister of Defemce be
pleased to state:

(a) whether there is any proposal
to import Japanese Jeeps and carriers
for defence requirements; and

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) No, Sir. Defence requi-
rements of Jeeps are being met by
procurement of Willys Jeeps from
M|s Mahindra & Mahindra and Nissan
Patrol Jeepg from the D.G.O.F. The
latter are being manufactured by the
DGOF in collaboration with a Japa-
nese firm.

(b) Does not arise.

Manufacture of Defence Equipment

281, Shrimati Sharda Mukerjee:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Yashpal Singh:
Shri Mohammej Koya:
§hri Shree Narayan Das.
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Shri Vasudevan Nair:
8Shri Onkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether additiona] efforts have
been made to farm out the manufac-
ture of grticles required for the equip-
ment of defence forces, especially im
view of the present emergency;

(b) if so, the type of articles apart

from clothing and footwear, farmed
out; and

‘(¢) the response of manufacturers
thereto?

The Minister of Defence Productiem

in the Ministry of Defence (Shr
A. M. Thomas): (a) Yes, Sir,

(b) Orders have been placed un civi
industry for components of fuses,
bombs, shells, rockets, carbines and
for ammunition boxeg ang containere.

(¢) The manufacturers have shown
keen interest in producing these
items; but, in view of the technical
problems involved, it 18 top early to
say how quickly they would be able
to produce the items to the required
specifications in the case of new
items.

Pay of Bepoys

282. Shri P. K. Dee:
Shri Solanki:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Defence be
pleased to state:

(a) the pay given to sepoys in terme
of rupees in Indonesia, Pakistan,
Malaysia, Burma and India;

(b) the pension given to sepoys om
retirement in those countries and in
India; and

(¢) how much pension, if any, is
given to the widows of killed or dis-
ableg sepoys in action in those coun-
triez and im India?
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The Minister of Defence (Shri Y. B.
Ohavan): (a) to (c). The information

(i) Pay

insofarnsuepoysaflhelndianz\nny
are concerned, i given below:—

(Rupees per mensem)
Pay] Rate of P
Grovy of Pay
Class 4 Class 3 Class 2 Class 1

A 109 119 127
B 70 89 99 109
Cc 65 78 L] 99
D 60 65 75 89
E 60 65 10
F,G &H. .. 55 6o 65

Increment of pay at the rate of
Rs. 2.50 p.m. after every 5 years’ man's
service is' admissible, subject to a
maximum of Rs. 1000 pm. In addi-
tion, a Sepoy of the Indian Army
receives dearness allowance and com-
pensatory (city) allowance at 2/rds of

(ii) Service Pension

the civilien rates, rounded off to the
nearest rupee. He also receives vari-
ous allowances and concessions which
are given in Appendix ‘B' to the
Annual Report of the Ministry of De.

fence for the year 1064-65.

Completed years of Rate of service pension

service on date of

wetirement Group Group Group Group Group Gro:g;

.Ai le |Cr I'DI lEO G L

Years Rs. pm. Rs. pm. Rs. pm. Rs. pm. Rs. pm. Rs. pm,
15 . 3000 2400 22:00 2000 1800 17:00
16 . 32-00 25-50 2350 21-%50 1950 18- 50
17 . " 3400 27-09 2500 2300 2100 20'00
18 . 36-00 28, 50 26 50 3450 22°%0 a1-so0
19 . 38-00 30°00 28-00 26-00 2400 2300
20 . . i 40°00 3150 2950 27-%0 2550 2450

Ad-hoc increase in pension at the
rate of Rs. 5'00 p.m. and Rs. 750 p.m.
ig admissible we.f, 1-10-1963 to Sepoy
pensioners in reecipt of pensions .
Ra. 30:00 p.m. or less and over Rs. 30]-
p.m. respectively. Further, where the

1ate of pension together with ad-hoc
increase is less than Rs. 25.00 p.m., the
same has been raised to Re. 25:00 p.m.
in the case of Sepoy pensioners who
retired/retire on or afler 1-11-1964
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(iii) Special family pensionary
awards and disability pension admis-
sible in the case of sepoys who are
killed in action or invalided out on
arcount of injuries sustained in action.

Statements showing side by side
(a) the existing entitlements in such
cases and (b) the revised entitlements
applicable in cases of those killed in
action or invalided out on accour: of
injuries sustained in action in the ope-
rations against Pakistan on or after
Sth August, 1965, have already been

circulated to members of the Lok
Sabha,
As regards sepoys in Indonesia,

Pakistan, Malaysia and Burma, the
required information is not avaiiable.

——— e e 1 - .
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Dearness Allowance to Armed Forces
Personnel
283. Bhri P. K Deo:
Bhri Solanki:

Shri Narasimha Reddy:;
Shri Kapur Siugh:

Will the Minister of Defeacte be
pleased to state:

(a) the Dearness Allowance allowed
to officers and other ranks in the
Army, Navy and Air Force; and

(b) the principle on which this
Dearness Allowance is baged?

The Minister of Defence (Shri Y. B,
Chavan): (a) The current rates of
dearness allowance, which have beéen
in force since the 1st March 1065, are
as follows:—

Dearness Allowance

Commissioned Offi- Junior Commissioned

cers, and Junior Officers, Other Ranks
Reckonable emoluments Cemmissioned C ficers) ]Scxc] uding Boys Jand
M/WOs/WOs who on-Ccembatants
held honorary rarks as (Enrolled) of the Ar-
Commissioned Cffi- my and their equiva-
cers lents in the Navy and
Air Force
Rs. p.m. Rs. p.m. Rs. p.m.

Below 110, 13/- 22/~

110 and above but below 150 50/ 33/-

150 and above but below z10. . 65/- 43/-

210 and above but below 400. . B1/- 54/-

400 and above but below 1000, 90/=. 60/-

1000 and above.

(b) Commissioned Officers of the
Defence Senvices as well as  Junior
Commissioned Officers of the Army,
and Warrant Officers|Master Warrant
Officers of the Air Force who hold
honorary ranks as Commissioned Offi-
cers, are given dearness allowance at
the same rates as for corresponding
¢ivil Government servants and under
the same conditions.

Amount by which pay
falls short of Rs.1090/-

Personnel of the Defence Services
below Commissioned Officers rank (ex-
cluding Boys) and Non-Combntants
(Enrolled) receive dearness allowance
under the conditions 'applicable to
civil Government servants but at two-
thirds of the rates applicable to them
from time to time, rounded off to the
nearest rupee. The reason for the
grant of a lower rate of dearness
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allowance is that these personnel are
not affected to the same extent as
civil Government servantg by the rise
in the cost of living, as they receive
certain concessions in kind (or mone-

tary alowances in lieu) as a condition

of their service (viz., rations, accom-
modation, clothing, hair-cutting/hair-
cleaning and washing services, and
conservancy).

Interview of Armed Persemnsl by
Cerrespondents

204 Shri P. K. Dee:
Shri Solanki:
Shri Narasimha Reddy:
Shri Kapur Singh:

Will the Minister of Defemce be
pleased to state:

(a) whether the newspaper corres-
pondents are allowed to interview
soldiers, sailers and airmen periodical-
ly; and

(b) whether such a system or prac-
tice prevails in the United Kingdom,
France and U.SA?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) The information is not avail-
able,

War Correspondents

285. Dr. L. M. Singhvi:
Shri Yashpal Singh:

Will the Minister of Information
and Broadoasting be pleased to state:

(a) whether Government have re-
viewed the arrangements on front line
reporting in the eventuality of hosti-
lities between India and any other

country;

(b) whether Gavernment are con-
sidering the possibility of setting up
regular corps of accredited war cor-
respondents; and
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(¢) whether any specific steps have
been taken to ensure increased and
improved co-operation between the
Ministries o¢ Defence and Information
and Broadcasting?

The Minister of Information and
Broad-asting (Shrimati indira Gam-
dhi): (a) and (b). Yes, Sir.

(c) There has been o lack of co-
ordination between the Ministries of
Defence, and Information and Broad-
casting. There is thus no question of
congidering what steps shoudld be
taken to that end. The steps under
consideration are in resvect of facili-
ties for war correspondents on the
front.

Use of U.S. Arms by Pakistanm

988. Shri P. C. Borooah:
Shri Madhu Limaye:
Shri Bagri:
Shri Vishwa Nath Pandey:
Shri Karnl Singhji:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhasti:
&hri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Parashar:
Shri 8. N. Chaturvedi:
Shri D. C. Sharma:
Shri S. M. Banerjee:
&hri Daljit Singh:
Shri Heda:
Shri Gokulananda Mohanty:
Dr. Mahadeva Prasad:
Shri Krishna Deo Tripathi:

will the Minister of External Afflalrs
be pleaseg to state:

(a) whether the question of the use
of U.S. arms by Pakistan against Ind!a
and the steps for preventing t!hmr
use against non-communist countriee
by Pakistan in violation of the under-
taking given by the United States
India, has been taken up by Govern-
ment with the U.S. Government; and

(b) i so. with what result?

The Minister of Extermal Affairs

(Shri Swaran Singh): (a) and (v
The question has been taken up severnl
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times with the Government of the
US.A. and the jmproper use nf U.S.
aid zims by Pakistan against India in
the face of the assurances givean to
U.S. has been forcefully brought to
the U.S. Government's attention.

It is evident however thai the
United States was not able to prevent
Pakistan from using American aid
arms in Pakistan’s aggression against
India. The United States has, how-
ever, stopped further arms aid to
Pakistan, and has also assured the
Government of India that they have
ssked their allies in the NATO,
CENTO and SEATO Pacts not to sup-
ply Military Aid Arms to Pakistan,

USA's Military Assistance to Pakistan

267. Shri Madhu Limaye:
Sbri Bagri:

Will the Minister of External Affairs
be pleased to state how much military
asgistance Pakistan hag received from
the United States between 195485

under Military Aid Agreement of
10647

The Minister of External Affairs
(8hri Swaran Simgh): Since Pakistan
joined the Military Pacts with the
United States and other countries of
the Western Alliance and Asia, it has
‘been receiving substantial quantities
o¢ military assistance. The exact cost
of this assistance over the lasi 11 years
is difficult to determine, as both the
United States and Pakistan have
Xept details of Military assistance a
‘closely guarded secret.

However, from occasional reports in
the US press, radio and TV, the
value of American Arms Aid to
Pakistan seems to be in the region of
2'5 billion Dollars (Rs. 1250 crores).

Olagsh between Nagas and Burmess
Troops

248. Shrimati Reauka Barkataki:
Shri P. Venkatasubbaiah:
Shri Ravindra Warma:
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Shri Basumatari:
Shri Kolla Venkaiah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a band
of armed Nagas hostiles claghed with
the Burmese troops near the Mani-
pur-Burma border on the 19th Sep-
tember, 1¥65; and

(b) it so, the steps taken to stop the
depredations of the hostiles on the
Burmese-Manipur Border?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. Reports have
been received that the Burmege Army
ambushed some armed Naga hostiles
on 19th September in the Somra tract
(in Burma). In the encounter, 30
hostiles were killed.

(b) The encounters mentioned abave
were in Burmese territory. However,
appropriate measures are being taken
by our Security Forces on our side of
the Indo-Burmese Border to stop de-
predations by the Naga Hostlles,

UN. Film on Indo-Pak. Conflict

389. Shrimati Remuks Barkatakil:
Shri Yashpal Singh:
Shri Ravindra Varma:
Shri P. K. Deo:
Shri Bagri:
Shri Indrajit Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
UN, has asked the Government of
India for facilities to produce a film
on the Indo-Pakistan conflict; and

(b) it so, the facilities Government
are making available for this purpose?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir.

(b) Does not arise.

Japan building Naval Vessels for Indha

270. Shrimati Renatka Barkatakd:
Shri Yashpal Singh:
Shri Subodh Hansda:
Shri Vishwa Nath Pandey:
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Shri Ravimdra Varma:
Shri P, Venkatasubbaiah:

Will the Minister of Defemoe be
pleased to state:

(a) whether it ia 5 fact that Japan
has offered to build naval vessels for
India; and

(b) if so, the main features of the
offar?

The Minister of Defence Production
in the Ministry of Defemce (Shri A. M.
Thomms): (a) No offer for building
Naval Vessels in India has been re-
ceived from Japan in the recent past.

(b) Does not arise.

P.0. Bullding Shillong

271, Shrimati Renuka Barkataki:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that an
attempt was made to burn down the
Post Office building at Shillong on the
20th September, 1965;

(b) whether any enquiry has been
eonducted; and

(¢) it so, the result thereof?

The Deputy Minister in the Depart-
ment of Commaunications (Shri
Bhagavatl): (a) Yes, on the night of
22nd|23rd September and not on 20th
September, 1965.

(b) Yes, Sir.

(¢) A clerk or Shillong Head Post
Office is suspected to have attempted
to set fire to the registration branch of
the Post Office to destroy evidence.
He has been arrested by the police
and recovery of cash and other incm-
minating evidence relating to mis-
appropriation of two insured articles
made from his residence.

Casuaities during Pak. Aggression

272. Shri Basappa:
Shri Madhu Limaye:
. Bhri Kishen Patinayak:
Shri Bagri:
Shri Vishwa Nath Pandey:

1657(Ai)LSD—4.
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Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhamti:
Shri Vidya Charan Shukla:
Shri R. S, Pandey:
Shrimati Maimoona Sultam:
Shri P. C, Borooah:

Shri Hem Raj:

Shri Jashvant Mehta:

Shri A, N. Vidyalankar:
Shri D. D. Purl:

Shri Erishmapal Simgh:
Shri R. Barua:

Will the Minister of Defemce be
pleased to state:

(a) the number of our jawans and
officers killed, wounded including
permanently disabled and missing in
the Pakistani attack;

(b) the valour and courage exhi-
bitedq 'by them; and

(c) the rewards conferred on them?

The Minister of Defence (Shri Y. B.

Chavan): (a) From the beginning of
the hostilities upto 5th November,
1965:
Killed 2212
Wounded 7636
Missing about .. 1500

Out of the 76368 wounded, 1910 have
already resumed duty and a large
majority of the balance are also ex-
pected to resume duty.

(b) and (¢). Our Jawans and Offi-
cers showed outstanding gallantry in
facing the enemy. Two of them were
granted Param Vir Chakras, 14 Maha
Vir Chakras and 57 Vir Chakras. These
awards are notified in the Gazette of
India.

Iranian Navy's Attempt to sink
Indian Ships

£73. Shri Raviadra Varma:
Shri Eapur Simgh:
Shri Solanki:
Shri P. C. Borooah:
Shri Kajrolkar:
Shri Hukam Chand Kachha-

vaiya

Shri Madhu Limaye:
Shri Rajeshwar Patel:
Shri D. D. Puri:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
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Shri Yashpal Singh:

Bhri P. K. Deo:

Shri P. R. Chakraverti:
Shrimati Renuka Barkataki:
Shrimati Maimoona Sultan:
Shri Ram Sewak Yadav:
Shri R. 8. Pandey:

Shri Vidya Charam Shukila:
Shrimati Tarkeshwarl Sinha:
Shri Brij Raj Simgh:

Shri Prakash Vir Shastri:

of Defemce be

333

Will the Minister
pleased to state:

(a) whether it is a fact that ships of
‘he Iranian Navy joined the Pakistan
Navy in an attempt to sink an Indian
#rigate one day before the cease-fire;

(b) it so, where the naval engage-
ment took place; and

(c) whether the matter has been
taken up with the Iranian Govern-
ment?

The Minister of Defence (Shri Y. B.
Chavam): (a) No, Sir.

"(b) and (¢). Do not arise,

Ordnance Factories

274. Shri Linga Reddy:
Shri S. M, Banerjee:

Will the Minister of Defence be
pleased to state:

(a) the steps taken to gear up the
Ordnance Factories in India after the
breaking out of the hostilities between
India and Pakistan; and

(b) the help extended by foreign
~ountries to promote defence produc-
Jon by way of technical know-how,
money and machinery?

The Minister of Defence Production
in the Ministry of Defence (Bhri A. M.
Thomas): (a) The production in
ordnance factories has beehh maxi-
mized consistent with the require-
ments and priorities of the Services.
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(b) It is not in the public interest
to disclose this.

Help to Wounded Jawans

275. Shri Linga Reddy:
Shri Onkar Lal Berwa:

Will the Minister of Defenoce be

pleased to state:

(a) the nature of help extended so
far from the 5th August, 1965 to the
wounded Jawans; and

(b) whether any rewards have
been given to them for special initi-
ative, skill and bravery?

The Minister of Defence (Shri Y. B.
Chavan): (a) In accordance with the
normal rules, wounded Jawans are
given treatment in Military Hospitals
till they are cured or invalided and,
during the period of huspitalisqtion
which is treated as duty, they continue
to get their pay and allowances.

(b) Any Jawan, including a woupc_l—
ed Jawan who has shown special ini-
tiative, skill and bravery in action, is
eligible for consideration for_the grant
of gallantry awards, Paramvir Chakra,
Mahavir Chakra and Vir Chakra, as
well as the monetsry allowences
other rewards attached to them.

Atomic Energy Plants im India

97¢. Shri Linga Reddy: Wwill the
Prime Minister be pleased to state:

(a) the number of Atomic Energy
Plants established so far in India;

(b) the number of Atomic Energy
plants proposed to be set up under the
remaining period of the Third Plaa
and the Fourth Five Year Plan;

(¢) the amount go far incurred on
them; and

(d) the uses to which atomic energy
has so far been put in India?

The Primé Mialiter and Minister of
Atomic Energy (Shti Lal Bahadur
Shasttl): (a) The Departmémt of
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Atomic Energy, since its creation
in  August 1854, has set up
three experimental reactors (Apsara,
CIR and Zerlina), a Thorium-
Uranium Plant, a Uranium Metal
Plant, a Fuel Fabricafion Facility
and the Plutonium Plant. Work is in
progress on the development of a
Uranium Mine at Jaduguda in Bihar
State, of a Mill to process ‘he uranium
ore near the mine, the construction of
an atomic power station at Tarapur in
Maharashtra State and other near
Rana Partap Sagar in Rajasthan State.
Detailed information regarding these
plants is furnished in the Annual Re-
ports of the Department which have
been circulated to the Members and
‘which are also available in the Lib-
rary of the House.

(b) During the last year of
Third Plan period and the

the
Fourth

Plan period, it is proposed {o proceed.

with the construction of the second
unit of the Rajasthan Atomic Power
Project and the Madras Atomic Power
Project, and with supporting facilities
for the production of fuel elements and
heavy water, subject to foreign ex-
change being available to cover the
cost of the equipment which has to be
imported for them.

In addition the production of nuclear
electronics instrumentation and com-
ponents, is to be moved out of Trom-
bay and set up on a commercial bases
outside Bombay, to cater also for
defence needs, and a food irradiation
and processing laboratory for research
and development work in the field of
preservation of food with irradiation
and sterilisation of dressings, band-
ages, etc. is being set up at Trombay.

(¢) A total capital expenditure of
Rs. 44.78 crores has been incurred on
the various projects of the Department
to end of 1964-65.

(d) The objectives of the Indian
atomic energy programme are to use
nuclear energy for the production of
electrical power and to develop its
uses in agriculture, biology, indujtry
and medicine. Atomic energy is cur-
rently being utilised for production of
radio-isotopes wnd radiation sources.
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The commissioning of the Tarapur
Atomic Power Project in 1068 will
usher in the use of atomic energy for
production of electrical power.

Civilian Casualties during Pak.
Bombing

277, Shri Rameshwar Tantia:
Shri Himatsingka:
Shri B. K. Das:
Shri D. C. Sharma:
Shri Yashpal Singh:
Dr. L. M. Singhvi:
Shri Shree Narayam Das:
Shri Daljit Simgh:
Shri Gulshan:
Shri Hem Raj:
Shri Kolla Venkaiah:
Shri Vidya Charan Shukla:
Shrimati Renuka Barkataki:
Shri Sham Lal Saraf:
Shri R. Barua:
Shri Vishram Prasad:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:

Will the Prime Minister be pleased
to state:

(a) whether any estimate has been
made regarding the civilians who died
and were injured during the Pakistani
indiscriminate bombing in Punjab,
Rajasthan and Jammu and Kashmir;

(b) the kind of assistance Govern-
ment have given or propose to give
to those who had been victims of these
indiscriminate bombing; and

(¢) the total cost of expenditure in-
volved in this regard? ,

The Prime Minister and Minister o
Atomic Energy (Shri Lal Bahadur
Shastri): (a) An estimate has been
made which is being further verified.

(b) To those injured, besides full
medical aid, suitable ex-gratia financi-
al assistance is being given, depending
on the extent of disability. Similar
financial assistance is also being afford.
ed to the dependent families of those
who lost their Hves,

(¢) The magnitude of the total ex-
penditire would be knowh after the
estimates have been verified..
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Stampe issued by Underground Nagas

278. Shri Hem Barua;
Shri Yashpal Simgh:
Dr. Ram Manohar Lohia:
Shri Kishen Pattmayak:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that the
Nagaland Federal Government has
produced certain stamps under its

own auspices;

(b) if so, whether these stamps are
postal stamps or revenue stamps; and

(e) whether it is a positively hos-
tile act indulged in by the Naga hoa-
tiles and if so, what steps Government
have taken against this hostile act of
the Nagas?

The Minister of External Affairs
(Shri Swaran Singh): (a) A news-
item has appeared in the Times of
India of the 3rd October, 1965 alleging
that a set of five stamps has been
produced by the Underground Nagas
and that these stamps are being sold
in sets in the United Kingdom at
approximately £10 per set.

(b) No reports of the actual use of
the stamps, either postal or revenue,
in Nagaland or anywhere else have
been received so far nor do the stamps
themselves give any indication as to
their actual use.

(¢) If the alleged stamps have been
produced by the Underground Nagas,
it would be a hostile act in as much of
it is an assertion of their claim to an
independent entity outside the Indian
Union. The Government of India
does not recognise this cdlaim, Enqui-
ries regarding the production, sale and
utilisation of the stamps are in pro-
gress and further action, if any, is
required will be taken after the com-
pletion of the enquiries.

Submarine gighted near Kerala Coast

279. Shri Harl Vishnu Eamath:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
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Shri Bagri:
8hri P, R, Chakraverti:
Shri P. C. Borooah:

Will the Minister
pleased to state:

(a) whether it is a fact that a sub-
marine was sighted off the Kerala
coast during the recent war between
India and Pakistan, or shortly there-
after;

of Defence be

(b) if so, whether it was identified;
and

(c) the details of the incident?

The Minister of Defence (Shri Y. B.
Chavan): (a) No, Sir.

(b) and (c). Do not arise,
Suspension of Constitution in Aden

280. Shri Yashpal Singh: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Gavernment are aware
of the feelings of the Arab World on
the suspension of the Constitution in
Aden by Britain; and

(b) if so, the reaction of Govern-
ment thereon?

The Minister of External Affairs
(Shri Swaran Singh); (a) and (b).
The Government of India have every
sympathy with the deep resentment in
the Arab World against the British
action in suspending the Constitution
in Aden.' The Government of India
stands by the U.N. General Assembly's
resolutions on elimination of colonial-
ism and the resolutions passcd by the
Committee of 24 concerning the pro-
blem of Aden. It may be noted that
India co-sponsored along with the
Arab Nations the resolution adopted
by the Committee of 24 on 17th May
1985 calling for the liquidafion of the
British base in Aden and an early
grant of independence to the territory.
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Pak Re-inforcements in Rajasthan
Area

281. Shri Yashpal Singh:
Shri D, C. Sharma:
Dr. L. M. Singhvi:
Shri Bagri:
Shri Bhanu Prakash Singh:
Shri Madhu Limaye:
Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Pakis-
tan is reported to be moving more
troop re-inforcements acrosg the
Rajasthan and Punjab borders; and

(b) it so, the action taken by Gov-
ernment in the matter?

The Minister of Defence (Shri ¥. B
Chavan): (a) Almost the entire Pak-
istan regular army is depioyed on
Punjab and Rajasthan boider, In
addition to the regular troops, Pak-
istan has been raising and reorganis-
ing Sutlej Desert and Indus Rangers
which are para-military forces. Re-
cruitment and training of irregulars
has also been stopped up. Some Pathan
tribals are also reported to have been
deployed on Rajasthan border for
helping the regular troops and rangers.

(b) Government have taken suitable
measures to meet any eventuality.

Use of U.S.A’s Military Equipment
Against India
282, Shri Harish Chandra Mathar:
Shri Karni Singhji:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Bhri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Parashar:
Shri 8. N, Chaturvedi:
Shri Krishnga Deo Tripathl:
Will the Minister of External Affairs
be pleased to state:

(a) what positive assurances in con-
crete terms were given from time to
time by the Government of US.A.
and its Presidents personally regarding
Pakistan using military equipment
supplied by it against India;
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(b) whether a detailed statement
will be laid on the Table;

(c) to what extent these assurancee
have been fulfilled; and

(d) what is U.S.A. Government’s
reaction regarding any further mili-
tary assistance being given to Pakis-
tan?

The Minister of External Affairs
(Shri Swaran Singh): (a) In his let-
ter dated 24th February, 1954 Presi-
dent Eisenhower gave an assurance
that the arms aid to Pakistan was
directed to improve Pakistan's de-
fensive capabilities in event of
aggression from Communist coun-
tries. The President also assured
the Prime Minister “that if our aid
to any country, including Pakistan,
is misused and directed against an
other in aggression, I will undertake
immediately in accordance with my
constitutional authority, appropriate
action, both within and without the
United Nations to thwart such aggres-
sion”.

(b) This matter has been raised
in the House several times and state-
ments have been been made on be-
half of the Government. It is, there-
fore, not proposed to place a state-
ment on the Table of the House.

(¢) As the world has seen from
Pakistan’s aggression in the Chhamb
and in the Punjab, U.S. military aid
tanks, aircraft and other equipment
were used by Pakistan.

(d) The U.S. Government has stop-
ped further military aid to Pakistan
and have assured India that she has
also advised other allies in the

NATO, CENTO and SEATO Pacts
not to supply Pakistan with Ameri-

can aid equipment and arms.
New Breeder Reactor for Fuel

283, Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Bagril:
Will the Prime Minister be pleased
to state:
(a) whether Government have re-
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ceived any information regarding
a new breeder reactor developed by
the United States which produces
more fue] than it consumes; and

(b) if so, whether Government have
made or propose to make any ap-
proach to the United States to obtain
such reactors for our nuclear power

industry?

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahagur
Shastrl): (a) Government is aware
of the developments in the field of
breeder reactors of the type describ-
ed, and receive a considerable volume
of technical information about these
breeders through bilateral agree-
ments entered into with other coun-
tries including USA for collaboration
in the field of the peaceful uses of
.atomic energy.

(b) A scheme is under considera-
tion to start a new Fast Reactor
Development Centre and the building
of a 10MW (e) fast test breeder re-
.actor design is under study. No spe-
cific request has been made to the
US. Government for assistance in
this field. No fast breeder power
station is yet in commercial operation
anywhere in the world.

P. & T. Regional Tralning Ceantre in
' M.P.

284, Shri Kishen Patinayak:
Shri Bagri: _
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Bhann Prakash Singh:

Will the Minister of Commanica-
tlons be pleased to state:

(a) whether there is any propusal
for the opening of a Posts and Tele-
graphs Regional Training Centre in
Madhya Pradesh;

(b) it so, the site selected for the
purpose; and

(c) when it is likely to be set up?

The Deputy Minisjer in the =De-
partment (8hri
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Bhagavati): (a) No regional Train-
ing Centre is being set up in Madhya
Pradesh. The Circle training centre
to train the personnel for the P&T
Circle in Madhya Pradesh (recently
formed) is, however, to be shifted
from Nagpur to a station in Madhya
Pradesh.

(b) and (c). Attempts are being
made to acquire a site in Bhopal,
and the Circle training centre would
be set up there as soon as site is
m:railable and building constructed.
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Fraining School for Atomic Emergy
Personnel

286. Shri R. G. Dube: Will the
Prime Minister be pleased to state:

(a) whether the Training School
started in 1957 with the object of
meeting the requirements of scientific
personnel for atomic energy pro-
gramme has made good progress; and

(b) if s0, the extent of progress
achisved so far?

The Prime Minister and Minister of
Atomic Energy (Shri La] Bahadur
Shastrl): (a) Yes.

(b) The Training School was start-

ed by the Atomic Energy Establish-
ment Trombay to meet their grow-
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ing requirements for scientific per-

sonnel of high calibre for India’s
atomic energy programme, Young
and

and bright graduates in science
engineering are selected annually on
an all India basis and given specialis-
ed training for one year in various
branches of nuclear science. The
selection is made on the recommen-
dations of carefully constituted Selec-
tion Committees who conform to an
elaborate selection procedure design-
ed to ensure the selection of the best
talent available, On successful com=-
pletion of the training, the candi-
dates are appointed to suitable posts

in the Trombay Establishment or
other laboratories for which the
Department of Atomic Energy is

administratively responsible,

Almost the entire recruitment of
scientists and engineers for the
Trombay  Establishment is done
through this Training School, which
thus plays an important role in
securing the services of fully trained
personnel for atomic energy work,
without depleting the universities.

The following statement shows
the number of students admitted and
the number who completed the course
satisfactorily and were absorbed in
suitable appointments since the
Training School started functioning.

No. admitted No. who completed

the course satisfac-

Year torily and were given
appointments,
1957-58 . . . . . 171 150
1958-59 , . S 173 152
1959-60 . 144 13§
1960-61 . . . . . 145 127
1961-62 . . 167 7/ 160
1962-63 . . . 132 114
1963"6-«‘; . 162 138
130 125

1964-65 .
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Isotope Division at Jaduguda (Bihar)

287. S8hri R. G. Dubey: Will the
Prime Minister be pleased to state:

(a) the progress made by the Isotope
Division set up at Jaduguda (Bihar)
in the direction of commercial ex-
ploitation; and

(b) the extent of ores reserves of
Isotope in that area?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadar
Shastri): (a) Production of different
isotopes is undertaken at the Atomic
Energy Establishment Trombay, As
the production of radio isotopes
requireg an operating reactor, their
production in Jaduguda is not possi-
ble. No Isotope Division will Le set
up there.

(b) There are no ore reserves of
‘isotope’ in the Jaduguda area.

Adoption of Children of Jawans killed
im Action

288, Shri Basumatari; Will the
Minister of Defence be pleased to
state:

(a) whether it ig a fact that the
offer of 15 Bombay citizens in the
middle-income group to adopt children
of Jawang killed in action recently is
being considered by Government; and

(b) if so, the decision arrived at in
the matter?

The Minister of Defence (S8hri Y. B,
Chavan): (a) The Honourable Mem-
ber is perhaps referring to an offer
made by Shri Arun Manilal Gandhi
of Bombay on behalf of a group of
friends to adopt the children of
Jawans killed in action with a view
to give them proper education and to
provide for their other needs. He has
expressed preference for families
close to Bombay city so that the
widows can be visited and their wel-
fare attended to and also because the
children would find it easier to go
home during holidays.
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(b) There is already a Disabled
Army  Personnel, Widows and
Orphans Fund and Air Force Bene-
volent Fund from which financial
assistance is given inter alia for the
education of children and for the
relief of families of service personnel
killed in action. Government policy
in regard to offers of financial assist-
ance for such purposes is to request
the donors to contribute their dona-
tions to these funds for disbursement
to the deserving servicemen’s families
in accordance with the rules with
due regard to the wishes of the
donors. A reply to Shri Arun Mani-
lal Gandhi has been sent accordingly
as his offer did not involve full-
fledged adoption of any orphan
service children by his friends as
their own children.

A Scheme to permit recognised in-
stitutions to render assistance direct
to the families of such Jawans
through the various Regimental Cen-
tres is also under consideration.

Engineering Personne] in ALR,

289. Dr. Sarojinli Mahishi: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to Unstarred Question
No. 1074 on the Tth December, 1964
and state:

(a) whether the recommendations
of the Committee appointed to study
the conditions of service of the Engi-
neering Personnel of the ALR, have
been accepted by Government;

(b) if so, the steps taken to imple-
ment the same; and

(c) the likely duration within which
they will be implemented?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhil): (a) A statement showing
the recommendations of the Commit=
tee which have been accepted by the
Government is laid on the Table of
*“«. House. [Placed in Library. See
No. LT-5089/65]; the other recom-
mendations are under consideration.
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(b) Some of these recommendations
have already been implemented, and
some other relating to revision of
recruitment rules etc, have been
referred to the Union Public Service
Commission.

(¢) the Government are taking all
possible steps for early implementa-
tion of such of the recommendations
which can be accepted.

Yugoslay Arms Aid for India

290. Shri Indrajit Gupta:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Defence be
pleased to state:

(a) whether the Minister for De-
fence Production had any talks with
Yugoslav authorities in Yugoslavia re-
cently regarding arms aid for India;

(b) if go, the outcome of such talks;
and

(c) whether similar talks have been
held in Czechoslovaekia also?

The Minister of Defence Production
in the Minisiry of Defence (Shri A.
M. Thomas): (a) to (c¢). The Minister
for Defence Production held general
discussions with both Yugoslav autho-
rities and Czechoslovak authorities.

It is, however, not in public inter-
est to disclose the nature and the
scope of such discussions.
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Jullundur ALR. Statiom

293. Shri Hem Raj: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether it is a fact that Gov-
ernment have  allottedq  Jullundur
Station for Punjabi broadcasts only;

(b) if so, whether other broadcasts
in Dogri and Urdu are banned on it;
and

(c) if not, whether it is a fact that
the speakers in Dogri are discrimi-
nated against in the use of this
Radio Station?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir. Since the
recent emergency, the main langu-
age of the programme announcements

from Jullundur has been changed
from Hindi to Punjabi. Programmes
essentially in Hindi are still an-

nounced in Hindi. Some new pro-
grammes in Punjabi have been intro-

duced.
(b) Does not arise, Dogri pro-
grammes are not ibroadcast {from

Jullundur because the Dogri speaking
region is not within the listening
range of this Station.

(¢) No, Sir.
Ordnance Factories with U.S.A. and
U.K. Oollaboration

294. Shri Hem Raj:
8Shri D. D. Purl:

Will the Minister of Defence be
pleased to state:

(a) ¢he number and names of
Orc_lnance Factories that were to be
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constructed with U.S.A. and UK. col-
laboration;

(b) whether that collaboration is
being adhered to by them after the
recent Indo-Pak war;

(c) it mnot, whether any other
countries have been approached to
complete them; and

(d) if so, which
terms?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) The Ordnance
Factory at Varangaon and the Engi-
neering Factory at Ambajhari were
planned to be established with assist-
ance from U.S.A, The Filling Fac-
tory at Chandrapur was planned to
be established with part assistance
from UK.

(b) The Ordnance Factory at
Varangaon has commenced produc-
tion. Further steps hrave however to
be taken to enable the Factory to go
into full production. Regarding this
and the other two factories, the res-
pective governments have suspended
assistance.

(¢) and (d). This matter is receiv=-
ing the attention of Government.

12-Bore Ammaunition for Clay
Pigeon Bhooting

" 295. Shri Karn! Singhji: Will the
Minister of Defence be pleased to
state:

(a) whether Government have re-
ceived any request from the National
Rifle Association of India, State Rifle
Associationgs and Rifle Clubs through-
out the country for permission to re-
load at their cluba clay pigeon trap
shooting 12-bore ammunition in view
of the present Emergency and short
supply of imported cartridges; and

(b) if so, the steps Government
have taken to expedite such a permis-
sion?

The Minister of Defence Produoc-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) No, Sir,

(b) Does not arise, el

and on what
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Indian Immigrants a UK.

296. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of External
Affairs be pleased to state:

(a) whether it is a fact that the
Indian immigrants in UK, are get-
ting bad treatment from a section of
the local people; and

(b) if so, India's stand and reac-
tion on that?

The Minister of External Affairs
(8hri Swaran Singh): (a) There
have been some isolated cases of
assault or threat of assault, on Indian
Immigrants to UK. However, it
would not be correct to say that
Indian immigrants in the United
Kingdom are getting bad treatment
from any sizable section of the local
people. '

(b) When cases are reported, the
Indian High Commission draws the
a‘tention of the British Government,
which seems to be anxious to pre-
vent any such conflict.

Clay Pigeon Shooting

297, Shri Karni Singhji:
Minister of Defence be
state:

Will the
pleased to

(a) whether the National Rifie
Association of India were given car-
tridges for testing by the Indian
Ordnance Factories made for clay
pigeon shooting in the 24" and 2§"
sizes and thereafter submitting a test
report on the same and whether any
such report has been received by the
Ordnance Factories from the Na-
tional Rifle Association of India; and

(b) the progress made with regard
¢0 crimp closure cartridges being
manufactured for 12 gauge for clay
‘pigeon shooting?

The Minister of Defence Produc-
tiop iu the Mipistry of Defence (Shri
A. M. Thomas): (a) Yes, 8ir. The
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suggestions and comments made by
the Association have been noted and
will be incorporated when production
commences. In this connection, the-
answer given to Unstarred Question
No. 786 on the 8th March, 1865 may
also kindly be seen.

(b) The manufacture and supply
of crimp closure cartridges 12 bore
for clay pigeon shooting will com-
mence after the capacity for 12 bore
cartridges is augmented for which a
new plant is being installed. )
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Repatrintion of Stateless Indians in
Zanzibar

301. Shri D. C. Sharma: Will the
Minister of External Affairs be
pleased to state:

(a) whether any steps have been
taken to repatriate the Stateless
Indians in Zanzibar after the Inde-

-pendence of Zanzibar; and

(b) if so, the details thereof?

The Minisier of External Affairs
(Shri Swaran Singh): (a) and (b).
No repatriation was called for.
Special facilities in the form of Cus-
toms concessions have however been
given to people of Indian origin, re-
gardless of their national status,
wishing to return to India perma-
nently.

Trunk Telephome Line to Assam

302. Shrimatl Renuka Barkataki:
Will the Minister of Communications
be pleased to state the number of
times the trunk line of telephones
which connects Assam with the rest
of India failed during the last three
months?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): In the three months July,
August and September 1965 trunk
line telephone communication between
Assam and the rest of India totally
failed only 5 times and the total dura-
tion was about 13 hours. There were,
also cccasional interruptions on indi-
vidual circuits.
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Tralning of N.D.A. Cadets

343. Shri Ravimndra Varma:
Shrimati Renuka Barkataki:

Will the Minister of Defence be
pleaseq to state:

(a) whether any steps have recently
been taken to expedite the training
of cadets who have graduated from
the National Defence Academy and
similar institutions and opted for ser-
vice in the Air Force; and

(b) if so, how many such cadets
are likely to receive training during
the course of next year?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. The period of
training for the Air Force cadets who
graduated from N.D.A. was reduced
from 78 weeks to 40 weeks in Jan-
uary '63, With the improvement in
strength, the duration of training
will again be restored from 10868.

(b) During 1966, 112 cadets are
expected to graduate from N.D.A. for

flying training. These cadets will
receive training for the extended
duration.

Chief Press Adviser and Principal
Information Officer

304. Shri J. B, 8. Bist: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether Government have re-
ceived any reports that due to combi-
nation of the offices of Chief Press
Adviser and Principal Information
Officer, a great deal of difficulty was
experienced by Correspondents in get-
ting their despatches cleared during
the recent Pakistani aggression; and

(b) if so, whether there is any pro-
posal to separate the two offices and
transfer the press advisory functions
to the Home Ministry?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) Some newspaper
reports made mention of procedural
difficulties in clearing material.
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(b) The Offices of the Chief Preas
Adviser and the Principal Information
Officer have been separated and the
work of Press Advising has been
entrusted to the Registrar of News-
papers for India, with effect from-
October 16, 1865. There is no pro-
posal to transfer this work to the
Ministry of Home Affairs.

Labour Laws in Public Undertakings

305. Dr. Sarojini Mahishi:
Shri P. C. Borooah;
Shri Onkar Lal Berwa:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether any complaints have-
been received regarding the non-im-
plementation of labour laws by the
public sector;

(b) if so, what they are; and
(c) the action taken in the matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)'
Yes. Ten complaints were received in
the Central Implementation and Eva-
luation Division of the Ministry of
Labour and Employment regarding
non-implementation of labour laws in
Public Sector (Central Sphere) during
the years 1864 and 1985 (upto QOcto-
ber 1965).

(b) Most of the complaints relat-
ed to non-implementation|violation of
the provisions of the Industrial Dis-
putes Act and the Payment of Wages
Act.

(¢) The complaints were inquired’

into and wherever they were substan-
tiated remedial action was taken.

iy FAERT e EHT W7 AT
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Medical Requirements of Displaced
Persons

307. Shri Bishwanath Roy:

Shri Samnani:

Shri K. C. Sharma:

Shri R. S. Tiwary:

Will the Prime Minister be pleased
to state:

(a) whether the State Governments
have felt any difficulty in meeting the
medical requirements of the displaced
persons; and

(b) it so, whether Government have
taken any steps to meet their require-
mentd?

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): (a) No difficulty has been
felt in Punjab and Rajasthan. The
Jammu & Kashmir Health Depart-
ment felt the nced for more doctors.

(b) Ten doctors have been sent.
Drugs, other medicines and vaccines
Tequired by the Jemmu & Kashmir
Government have also been supplied.
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Trunk Telephone Exchanges

308, Shri Hari Vishnu Kamath: Will
the Minister of Communications be
Pleased to state:

(a) whether the work of installation
of trunk exchanges at Bombay, Delhi,
Madras and Kanpur with the assistance
of the Bell Telephone Company s
proceeding according to the schedule;
and

(b) it not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavatl): (a) and (b), The first
installation is due to commence in
December 1865. However, no intima-
tion has yet been received about des-
patch of equipment which should have
started from August 1965 and com-
pleted by February 1966, Enquiries
regarding the cause of delay in des-
patch of initial consignment have
been made from the manufacturers.

Restrictions on Entry of British
Nationals in India

309, Shri Harl Vishnu Kamath:
Will the Minister of External Affairs
be pleased to state:

(a) whether Government propose to
impose restrictions on the entry of
British nationals into India; and

(b) ip so, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir;

(b) Does not arise.
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" Payment of Wages according to
Out-put

312, Shri P. C. Borooah:
Shri D, C. Sharma:

Will the Minister of Labour and
Employment be pleased to state:

(a) whgther the Indian Labour
Conference at its recent meeting dis-
cussed a note prepared by the Labour
Ministry dealing with the question of
payment of wages to workers accord-
ing to out-put;

(b) is so, the details of the scheme;
and

(¢) the decision thereon at the
Conference?

The Minister of Labour and Employ-
ment (Shri D. Banjivayya): (a) A
note on the subject of 'payment by
result’ was placed for consideration at
the Indian Labour Conference, but it
could not be discussed within the

available time.
-
(b) Briefly the scheme is meant to

relate the earnings of a worker direct-
ly with his out-put in accordance
with a pre-determined formula.

(c) The Conference decided to place

the item before the next session of
the Standing Labour Committee,
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Kemoval of Gen. Nimmo

313. Shri P. C. Borooah:
Shri D. D. Puri;
Shri Rameshwar Tantia:
Shri Himatsingka:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the Pakistani
pressure on the UN. Secretary-
General and her Western allies to
get General Nimmo relieved of his
assignment as Chief Military Obser-
ver for UNMOGIP ang his jop of
general supervision of overseeing the
working eof the UNIPOM and
UNMOGIP; and

(b) it mo,
thereto?

The Minister of External Affairs
(8hri Swaran Singh): (a) and (b).
Government have seen Press reports
to this effect and have no additional
information to provide.

Governmenat’s reastiom

Coverage of War News

314, Shri Alvares: Will,the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether publicity of the securi-
ty forces' action in the present Indo-
Pak conflict was withdrawn from the
Armed Forces Information Office and
taken over by the Press Information
Bureau;

(b) whether Government have re-
ceived any complaints from Foreign
War Correspondents that this gystem
did not permit efficient war cover-
age; and

(e¢) the reason for this change?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir. The responsi-
bility for all Government of India
publicity has always been that of the
Ministry of Information and Broad-
casting through the Press Information
Bureau one of whose officers is
attached to the Ministry of Defence
to deal with the gpecific needs of that
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Ministry. In view of the fact that
both in the case of the Kutch opera-
tions and the recent hostilities with
Pakistan, publicity had many aspects
other than purely operational, it was
decided that the Secretary, Ministry
of Information and Broadcasting
should be the official spokesman,
assisted by Senior Officers of the
Ministries of Defence, Home Affairs,
and External Affairs,

(b) No, Sir. There has been no
complaint against this system. Some
foreign correspondents did, however,
complain that they were not able to
get right to the front in certain sec-
tors. The discretion in regard to this
matter was left to the commanders
at the front.

(¢) The reason for the decision that
the Secretary, Ministry of Informa-
tion and Broadcasting should act as
the official spokesman of the Gov-
ernment of India has been given in
answer to (a).

Indian Deputy High Commissioner in
East Pakistan

315. Shri Kajrolkar: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whether it is a fact that the
India's Deputy High Commissioner in
East Pakistan had to go to Dacca via
Rangoon; and

(%) if go, the reasons therefor?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Deputy High Commissioner
had been held up in India since 5th
September, 1965 owing to the cancella-
tion of air-flights between Calcutta
and Dacca, the sealing up of Past
Pakistan-India border and, subse-
quently, the refusal of the Govern-
ment of Pakistan to allow him to
return to Dacca.

After the cease-fire, the Government
of India again approachéd the Gov-
renment of Pakistan and obtained
their agreement to the return of the
Deputy High Commissioner to Dacea.
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The only air-route available at that
time from Calcutta was via Rangoon-
Chittagong. The land routes were
not open.

Defence Canal

316. Shri Sidheshwar Prasad:
Shri Yashpal Singh:
8hri Eapur Singh:

Shri Onkar Lal Berwa:
Shri Brij Raj Singh:
Shri Gokaran Prasad:
Shri P. L. Barupal;

- Will the Minister of Defence be
pleased to state:

_ (a) Whether it is a fact that in 1861,
India had planned to build a canal
along the Punjab border to serve as
an anti-tank device like the Ichhogil
Canal;

(b) if so, why the idea was drop-
ped; and

(¢) whether it will be re-considered
as an emergency measure?

The Minister of Defence (Shri ¥. B,
Chavan): (a) and (b). Certain pro-
posals for the construction of canals
as anti-tank devices on our borders
with West Pakistan were examined
from time to time but dropped as
they were not deemed necessary from
the operational angle.

(¢) The measures necessary for fhe
defence of our borders are kept under
constant review. Various schemes
are considered from time to time.
Whether an anti-tank device of the
type suggested should be constructed
or not will also be examined as part
of the overall defence measures.

UNIPOM’S Plan to Prevent Alr
Violation

317. 8hrl Mohsin: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that Gov-
ernment have accepted the plan of
Major Gen. Bruce Macdonald, Chief
of UNIPOM for preventing aerial
intrusion;

1857 (Ai) LSD—5.
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(b) the reaction of the Pakistan
Government to this offer; and

(c) the further action taken to stop
air intrusions by Pakistan?

The Minister of Defence (Shri Y. B.
Chavan); (a) General Macdonald
had suggested some mutually accept-
able rules to be observed by mircraft
of the Air Forces of India and Pakis-
tan. It has been recommended to
him that no high performance air-
craft should fly within 10 kilometre
zone and light aircraft within 2 kilo-
meltre zone of the line of actual con-
trol.

(b) Not known.

(c) The Air Force Units have been
alerted to be more vigilant and to
intercept intruding aircraft.

Directorate of Advertising and
Visual Publicity

319. Shri Rishang Keishing: Will
the Minister of Information amnd
Broadcasting be pleased to state:

(a) whether it ig a fact that the
work study team of the Finance
Minjstry has recommended some major
changes in the administrative set-up
of the Directorate of Advertising and
Visual Publicity recently;

(b) if so, the salient features there-
of;

(c) the steps taken to
them; and

(d) the approximate time that will
be taken to implement them?

The Minister of Information and

implement

Broadcasting (Shrimati Indira
Gandhi); (a) Yes, Sir.
(b) A statement is laid on the

Table of the House [Placed in Libra-

‘ry. See No. LT-4080/65.]

(¢) The recommendations have
been considered by the Director of
Advertising and Visual Publicity and
are now under examination in the
Ministry. There are g few points on
which it is necessary to have a dia=
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cussion with the Staff Inspection Unit
of the Ministry of Finance.

(d) It is hoped the finally accepted
recommendations will get implement-
ed within the next two or three
months.

LI.C. Palicles for LA,F. Personnel

$99. Shri H. N. Mukerjee: Will the
Minister of Defence
state:

(a) whether it is a fact that Pilot
Officers and Navigators of the Indian
Ajr Force commissioned since 1860,
are compelled to take an L.I.C. policy
at a higher cost than reauired under
the terms of Postal Life Insurance;

(b) if so, the reasons for thiz dis-
criminatory and compulsory provision
which hurts the young Pilot Officers;
and

(c) whether thig compulsion will be
removed?

The Minister of Defence (Shri ¥. B.
Okavan): (a) and (b). Officers of
the General Duties Branch of the Air
Force commissioned on or after the
1st December, 1859, are required to
insure with the L.LC., for eligibility
to draw, during the 1st 10 years of
their service, the enhanced rates of
flying bounty sanctioned to them as a
permanent measure with effect from
1-12-1959. This js in addition to any
insurance which they may voluntarily
provide themselves with the Postal
Life Insurance or otherwise. This
compulsory insurance was introduced
a8 g part of the scheme under which
flying bounty was made permanent
and the rates enhanced. The intention
was to divert a part of the enhanced
flying bounty towards insurance cover
for officers and their dependants and
to safeguard them in the event of
death or disablement.

Officers commissioned prior to 1st
December, 1959 have not been re-
quired to take this compulsory insur-
ance as they would in most cases
have alrcady entered into certain
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commitments in respeet of their insur-
ance.

All categories of Defence Services
personnel are allowed to take out
policies with the Postal Life Insur-
ance upto a maximum sum assured
of Rs. 80,000 at the normal rates of
premium applicable to civilian Gov-
ernment servants, the extra premium
charged on such policies by the Postal
Life Insurance on account of service
risks (including war/aviation risk)
being met by Gevernment.

The total premium payable in res-
pect of a P.L.I. policy taken out by a
pilot of the Air Force at the time of
commissioning is higher than that ip
respect of a corresponding policy
with the LLIC. The officer himself
will, however, pay a lesser amount
for the P.L.I. policy, because Govern-
ment bear the extra premium on
P.L.I. policies of Service Officers and
personnel.

It would thus be clear that although
in the case of P.L.I. Policy Govern-

‘ment pays a part of the premium, in

the case of L.I.C. where the premium
ie even lower Government also
indirectly pays a part of the premium
in the form of higher flying bounty.

(¢) In view of the position ex-
plained above, there is no need to
remove this compulsion.

Transmitter from Yugoslaviz

321, Shri D. D. Purl:
Shri P. C. Borooah:
8hri 8. M. Banerjee:
Shrl Sidheshwar Prasad:
Shri Basappa:
Shri R. 8. Pandey:
Shrl Vishwa Nath Pandey:s
Shrimati Jyetsna Chanda:
Shri R. Barua:
Shrl Hari Vishnu Eamath:
8hrl Dalijit Singh:

Will the Minister of Informatiom
and Broadcasting be pleased to state:

(a) whether the deal for purchase
of 1,000 KW transmitter from Yuge-
slavia has been finalised;
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(b) it so, the terms of payment
settled; and

(c) when the transmitter ig likely
to reach India?

The Minister of Information and
(Shrimati Indira
Gandhi): (a) Yes, Sir. An advance
order by cable has been placed on the
Yugoslav firm for supply and instal-
lation of a 1000 kw tranamitter.
Formal contract is expected to be
signed shortly.

(b) The quotation has been accept-
ed on the basis of F.O.B. supply Ex-
Yugoslav Port and the payment will
be made in instalments in non-con-
vertible Indian rupees undcr the Indo-
Yugoslav Trade Plan. The instalments
will start with the signing of the
contract and will be spread over the
period of installation, handing over
and succcssful working of the trans-
mitter for twelve months.

(¢) The transmitter is expected to
reach India by the end of 1867.
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Road Coustruction in Border Distriots
of UP.

323, Shri K. C. Pant: Wil the
Minister of Defence be pleased to
state:

(a) whether the progress of road
construction in the border districts of
Uttar Pradesh is progressing accord-
ing to schedule;

(b) if not, the reasong therefor;

(¢) whether it is also a fact that
the local labour is not available for
construction work on these roads; and

(d) if so, the measures taken by
Government to mobilize the local
labour force in the border districta?

The Minister of Defence (Shri Y. B.
Chavan): (a) Except in one Sector,
the progress of works is a little be-
hind schedule.

(b) The short-fall
to:—

is mainly due

(i) continuous use of the road by
civil and military vehicles;

(ii) unforeseen weather conditions
like snow, avalanches etc. on
some portions of the road in
higher altitudes; and

(iii) diversion of machinery and
resources to projects of higher
priority in other areas.

(¢) Local labour is available except
in the harvesting season.

(d) Does not arise,
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Help to Film Producers Mr. Speaker: He may read it out
because hon. Memberg may want to
$25. Shri Himatsingka: put some questions on it

Shri Rameshwar Tantia;
Shri R. S. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
subsidize film producers in deserving
cases;

(b) if so, the main features of this
scheme; and

(c) ‘how far this scheme will help
the film Industry in the country?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) to (c¢). The question
of giving subsidies, besides the loans
advanced by the Film Finance Corpo-
ration, to selected producers to en-
courage the production of quality
films is under consideration.

12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) SITUATION ARISING OUT OF
SCARCITY AND RISE IN PRICES OF
Foobpcrains

Shri 8. M. Banerjee (Kanpur):
Sir, 1 call the attention of the Minis-
ter of Food and Agriculture to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“The situation arising oyt of
scarcity and rise in prices of food-
grains.”,

. The Minister of Food and Agricul-
tare (Shri C. Subramaniam): Sir, I
am placing a statement on the Table
of the House with regard to this.

Mr. Speaker: Is it a long state-

ment?

Shri C. Subramaniam: It will take
a few minutes.

Shri C. Subramaniam: Sir, India
still depends 'on timely and adequate
rainfall for its agricultural out-turn.
80 per cent of the cropped area is
dependent on rainfall. The South-
West mongsoon has beep erratic dur-
ing the current crop year and the
rainfall has been inadequate particu-
larly in Orissa, Madhya Pradesh
Maharashtra, Uttar Pradesh, Rajas-
than and Gujarat. The production of
rice is likely to show a decline from
last year's recorq ‘out-out of 38.7
million ionnes. The production of
coarse kharif cereals has also been
adversely affected due to want of
some showers in September. The
North-East monsoon hag also not
been adequate so far. The unsatis-
factory state of the current crops has
affected the availability of foodgrains
in the market and their prices.

The all-India index number of
wholesale prices of cereals, which
came down to 137 in May, 1965, start-
ed moving up since then and touched
152 in August, 1965. The upward rise
of prices between May and August
is, however, a seasonal phenomena.
Since the out-break of Indo-Pakistan
conflict, there has been an improve-
ment in market arrivals angq the
prices of foodgrains also started to
decline. The index number of whole-
sale prices of cereals moved down to
147 in October. The index number
of wheat also showed a decline from
144 in August to 138 in October. The
decline in wheat at this time of the
year is an unusual feature,

The expected shortfall in domestic
production and the uncertainty about
imports made it necessary for the
Government to take a policy decision
of maximum interna] procurement
and controlled distribution of avail-
able resources- through a system of
rationing and fair price shops.

Though the methods of procurement
vary in intensity and pattern from
State to State, broadly speaking, the
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principle of compulsory levy either
on producerg or traders|millers has
been generally accepted. In some
States like Maharashtra, West Ben-
gal and Assam, the system of mono-
poly procurement is being adopted.
The levy on paddy producers is being
introduceq in Andhra Pradesh, Kera-
la, Mysore and Bihar. Madrags has
adopted the system of levy on produ-
cers and is also regulating its trade.
In other Stateg like Gujarat, Uttar
Pradesh, Madhya Pradesh, Orissa and
Punjab, levy on millers|dealers is
being continued,

It has been decided to cordon off
all towng and cities with a population
of 1 lakh ang above and to introduce
statutory rationing in these areas.
The exact timing of introduction of
statutory rationing in these areas
will depend on the availability of
stocks with the Government. At-
tempt is being made to introduce
rationing in a phased manner start-
ing with cities having a population
of 1 million and above and in areas
having a high concentration of indus-
trial labour, Greater Calcutia has
already been under statutory ration-
ing since the beginning of 1865.
Since 1st October, 1965 statutory
rationing hag also been introduced in
Madras and Coimbatore. It is ex-
pected that Delhi will be brought
under statutory rationing from I1st
December, 1985.

To make the available resourceg go
as far as possible, it is necessary to
reduce wastage of food. All the State
Governments have been adviseq to
introduce austerity in parties and
functions and also to control the
services of foog in hotelg and restau-
rants.  Statutory orders have been
issued by most of the State Govern-
ments in accordance with the Cen-
tral Directive. The Prime Minister
has recently made an appeal to the

people to help in reducing consump- '

tion of cereals by missing a meal
once & week and substituting as far
as possible cereals by other foods.
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Shri C. Subramaniam: Kindly put
the question in English please,

Shri 8. M. Banerjee: I would like
to know whether the hon. Minister is
aware that in some places in Rajas-
than, in the Eastern Districts of Uttar
Pradesh, Rayalaseema and other plac-
es there is almost famine condition
because of the scarcity of foodgrains
and high prices and, if so, what steps
have been taken to see that food-
grains reach those pockets as early
as possible and the prices are also
brought wunder econtrol? The hon.
Minister has stated that to counteract
the situation he ig introducing statu-
tory rationing. At the same time,
he said that the Prime Minister has...

Mr. Speaker:
becomes too long.

Then the question

Shri Nath Pal (Rajapur): Not lo
long.

Shri 8. M. Banerjee: Sometimes I
put long questions but not now. The
hon. Minister has referred to two
measures—one ig statutory rationing
and the other, an appeal by the hon.
Prime Minister that those who are
non-vegetarians should not take food-
grains for four days a week. Per-
hapg the Prime Minister thinks that
meat and eggs are readily available

and they are within the means of
poor people.
Mr. Speaker: I cannot allow sucﬁ

a long question.

Shri 8. M. Banerjee: I would like
to know (a) whether gtepy have been
taken to send foodgraing to the
famine-stricken areas, and (b) whe=
ther adequate steps have been taken
to supply foodgrains to those States
where statutory rationing has been
introduced or is likely to be intro-
duced.
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Shri C. Subramaniam: I am sorry,
I have completely lost the trend of
the question.

Mr. Speaker: When more questions
ere clubbed together, 1 would request
the hon. Minister to answer only one
question, whichever he chooses.

-

Shri C. Subramaniam: This ques-
tion has been discussed with the Chief
Ministers only yesterday. I am again
meeting them today after thiy calling
attentfon notice is over to consider
measures for meeting the situation.

Shri 8. M. Banerjee: What about
my first question?

Mr. Speaker: I have been asking
it to put only one question and yet
he has been putting so many ques-
tiong togethar. Therefore, I cannot
belp him.

Shri S§. M. Banerjee: What about
the famine conditlons? Does he

agree?

Shrl Nath Pai: Sir, on a point of
order. 1 would submit that we bow
down to your ruling that questions
must be pertinent pointed and brief.
But 1 am afraid that ip this process
members’ rights very often get cur-
tailed May I humbly invite your
attention to a question in the House
of Commons last week which runs to
one whole long page? 8o, 1 think we
are far more briefer. I cannot ask
a question of the Minister in the dock
to which the reply will be either “yes”
or “no”., The functions ot Govern-
ment are so complex; so are our
duties.

Mr. Speaker: Shri Nath Pai would
agree that when there are not so many
names clubbey and when questions
ave asked we have departed from that
practice. If it were only one name,
probably 1 might also have allowed
greater latitude. But on this ques-
tion I have got so many names.

Shri Nath Pal: Shrl Banerjee has
¢ predilection for making questions a
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little more involved. But I must say
in all humility that the functions of
Government are so complex that we
cannot put simple questions. These
rules were framed 25 years ago.

Mr. Speaker: Then we can sit to-
gether ang discuss it.

Shri Nath Pal: I would like you
to be a little more lenient.

Shri 8. M. Banerjee: As you will
kindly see, the Calling Attention No-
tice is about the situation arising out
of scarcity and the rising prices. So,
when a statement is made by the hon.
Minister in response to the calling at-
tention notice, it will certainly make
reference to scarcity ang rising prices.
My supplementary arising out of that
statement was about the first, scarcity.

Mr. Speaker: He has answered that
question. He said that he has dis-
cussed this matter with the Chief
Ministers and that steps are being
taken to send supplies.

Shri 8. M. Banerjee: What steps?

Mr. Speaker: The whole subject
cannot be covered by a question.

Shri S. M. Banerjee: Then you
sdhould kindly allow a discussion,

Mr. Speaker: That is a different
thing. There is a set procedure for
raising a discussion,

Shri §. M. Banerjee: Rice is being
sold at Rs. 3 a kilo.

Mr. Speaker: He could have asked
for information on that,

Shri 8. M. Banerjee: People are
committing suicide.

st wewR (9TT) - w7 oag W
¢ fr faarae e FaTmra A DA Fwrewy
woft <ft Y waw ¥ forg @t & wofr of
LR SRR Er R iR R rc
iy @faedl i frarai & fa e e
wgrare ¥ aga wfsa awamrwar g ?
war T fag TR wrEaTs st
¢?
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Shri C. Subramaniam: I thought, I
answered that also. It is true, in
Maherashtra there has been wide-
spread scarcity and even the north-
east monsoon required for the rabi
season has not come in. This is the
exact situation which we are discuss-
ing with the Chief Ministers and I
hope to formulate some definite steps
to be taken for this purpose in the
next meeting which we will be hav-

ing.

oft greer arw Wt (i) - dar
fe daft aga X qaerar fie wgreng ¥

26 faal ¥ ¥ 23 foadr g wwra fifsa
vreqr R QIR E P oA @ @
ofcfeafr agt arr A § aw Al &
T FT oY v i o7 i Y gE
& Qef Forwt syt & e AR Ffg
T FT @ § AN FY f§ A -
WQITHE AF WY o ®7T IqA 9UR gy
# foar &t ot ¥ @ wd ot @R
VAT § S aToa A 9T IART WY
WY Sy e 3T avg A ey o
arar g ?

Bhri C. Subramaniam: Monopoly
procurement is not being taken up
on an all India basis; it is being taken
up only in a few States. Asg far as

fodder is concerned, that question also
is under consideration.

Shri K. L. More (Hatakanangle): In
view of the fact that due to a complete
failure of raing there is a gloomy
development of widespread drought
ang famine conditions in Maharashtra
which is a chronically deficit State,
may I know what concrete and urgent
steps Government proposes to take
with regard to the supply of seeds and
fertilisers to the farmers....

An hon. Member: And fodder.

Shri K. L. More: ....and with re-
gard to the credit facilities to the
agriculturists and landless labour
specially be'onging to the Scheduled
Castes and Scheduled Tribes?
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Shri C. Subramaniam: I have to
repeat the same answer. We are con-
sidering the whole situation anq are
evolving steps for that.

Shri P. K Deo (Kalahandi): In
view of the acute famine conditions in
the western districts of my  Siate,
Orissa, particularly Kalahandi, the
rice bowl of the State, from where we
get grim reports of mass exodus of
people after disposing of all their be-
longings including chi'dren, ornaments
ang cattle at a nominal price, may I
know what steps are being taken by
Government to mitigate the precar-
ious condition of the people specially
by starting rellef work and cheap
grain shops or fair price grain shops
in various places?

Shri C. Subramanizsm: The report
1 have received from Orissa is not as
bad as the hon. Member has represen-

ted.

Shri P. K. Dee: Question. You
are wrong.
Shri C. Subramaniam: It is all

right; 1 am talking on the basis of the
information I have. No doubt, there
have been difficult conditions because
of scarcity of rains; but there also we
have to consider the various steps
which wil] have to be taken taking
into account the overall all-India pic-
ture.

Shri Dinen Bhattacharya (Seram-
pore): May 1 know whether the
Minister ig aware uf the fact that
during the food debate on the 4th of
this month the Chief Minister of
West Bengal made a statement in
the West Bengal Assembly that the
abnormal rise in the priceg of food-
grains and the near-famine condition
in West Bengal could have been
avoided if the assureq quantity of
foodgraing had reached West Bengal
in proper time from the Centre?

Shei C. Subramaniam: There should
be somebody to take the blame and
I am prepared to take the blame. I
have done my best to deliver what-
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ever I had to the various State Gov-
ernments and if that has resulted in
difficulties, I could not avoid it.

Shri Tridib Eumar Chaudhury
(Berhampur): May I know whether a
firm assessment has been made of the
total quantity of grains available and
the quantity that we shall have to get
from abroad and whether any firm
assurances have been bobtained from
other friendly countries to get the
grains without any political strings
attached?

Shri C, Subramaniam: We are mak-
ing an assessment with regard to
what has been the kharif production
and what is the prospective rabi pro-
duction. I have called for satistics
and figures from the varioug State
.Governments; I have received from
gome of the States and am awaiting
the statements from g few others. As
soon as the statements are available,
it is my intention to find out the All-
India picture ang on that basis evolve
a national plan of action to meet this
emergency.

We have to get ag much as possi-
ble from vutside also and I do agree
that, whenever we import, we should
alsp see that there are no political
strings attached.

«ft wew qredw (EET) - o O
fivmwagmaftasggfs
WA FAATT FTHTT IR T HT Fa7F T
FUN A qgelt FTALT F A WA A
T TET § IHHT 3GATYT IAL  WAW H
Tt &Y gawfY, @ & s e g f
T g qA gw R_Rw F fag
QR WA HT STAEAT FX AT W@ § a7
FLAH 7

Shri C. Subramaniam: Some State
Governments seem to think that they
are obliging me by introducing statu-
tory rationing. It is in their own in-
terest, when there is a shortfall and
there is a known scarcity, to have

controlled distribution. Therefore, I
cannot be delivering to every State
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Government whatever they require; 1
do not have so much of stock. It is
a question of internal procurement and
distribution of whatever is procured
in a rational way.

qFTT fawiy & waror @ JavAr [
gl gg I awar ¢ fr wa oy awd
A ¥ AATH FT JATEA FH AT G,
N FHRIgAN SN TG E
EAHR! QT ST AMEY, FX &TAT gy
I%! BT ¥ ®§ 39 wIW IBA
gt §, w18 v fag & gvon aar
gt § a1 ot ToMfaw TEi Y A
O W 61 AW F1E CF TS
FYSIAT BT SYFEYT HAT AFAT & 7

8hri C. Subramaniam: I am con-
sulting the other Parties. Only the
other day I had the advantage of
meeting all the Party Leaders and
some prominent Members of this
House and I am having another meet-
ing with them tomorrow. I am great-
ly benefited by the suggestions made
by them.

Dr. L. M. Singhvi (Jodhpur): In
view of the national consensus to ob-
tain emancipation from dependence
on imports from abroad, is the Gov-
ernment in a position to tell ug as to
whether the P. L. 480 imports would
be made during this year and what
woulq be quantum of imports and
whether these imports would be used
exclusively for building up buffer
stocks from henceforward?

Shri C. Subramaniam: So far the
commitment has been made only for
2 million tonnes. How much more we
would be able to get during this year,
I can only speculate. As far as buffer
stock is concerned, that is also very
much in our mind because more diffl-
cult days are &head, particularly
from March to June, and we have to
conserve foodstuffs, whether import-
ed or internal, to meet those diffi-
culties.
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Shri Linga Reddy (Chikballapur):
On account of the failure of South-
West and North-East monsoon in the
south, in Kolar district in particular,
adjacent to Rayalaseema, and Mysore
State in general, there is total failure
of crops; people have no work; there
i8 no drinking water for the people
and for the cattle; all the tanks are
dried up. It is, therefore, very urgent
that food is rushed there and made
available in the depots in rural areas.
It is very urgent that help is rushed to
the State by way of both relief works
ag well ag foodgrains,

8hri C. Subramaniam: I would like
to impress upon the hon. Member
that these responsibilities are of the
State Governments. No doubt the
Central Government comes into the
picture for giving necessary assis-
tance ang also taking into account
the overall picture in the country to
evolve a plan of action. I am sure
the Mysore Government ig conscious
of its responsibilities with regard to
these areas where no doubt scarcity
conditions prevai] today.

Shri Narasimha Reddy (Rajampet):
I have received many letters and
communications from Chittoor and
Cuddapah districts that recently the
Chief Minister of Andhra Pradesh
and the president of the AP.C.C.
were camping at Tirupati in connec-
tion with some marriage functions
and after they were over, they im-
mediately went to Hyderabad with-
out caring to look into the country-
side, i.e.,, Chittoor and Cuddaph dis-
tricts which present a scorched earth
appearance and in some parts of
which not even a green blade of grass
is standing. Would the hon. Minis-
ter in the conference which he is go-
ing to have with the Chief Ministers
this evening advise the Chief Minis-
ter of Andhra Pradesh to immediate-
ly go to these parts and inspect and
take necessary steps (i) to open as
many fair price shops as possible,
(ii) to take up minor irrigation pro-
jects, especially the Bahuda project
which has been abandoned on account
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of political squabbles inside the rul-

ing party, (i) . . . .

Mr. Speaker: The hon. Member
should stop his question somewhere.

Shri Narasimha Reddy:... (iii) to
immediately declare full remission
of assessment, (iv) to give yp or for-
Eo this year's instalment of loans due
from the ryots to Government. ...

Mr. Speaker:
not be so long.

The question should

Shri Narasimha Reddy:
cluding it.

I am con-
The hon. Minister in his statement
has said....

Mr. Speaker: Now, he has begun
to comment on it

Shri Narasimha Reddy:
asking a question.

No, I am

Mr. Speaker: Three or four ques-
tions have already come.

Shri Narasimha Reddy: Advice has
been given by the hon. Prime Minis-
ter to all people to forgo a meal.
Similarly, would Government give
advice to all the hon. Ministers not
to attend marital functions and if
the wolf in them ig so insistent . . . .

Mr. Speaker: Order, order. There
should be some end to the question.
I cannot allow it to go on indefinitely.
I am not allowing it any further.

The hon, Minister may answer any
part of the question that he likes.

Shri C. Subramaniam: My answer
is positively ‘No’. I am not going to
take the role of an adviser to the
Andhra ‘Pradesh Chief Minister. He
is quite a competent person and a
responsible person and he knowsg his
duties and responsibilities, and I am
not here to advise him. If the hon.
Member has any political quarrel with
him he may take it up separately with
him, not in this House.
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Bhri Hem Barua (Gauhati): May
¥ submit that Shri Nath Pai should
withdraw his plea in the face of these
disastroug consequences of his advo-
cacy for long questiong and answers?

Mr. Speaker: Instead of suggesting
it to me, he cou'd have advised his
hon. friend Shri Nath Pai.

W Yo Wo wifew (IETAAR)
WYY & FTCOT WL AW F, FTHHL WE-
e #, wew ¥ ofcfeafs frmio g€
g @ w oI g v & g
THTT HTRIHTI BT G G 9T WIaw
T, WrE /YT A1 FoATE WA #T N

oWy’

Shri C. SBubramaniam: Yes, this is
one of the schemes which we have
formulated, namely that we should
supply oil engines and also supply
watet at concessional rates, so that
whatever water is available can be
used beneficially.

(ii) IMPOUNDING OF INDIAN SHIPS AND
CONFISCATION OF JUTE, TEA BCT.
BY PAXISTAN-—aONtd,

Mr. Speaker: Now we shall take
up the cal'ing-attention-notice on
Impounding of Indian ships and con-
fiscation of jute, tea etc. by Pakistan,
which was held over on Friday. Hon.
Memberg may put their questions on
it now.

oft gwaw feg  (FTeT) oW
FTMIT ag & gwdr § fe gEra W
arava OF7 mar g, Ak gara fedw
T frqarara § 7 SR SATA A HE
¥ gar farame ot hare fear &, w g
g faars afia g2was w18 ¥
st g ?

iy wofy (it oo W) ¢ 3%
Tar A w5 § fr oud areafas &
¥ e eRa sT g § | R OF
wToArT qew & qEY AN o7 e g,
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g few w1 Rawr 3 7 T A
¢ 1 AR & amd ag ofedy aff @,
e ag gt Y w AR H AW
gfada g7 dfadez, ot wd-wed &
FAA § weteg w1 AgY XA W €F
foq v w1 Gawr s § e
@

ot Gt W (wEEAt) : qF ™
wEree (AT STy w12) ot e
w8 T ¥ ag fag s frar ¢ s
I g FATE {HATHT I #Y W
w< ot § | & a5 At gt g fw
¥IT €T A1q §) €477 # T G FORILA
€@ w93 WX ffat § v arfeea &
§Tq gq &y QU qWAE] FI-gTERY
& g0 oA AR O w29 aREN
F1-w7 % feqr ong

it Tw WY ;KT WAL WY W
FAF IAZET g | foeg i awew
Sriw HIE w7 gvt 8, & qg wygAr wngen
g, f5 o= a% ox sgafiga dn & gz @
o 7 - faama & geara
W 9% a% gg wiieA| T FI® g7
#1 FI90T 7 ¥, I§ g a% A I&
e ) =TT ST AwAT WIT W GG
a% ®1E o Ay F12 wqrive afy w1 o
el | '

Shel Alviares (Panjim): After the
first and second world wars, the Alli-
ed Powers asked for compensation
from Germany for illegal seizures of
Prize Courts and the damage caused
Because of illegal seizures by Pukis-
tan prize courts and the damage
caused, have the Government of India
asked for reparations from Pakistan?
If not, do they propose to do ro?

Shrl Raj Bahatdur: ‘This question
will certainly be taken into actount
and consideration and in the fu'lness
of time, we shall do that. But 1 may
gdy that so far as the proceedings of
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the prize courts are concerned, we
holg them ag absolutely illegal as
per international law, absolutely un-
constitutional,.. ..

Shri Harl Vishno Kamath (Hoshan-
gabad): Monstrous, atrocious.

Shri Raj Bahadur:.. .aven against
the constitution of Pakistan ang ab-
sotutely immoral and uncivilised be-

haviour.

Shri Alvares: Are Government cofi-
gidering asking for reparations?

Mr. Speaker: That would be taken
up whepn the time comes.
st QVFX WY . WSAE HRIET, AT
WY &7 Q0 AT TG AT

ooy WENES : ST g

st swem @ et (faoie)
# srgraaHT welt & AT A OF R
St W1 g g s @ §
wqdt Aifs ¥ ggae FEwTd F G
Fot g w1 g Y Fd o M
" | GO 9T T8 FHFAGAT W1 -
AT &1 W FA g F AT wrgan
g f guft ddt wgea & ofeearT &
T4 & T gATS NI & AL H -
AT WFE ¥ FT WIA THAT F1 @
o ¥ daqr< fear ¥, feey wam g
o addt fr ofemd g= fer W<
T WY qTATA T R, arfew v ¥
a1 wAmiaa qea e &3

ft Tw wgmyr ¢ Y yO AR
wgT 41, Iq%1 Faww qg § v
e ¥ aTfearra T ATRNY v Ay
&ardy At w7 v A WG TET FT @L
& Tar o fndy wv ot wg A €

s swwrelre wresly : & X
A A ¥ e Y qfe 93w
vk ¥
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ot Tw WY ;. g oifee™
¥ g% g7 oy ST &, foww
waTq guwr AT 9%r | § 99 Tacq
¥ qar gw g el aw g W
gnw g S fr 8% wgr d, fafeey
Tew gt wgr or 7wy ¢, Afww ona-
®T gen! A X §O Y v ww
I & GLET EOA N GIATT (FTIHY)
qifeem & 1w §, SEWT g 10
T ¥ E ) WY ¥ 75 w0y
Wy ® gwa gwE & Wi ey ¥
Wi—elT o WY F & § W—e6 25
vy dur §, o fedr ealw
wfral &Y 21 & 1 ww 3°78
wF ¥ & w0x w7 gy Qar §

W e ¥ wad i g

st gwrmee Tewt @ qifeerE
Fgtagad v §

- ot fasme ol (@R )
adr wEEg ¥ O awasy fon 8, vwd
#g o B wmar g fe 10 T
WAl QT W FT AT AT wAT gt
qr, Ig WY qrfieeats & gare foar
& ag A Sgar g fF w0 awer
ft sqaeqr ® &7 fawr v W &
fe wTea | AT QOF I I AW
v W afeend | AT qUE
wrvar s, for & e wr e arfeery
T TARER )
weaw Qv Ay ®ENe
¥ frar gt d

agfic fag (Mg ) : ofx
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st ax wgge . afeenT 3
TS AT %1 Jeaww foar g
W F1E WIS ateew  §T
v way § yfeferww § a1 A¢), 7|
Se FEa ¥

st geW W e . JTAEE
welt oft ¥ wox wwrew ¥ waar § fw
32 W@ 394 27 AT qfewnT XA
T I § W gHA 17 T’ 277
& W qfeery wT Sara g0 &
war  wigar g fe gamo o W
JATCT AT FAH AW € g
FOlT STeTO oy S W A
AR @t T gk ¥ &
foaft whwa & &1 o we wraT &
Ty w1 or f sgrw ¥ s g al
g e ¥ oEdt e AA
iy T o war i see et
mrg? wn RN ww Iwe §
wifege W ) oF
e ¥ § “C wEA & §9 T
argw § ' F e s e o
¥ npr qge & fomy ¥ amemr Ag
wgy &7

weow  WERW ;. WOE &0
fer arfecd ammw &% @7

st g W wgEw T
%z ¥ e wen o faar g

st o agge ;o 9w @ &
fer ®r T wT g1 A gwa feea
fpar ¢ ag 17,277 Z7 g W atfeats
Aoht faar @ 9g 32,3941 T

wgr § f @ & SR W1 wE
gar &1 i‘a"{ﬂgmaﬁ?rw
gz #t wwor fey go et d
siew wg a4 o fo wAfee-
¥z w1 foar 1 w@fed w2l
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WIS W ww w adwEr g
fet &), ficlt @ 3w w1 &),

3327

= 3
3§3§
E,
g
{
g
E

W ogew W woEE . gEA W
T § AN A @AY
feaR ew w1 § WX I A SaTa
I shalw @i E i
wg fean qrawry?

www wgEw . & wg g

Shri Indrajit Gupta (Calcutta South
West): With reference to the efforts
that were made by us to persuade
neutral ships carrying Indian cargo to
come to India and unload that cargo
first before proceeding to Pakistan, I
want to know whether it is a fact that
in respect of a certain Italian wvessel,
the managing agents of that particular
line, who happen to be Messrs.
McKinnon, McKenzie & Co. operating
in this country, refused to heed this
request, though they could have easily
done so, and let that vessel go directly
to Pakistan instead of coming to India
with the result that we lost quite a lot
of cargo? If that is so, have the Gov-
ernment taken any steps to convey
our displeasure to the right quarters
against this sort of anti-Indian activity
by British concerns?
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Shri Raj Bahadar: I think the facts
have been mixeq up. Messers Mec-
Kinnon, McKenzie & Co., were agents
for a vessel known as Steel Vendor
belonging to Isthmian Co. of the
United States. The Italian company is
Llyod Triestino. We had made a re-
quest that the neutral vessels, third
party vessels, need not go to Karachi,
that they should come to Bombay or
our ports first and give up their pres-
cribed scheduled route. Most of the
vessels did accept it. There was one
vessel, Steel Vendor, of Messrs. Mc-
Kinnon, McKenzie & Co., which came
up to Bombay without entering our
waters, and then, after just asking for
a berth, it went away without indiecat-
ing its destination and when it would
come back., In the particular circums-
tances, we think that either the com-
pany which owns this ship, or Iits
sgents, coulg have prevailed upon it
not to go to Karachi and create a situa-
tion in which the cargo was lost to us.
So, we hold that company responsible
for the loss of this cargo and we are
asking them to make good this loss as
best as they can.

Shri Indrajit Gupta: What about the
second part of my question, to see that
they do not behave in this manner.

Shri Nath Pai: With impunity very
often.

Shri Raj Bahadur: We hold that this
company and their agents could have
avoided this loss to us, and therefore
we have taken serious notice of it.

Shri Nath Pal: Do not take notice,
take some action. Do something posi-
tive,

Shri Raj Bahadur: We shall take
such action as may be justified on mer-
its.

One or two other vessels did not
listen to our request deliberately. For
instance, the Isarco of the Lloyd Tries-
tino went on to Karachi. Another
wvessel, Adige, of that company came
to Bombay and the port and dock
workers boycotted it.
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Shri Nath Pai: That is a very goo
thing they did. Government should do
something like that.

l'_!r. L. M. Singhvi: Are Government
satisfled with the judicial stalemate
created the non-production of the
manifest by the Captain of Bagh-e-
Karachi, ang may I know whether
Government took any action or re-
tailiatory measures or remedial mea-
sures thereafter in respect of the
wanton violation of international mari-
time law by Pakistan by the constitu-
tion of a prize court?

Shri Raj Bahadur: Again there are
two questions and my answer has to
be a little lengthy. So far as Bagh-e-
Karachi is concerned there is no ques-
tion of our being satisfled. It had
our cargo under the conference sys-
tem and we wanted it to be offloaded
at a neutral port, Port BSaid. The
court came to our assistance but the
British captain of that ship did not
co-operate and flouted the order of
the court and that ship could not be
persuaded to offload our cargo.

So far as the prize court is concern-
ed, I have said that it is an illegal ac-
tion and we shall recognise no act on
its part of confiscation of our goods
and any person who deals with such
goods will only do so at his own risk
ang we shall not recognise the trans-
fer of owmership of such gnods and
any person who posseses such goods
is to be regarded ag being in posses-
sion of stolen property.

Dr. L. M. Singhvi: Mr. Speaker,
my quetion was whether at that time
government made any efforts to take
retaliatory measureg against Pakistan
vessels or vesselg which were on their
way to Pakistan? Do government
propose to take any remedial steps
and if so what are they?

Shri Raj Bahadur: The remedial,
steps have been detailed. But for
these remedial steps all these 38
neutral ships which carried cargo for
Pakistan would have gone on to Pak-
istan. Of the 19 vessels that went|
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there, eight were already there be-
fore the hostilities broke out in the
open and only 11 did not care for
our persuasion and therefore we lost
some of our goods.

Shri Nath Pal: He asked about re-
taliatory steps.

Mr. Speaker: He gave them in that
statement,

Shri Nath Pai: One thing was re-
medial steps; the other was retalia-
tory. He detailed the remedial steps
in that statement. What about the
retaliatory steps, the only language
that Pakistan understands.

Shrl Raj Bahadur: That also, I
submit, is included in the statement.

Mr. Speaker: That is what I am
saying again and again.

oft gew W wgEw . waw
qEET, AT W w1 IA fewn € o
uqy &g a1 fF az § faean &0
qiffena ¥ A o= Jara & SR
s @ =@ § Wi ag feaw
Teq ¥7T W gEA N Iara ¥ S
sl @ ] § Wk w fed
™ wrg?

WETW WHYAT : AA BRI E (% &
I Y {7 fr @7z § wg @ F o
T UF N 27 T7F Tgr W1 A% § 1
T AT WX @ Sre A fwa
oI LW | AqA TomT |
8hri Raj Bahadur: May 1 just say
one word about your instructions,
8ir? Do you want in that gtatement

complete list of all the cargo that had
been offloaded?

Mr. Speaker: If it is not possible
he might indicate so in his answer.

Shri Raj Bahadur: It is not possi-
ble and it would not also be in public
interest. ... (Interruptions.)

——

12.38 hrs.

RE: MOTIONS FOR ADJOURN-
MENT AND CALLING ATTENTION
NOTICES

(Query).

uomﬂum(ﬂm):
WEAW  WERA, WA SUTY Hel
* A & arw fomd W e g
SATATRY O SEOTE AT & FEw arqr B
FRAE 1 waTH qA R e g o W
o 3w waw Al fer g wfed
B wowt o frr @ R & v
T @R WY foan W ogat
semy &, IF AT AN € Far wX )
T WY@ f9Twa § ot & Tk
T O FE

wew www o owioE & fas
W@ famm wvar T § fs 4R
ot 38 fES & Wi 9T sEm
weT aTea & qor & fE war £ feawwa
W femerarg § fowd oowt
AT 9T T | AE TAET wET
A AfGq, & qrowr g6 2 g
WA T W qar & oy Dford
fe & a1 feapwmar W we
g N IEH AT AfF g § A
& anbm

Shri Surendranath Dwivedy (Ken-
drapara): Sir, I hag requested you
to fix a date for the discussion of the
statement made by the Prime Minis-
ter here that day.

Mr. Speaker: That is what I am
submitting. I have asked the Prime
Minister whether government is mak-
ing any motion. I find it difficult to
say that the PM's statement should be
discussed. It should be put in some
other form. I have made enquiries
and let me have that information.
Then we will gee in what shape or
form we can have it.
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Shri P. K. Deo (Kalahandi): The
statement on the food situation could
‘also be discussed,

Mr. Speaker: It cannot be had like
this. Order, order, Let us proceed to
the next item of business,

12.40 hra.
PAPERS LAID ON THE TABLE

AMeNDMENTS T0 KERALA SHOPS AND
CommMERCIAL ESTABLISHMENTS
Rurgs, THE PrrsonNAL INJURIES
(EMERGENCY) AMENDMENT REGULA-
TIONS, ADDITION TO THE FirsT ScHE-
DULE TO INDUSTRIAL DispurEs Acr,
AND RePoRrT oF CHIZF INSPECTOR OF
Minzs

The Deputy Minister in the Ministry

of Labour and Employment (Shri R.

. K. Malviya): Sir, on behalf of 8hri D.
Sanjivayya, I beg

(1) to re-lay on the Table a
copy of Notification Ne. 8.R.0O. 181/
84 published in Kerala Gazette
dated the 16th June, 1964, making
certain amendments to the Kerala
Bhops and Commercial Establish-
ments Rules, 1961, under sub-sec-
tion (5) of section 84 of the Kerala
Shops and Commercial Estblish-
ments Act, 1060, read with clause
{(c) (iv) of the Proclamation
dated the 24th March, 1865, issued
by the Vice-President discharging
the functions of the President, in
relation to the State of Kerala.
[Placed im Library. See No. LT-
4919/65].

(2) to lay on the Table a copy
each of the following papers:—

(1) The Personal Injuries (Emer-
gency) Amendment Regula-
tions, 1865, published in Noti-
fication No. 8.0, 8085 in
Gazette of India dated the 2nd
October, 1965, under sub-gec-
tion (7) of section 3 of the
Personal Injuries (Emergency
Provisions) Act, 1962, [Placed
in Library. See No. LT-5082/
65).
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(ii) Notification No. 37563/H2/65/
HLD published in Kerala Ga-
zette dated the 6th July, 1965,
adding Fertilisers industry to:
the First Schedule to the In-
dustrial Disputes Act, 1847,
under sub-section(3) of sec-
tion 40 of the said Act.
[Placed in Librgry. See No.
LT-5083/65].

(iii) Report of the Chief Inspector
of Mines on the fatal accident
in Ena Colliery, Dhanbad, on
the 24th July, 1965. [Placed
;:]Library. See No. LT-5084/

1242 hrs.

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA—contd.

Mr. Speaker: We will now take up
further discussion of the resolution
moved by Shri Hathi on thg 3rd Nov-
ember 1965 namely: —

“That this House approves the
cantinuance in force of the Procla-
mation dated 24th March, 1965 in
respect of Kerala issued under
article 356, of the Constitution by
the Vice President, discharging
the functions of the President, for
a further period of six months
with effect from 11th November,
1965.”

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before the affable Minister
resumes his speech, may I by your
leave, raise a point of order cum clari-
fication? On Friday, the Minister—

Mr. Speaker: He ought to have in-
formed me so that I would have also
been prepared for something that
comes up.

Shri Hari Vishnu Eamath: The point
ig that in the speech that he made on
that day, he has tried to gloss over a
serious blunder that the Governor of
Kerala committed ia the report. . .
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~Ir. Speaker: He has not finished his
speech; unless he finishes, how an the
hon. Member say that he has not made
any reference to such and such?

Shri Harl Vishnu Kamath: In his
vain attempt to cover up
blunder.. ..

Shri H. N, Mukerjee (Calcutta Cen-
tral): I was not here at that time; my
hon. friend Shri Kamath has drawn
my attention to the record where the
Minister, in spite of the forbearance
we practise in regard to his argumen-
tation, has chosen to dispose of what
I had said by saying in two sentences
that only the words “and leaders
of" were omitted by mistake. I
think that clarifies the posi-
tion. He disposed of the argument,
and today, possibly he is going to say
something, some abracadabra, to cover
it up. The result is that this kind of
gratuitous treatment of serious argu-
mentation has taken place. Some ob-
jective, concrete; references were made
to the document which Mr. Jain is sup-
posed to have sent to the Government
of this country, and our argument was
that the document which contains such
glaring inaccuracies, which obviously
was complied with complete indiffer-
erce 1o facts, is not worth the paper it
is written on. Instead of trying to
show that it was not an inaccurate
document but an accurate document,
something is said which goes
completely against facts. If he is
going to explain the position today, 1
shall wait for him, but he disposed of
the point.

Shri Hari Vishnu Kamath: He has
disposed of that point already; there
are other points now to which he will
be coming. Is he going to proceed
further, or will he reply to that point
now? Let us know.

Mr. Speaker: Let us hear him; un-
lesg he concludes, how can he say that
he has plossed over any point? In
betwe~n how can he interrupt?

Shri Hari Vishnu Kamath: You were
pleased to allow me to make the point.
Shri Mukerjee has raised it now.
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Mr. Speaker: Order, order, Shri
Hathi.

The Minister of State in the Ministry
of Home Affairs and Minister of Def-
ence Supplies in the Ministry of Def-
ence (Shri Hathi); Mr. Speaker, Sir, I
am glad that Shri Kamath and Shri
Mukerjee have specifically taken up
the question of the Governor's report.
It is not only, as they say, a question
whether the words “and leaders of the
SSP” were there or were not there,
but the question is that the whole
assessement of the Governor leads to
certain facts; that itself is not sufficient
or that the assessment is wrong, be-
cause it is not based on certain facts.
That is what I feel they want to say.
I will come to those points and 1 will
try to submit that on the one hand is
the Governor's report. ‘The Gover-
nor’s report was called for by the
Home Minister, because before coming
to a decision whether the proclama-
tion should be further continued or not,
he should be in a position to have as
many sources of assessment of the
situation as possible. Therefore, the
Governor was requested to send his
report. That report was considered
along with other points also. It is not
that the decision of the Government is
required to be on this clause or only
on the report of the Governor. It may
be otherwise also. As I said, it is also
on other circumstanceg which are nar-
rated and also the existance of the
emergency. Taking all these into con-
sideration, the Government come to the
conclusion that it is necessary, and
that there is no other alternative, but
to further continue the duration of the
proclamation.

Dr. M. 8. Aney (Nagpur) rose—

Shri Nath Pal (Rajapur): He is a
veteran. Let him put his question,

Shri Harl Vishnu Kamath; He is the
father of the House.

Dr. M. S. Aney: The Governor has
sent his report in pursuance of some
request made by the Central Govern-
ment to him. Will that request or the
statement or reference to the Gover-
nor be also placed on record here?



895  Proclamation re:

Shri Hathi: I could not follow.

Dr. M. 8. Aney: You have stated that
the Governor's report was asked for.
So, a letter has been sent to the Gov=-
ernor for the sake of getting his report.
Coulq that lettter be placed on the
Table of the House?

Shri Hathi: By all means: in fact,
it is exactly so. The Home Minister
wrote to the Governor requesting him
to send a report. Deflnitely a letter
has been written to him. There is no
question of that. It is there.

Dr. M. 5. Aney: Will it be placed on
record?

Mr, Speaker: What the hon. Member
implies probably is the note of the
Government in which the Goyernment
would have suggested that such and
such a report should be sent!

Shri Hathi: May be; my point
was. ...

Mr. Speaker: That is why he wants
that the direction that was sent from
here might be placed on the Table, so
that Members might know what the
Government wanted the Governor to
send.

Shri Hathi: As I submitted, the Gov-
ernor was requested by a letter to sub-
mit his report on the assessment of the
situation. Not that the Government
wrote to the Governor to say that he
should send a report in such a way as
to justify the action; that would not
be there.

‘Dr. M. 8, Aney: Will that letter be
placed on the Table?

Mr. Speiaker: Order, order.

Shri Hathi: So far as the letter
of the Homwe Minister to the Governor
is concerned, it may contain various
other points also, and I cannot. say
now that I will place it on the Table
of the House; it may contain so many
things.

Coming now to the var ..at
questiong mised by honm

1857 (Ai) LSD—é.
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mainly by Shri Vasudevan Nair and
Shri Warior and other Members from
Kerala, 1 wish to say that they raised
certain questions and pointed out that
some chemical projects had been
abandoned; that the plan development
projects were not being pursued as
expeditiously and as swiftly as they
should because of the want of funds.
They also complained about the bann-
ing of certain bookg from the schools.
They also talked about certain defi-
ciencies in administration. I submit
that the Central Government hag been
constantly watching the progress of
the plan, and wherever jt ig found
that the projects suffer for want of
finances, we have tried to see that
only because of lack of resources,
these projects do not suffer. In fact,
the balance of Central assistance
available for the last year of the
third Plan was Rs. 23.9 crores. The
State’s estimate on their part for ex-
penditure available was Rs. 13 crores.
Normally, the State would hawe,
theFefore, only a plan.of the order af
Rs 38.90 crores ijn 10685-86, In order
to maintain the current trend of de-
velopment and keeping in view the
backward economy of the State, the
Government of India approved an
outlay of Rs 41.65 crores for the Sfate
in 1965-88, i.e. an addition of Rs 4.7T8
crores. In eddition to that, when we
again revieweg it, we found that if
more money could be made available,

more projects could be implemented.

Some of the productive projects un-

dertaken by the State Govenrment
under the plan had been proceeding
slowly according to our review. So,

we again ganctioned this year an eddi-

tional amont of Rs. 5.63 crores. That
means we have given assistance of
nearly Rs. 10 @rores during this

period, only because we want thn.i

certain projects which were not pro-

ceeding well for lack of finance should

be completed,

Angther com,plaim was abeut ﬂp
abandonjng of the phytachemical pro-
ject. It is pot that the Centre ah-
andoned the project because they did
not want that pmjecttogunhaad On
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the contrary, we tried our best to see
if the project could be proceeded
with. But if there are technical diffi-
culties und it is beyond the power of
the government, then it becomes
impossible for the Centre to go ahead
with the project, even if they want
it, I shall narrate the facts briefly
which will show to the House that in
spite of our best efforts to go ahead
with it, it was not possible. This
was one of the four drug plants to be
set up in the country with Soviet
collaboration. The site near Neriam-
angalam was chosen because of its
proximity to the Munnar hills, which
was to be the main source of supply
of raw materialg for caffeine, which
was to be the largest item of manufac-
ture. The Russian experts drew up the
detailed project report. On scrutiny of
the report by the Indian Drugs and
Pharmaceuticals Limited, who were
entrusteq with the implementation of
the project, it became clear that the
plan was not likely to be an economic
unit. A ton of this product would cost
about Rs. 1 lakh while the imported
cost comes to only Rs. 18,000. Even
the Bengal Chemicals produce it at a
cost of Rs. 50,000. Then we thought, if
caffeine becomes rather uneconomical
{f it is produced from tea cuttings, we
might try to have it from waste pro-
ducts, so that it might be cheaper. For
that they wanted some time to prepare
the project report. We gave them
time and they prepared it. Even theam
it was found that it would not be eco-
nomical. We have still in mind a
smaller project, instead of a bigger
project, and we would like the State
Government to look into it, because we
want that some project should be
there. It is not indifference on the
part of the Central Government. On
the contrary, we have tried and tried,
but if the project becomes uneconomi-
cal and technically not feasible, if the
raw material is not available or it is
costly, then if we invest money, it will
only mean a continuous drain on the
State. From that point of view, the
bigger project had to be abandoned.
We have asked the State Government
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to look into this question whether a
smal] project is possible. If a smaller
project is economical and technically
feasible, we would certainly wish that
that project is proceeded with.

About banning of certain books, as
soon as this wag brought to our notice,
we immediately looked into it. The
order was withdrawn and the books
are now among the school books. So,
there is no complaint of Central Gov-
ernment neglecting it. About the
Water Transport Corporation, membery
know that we had devoted a good time
over it in the consultative committee.
We are confronted with various diffi-
culties. It is not that the government
officials are not prepared to accommo-
date. This corporation has been
wound up and there is an official liqui~
dator appointed by the High Court.
His hands are tied down. He cannot
distribute assets without the sanction
of the High Court. In giving the sanc-
tion, the High Court would see that the
discharge of the debis is done in a
particular proportion. They cannot
give priority to a particular class of
employeeg who have been retrenched.
We have promised and [ still assure the
House that we shall take as lenient a
view as possible. We have offered
that the State Government might pur-
chase the boats belonging to the Cor-
poration for Rs. 3 lakhs and this may
be used for payment of dues. So, we
are trying to do that. The question of
giving priority was also discussed and
we found there are legal difficulties.
Where there are legal difficulties
which are beyond the scope of the offi-
cers and they have to be guided by the
directions of the High Court, the offi-
cial liquidator could not do anything.

Shri Vasudevan Nair (Ambala-
puzha): Apart from assets it wasg de-
clded in the consultative committee on
August 13th that the retrenchment
benefits due to these 510 workers will
be advanced as loan from the govern-
ment. What has happened to that par-
ticular commitment? It has not beea
implementad.
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Shri Hathi: Instead of loan, we are
going to give them the amount out-
right. We will purchase the boats for
Rs. 3 lakhs or so and this amount can
be straightway given to them not as
loan, but as their dues. If that is not
possible, then the other solution can be
tried. But I thought giving away their
dues straightway will be better than
keeping them as debtors of the gov-
ernment by giving a loan.

The next question was about inade-
quacy of the food ration. As members
know, this question was discussed in
the consultation committee between the
Home Minister and the members. Not
only that. When we thought that there
was a case for increasing the ration
and the Food Minister himself said
that he would try his best to see that
they get something more than what is
being given to them, the Home Minis-
ter requested the Food Minister him-
gelf to be present in the consultative
committee. The Food Minister also
came and it was discussed. The Home
Minister said, now that he is in charge
of Kerala, he is a Keralite and he will
try to see that the problems of Kerala
wre solved, by taking personal in-
terest. Complaintg are made that be-
cause there is no popular government
or a democratic set-up, the cause of
Kerala goes by default. It was not a
question of the case of Kerala going
by default. The Home Minister him-
pelf took up that question with the
Food Minister. He requested the Food
Minister to come and hear the views
orf the members so that he can also
know their views on the matter., But
the whole question was that the Food
" Minister had to take into account the
total availability and the total needs.
Taking all these things into account,
if he could not do it it was not because
we were indifferent. At least I can
say, and the members will bear us out,
that the Home Minister or the Home
Ministry was never indifferent to any
of the questions which the members
raised there.

13 hry.

The other question that they raised
was about the encroachment on land.
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There too, we have looked into the
question. Thig question was also dis-
cussed threadbare. We have appoint~
ed a committee consisting of members
from Kerala. We have stopped evic-
tions, and I think orders are there that
there should not be any fresh evictiong
till the report of this committee is re-
ceived. The members of the com-
mittee, who are again from Kerala,
who know the work, who know the
problem woulg be really very sincere
in their attempts for a solution of this
problem. As soon as their report
comes, we will certainly take actiom
on it. In the meantime, we have said
that there should be no fresh evictiona
That order stands.

Therefore, these are the points that
were taken up. All these points we
have looked into. As I have pointed
out, if there is something which is
holding up it is not because we are
not in any way in a mood not to help
them or in a mood of indifference, Om
the contrary, we certainly wish to help
them because it is our responsibility
to see that the problems of Kerala,
especlally, arg solved.

They say, it is unfortunate that when
the Plan is being discusseq every time
there is no popular ministry. Itis un~
fortunate indeed that there is no popu-
lar ministry. But even there, if the
Plan was to be discussed here or in the
State the members of the Assembly
would certainly give their views but
ultimately their views have to be con=
veyed to the Plenning Commission.
The members of the legislative assem~
bly I do not think would have an op-
portunity of discussing it with the
Planning Commission. Here, Sir, we
again invited the Depuf.. Thairman of
the Planning Commission to the Con=
sultative Committee and asked the
members from Kerala to put their
views, whatever they are, before him.
Therefore, he has got a first-hand im-
pression of the views not only of the
officials but of the members represent.
ing Kerala in Parliament and of other
Members, Ultimately, of course, the
Plan would be a national Plan and it
will have to look to various categories
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and various priorities. But it is not
correct to say that because of the ab-
sence of a popular gavernment the
Plan ot Kerala would suffer. On the
contrary, I would say, it gets
the advantage of representing
its case to the Planning Com-
mission through its representatives
elected to the Parliament. It is Kerala
alone which can do that and perhaps
no other State will have that benefit.
But even then I would say that it does
not mean that the President’s Rule
is in any way a substitute for
a popular ministry. I do not
say that. All that I say is that be-
cause there is no other glternative we
have to do it, but while doing it we
are fully alive to the responsibility that
lies on the Central Government with
regard to the development of the State
gnd the welfare of the people of
Kerala. I have cited enough instances
to show that whatever their problems
are we have tried to look into them,
understand them and appreciate them.
If something cannot be done for tech-
nical reasons or for some other rea-
sons, that is a different matter. That
may happen as it happened in the
cape of the phytochemical plant. No-
body could help it.

8hri Vasudevan Nalr: What about
the thermal plant?

Shrl Hathi: There also, about the
thermal plant the Minister of Irriga-
tion and Power, who represents Kerala
so far as the Central Government and
the Kernla State is concerned, looked
o the question. He did suggest that
a thermal plant would be beneficial
%00. There are so many States where
so many things sare necessary and
beneficial. The only question, after all,
fs of availability of funds. There are
s0 many schemes and all the schemes
are good, but the question is of finding
the necessary finances and the resour-
cég available in the country. 1 ecim
understand the complaint if the Mini-
ster of Irrigation and Power had turn-
ed it down and said that the claim is
false, Kerala has surplus power, there
iz no need for this thermal plant and
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that we can expedite the Idiki or
Sabarigiri project. Even then, ag you
know, we have given an additional
amount of Rs. 2.5 crores to complete
these projects,

There were certain points raigsed by
Dr. Lohia. When Dr. Lohia was
speaking, he touched a very fine
ground. On, I should say, humanita-
rian grounds, he said, that whatever
may be our attitude towards the Mar-
xist Communists, there should be some
trace of humaneness in our dealings
with them. It wuas really gratifying
to hear that. As Dr. Ram Manohar
Lohia is always humane in his ap-
proach, no other suggestion could have
come from him, and he wanted that
Shri Gopalan and Shrimati Gopalan
should be lodgeg together. That has
already been done and orders have
been issued a month before.

T I AP Wifgmr (FRan-
qX): T A frar | oget 8% gw
afr e &

An hon Member:
bachelor,

Dr. Lohia is a

Shri Hathi: He complained that
nobody is replying to hig points. I,
therefore, thought that at least I should
reply to him. But there are certain
points which he raised and which are
incomprehensible to me. That is my
difficulty. I am unable to appreciate
some of the points that he raised.
Therefore, his other points I cannot
reply and it is not because I do not
want to reply to them.

off govt @ wor  (3A) :
#HU UF e 1 W § Wi ag fe

¥ a7 e § woyi adt §

Mr. Speaker:.The hon. Minister may
resume his seat. The bell is being
Tung.

Now, there is quorum. The hea
Minister may proceed.
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Shri Hathi: Sir, as I have said, if I
am not replying to his other points it
is not because I do not want to reply
to him. I woulg like to reply to every
point that everybody raises, but if
certain points are not comprehensible
to me it is difficult for me to do it.

To TH wge sfgar:  grat
T Wt & 5 @ § ¥9ie W
ELicE il

Shri Hathl; The last point I would
like to submit would be this, that cer-
tain hon. Members said that all this
talk of emergency is simply when we
do not want the elections to take place.
They attributed some statements to the
Congress President, that he was in
favour of having the general elections
earlier. In fact, the Congress Presi-
dent has not made any such statements
though in the newspapers such state-
ments might have been attributed to
him. Hon. Members said that when
this question of elections in Kerala
comes we bring in this question of
emergency, otherwise the Government
was prepared to have elections for the
rest of the country. It pained me to
hear that. While parties and members
are free to put forward their argu-
ments, was it not a fact that the Prime
Minister very soon rejected and dis-
missed the idea? If we have done
something, if the nation has done some-
thing today, he does not want that the
credit should go to the Congress alone,
the credit should go to the whole
nation. It is the whole nation that
stood as one and it is the unity that
has shown to the world that India is
a mature nation, it can stand together
in the face of any aggression by any
enemy and that it can not only defend
itself but even strike & blow. The
Prime Minister has paid tribute to mil-
lions of our men and to the whole na-
tion for the unity that it has shown.
It is that unity that we have to sus-
tain and I would be the last person to
agree to any election if the unity that
we want now ig going to be lost. It
is a valuable asset. Let us, therefore,
not say that the Congress was trying
to make capital out of this. That was
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far ‘from the intention of the Prime
Minister when he rejected the idea of
election. I only wish that that part of
the story shoulq also have been stated
by the members when they referred to
other subjects. I think I have replied
to all the points. I would request the
House to approve this resolution.

Shri Hari Vishnu Kamath: Mr,
Speakgr. may I by your leave, raise
a point of order-cum-clarification?
l}iy _anticipations have been quite
justified and the Minister of State for
Home Affairs has not further ela-
bo'rated the point that he made on
Friday. May I read out the relevant
part of his speech on Friday? It
says:

Lt

“Some mention was made about
a slip that had occurred in the
Governor's report. Shri H. N.
Mukerjee said that the two Com-
munists were put as belonging to
PSP. Actually what happened
was that there was a typographi-
cal error—the words ‘and lcaders
of' had been omitted by mistake,
I think that clears the position.”

Today he has not added a word to
what he said on Friday. The Minis-
ter in a vain attempt to cover the
blunders committed by the Governor
in his slipshod and careless report
has taken recourse to this little trick.
I know, [ am well aware, that this
Minister is not, unlike some of his
colleagues, normally in the habit of
wheedling or bamboozling the House,
but on this occasion I am sorry to
say that he has tried to misiead the
House if I may put it on a low key.
Sir, you will be pleased to recollect,
you were not then in the Chair—may
I inform you it you do not know—
that that day, in the course of my
speech, I hag said that the Governor
hag libelled, slandereq and defamed
my party, the party to which I have
the honour to belong, the Praja So-
cialist Party. The Governor's report
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which the House has got reads as
follows:

“Shri E. M. S. Namboodiripad
said that he had met Shri Rajesh-
war Prasad Rao and Adhikari of
the PSP who during the course of
a general talk appeared to be of
the view that if elections were
helq in normal times the PSP
would be prepared to have discus-
sions with the Marxist Commu-
nists”

that is, 'pro-Ch&na Communists—
“about an electoral alliance.”

Wow he wants to interpolate on be-
half of the Governor the words “and
leaderg of’. How will it read if those
words are interpolated? It will only
make confusion worse confounded.
It will read as follows:

“Shri E. M. S. Namboodiripad
said that he had met Shri Rajesh-
war Prasad Rao and Adhikarl

and leaders of PSP”
—1 suppose that is what he wants,

“who during the course of a
general talk appeared to be of
the view".

—God knows whether it is Shri
Rajeshwar Prasad Rao, Adhikari or
leaders to PSP because all of them are
clubbed together—

“that if elections were held in
normal times the PSP would be
prepared to have discussions with
the Marxist Communists about an

electoral alliance.”
oft wy formdr (F7AT) ST WHTH-
wnft @ ot agh § & Y

oft gfc fawpema: o 5O
wt @ g w N AR T
qT IR A g fear g, & o A
LICEL A
The PSP and the Right Communists

anet the Governor. According fo Shri
Namboodiripad the PSP and the Left
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Communists had a conversation, Shni
Namboodiripag conveyed it to the
Governor that the Right Communiste
and the PSP leaders told him that
PSP would be prepared to have elec-
toral alliance with the Marxist Com~
munists, This, I repeat once agaim,
is a glander and libel on my party,
the Praja Socialist Party. As I said
the other day, I do not know whether
the Governor, occupying the high
office that he does, can be brought te
book for defamation—I am prepared
to consult my legal advisers on that
matter—but now if the Minister wants
to get out of this, wants to shield the
Governor, wants to protect him or
save him by saying that the original
report, of which this is only a sum-
mary, contains something else, I would
plead with you very humbly but
most earnestly to call upon the Minis-
ter to place on the Table of the House
the original report to which a refer-
ence has been made. He has referred
to that report and I think the House
is entitled to know what the original
report contains, If the Governor was
right, it is only then that we will
know he was right; we cannot know
till then, So long ag the report is
not placed on the Table of the House
I will say with the utmost emphasis
at my command that the Minister is
telling, if not a lie, an untruth, May
I, therefore, request you . . . .,

Mr. Speaker: He has explained his
point.

Shri Nath Pal:
serious matter.

Shri Harl Vishnu Eamath: Sir, you
should not take jt lightly, The Minis-
ter has stated that it isa typographical
error, If it is a typogrephical error,
the Minister must tell the House what
the error is, and who committed it
He has to answer the point that I
have raised. He hag tried to mislead
the House, The Minister owes am
explanation o the House, So, 1
would humbly request you to order
the Minister to explain the position
fully to the House,

This is a very
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Shri H. N, Mukerjee: Mr. Speaker,
I would like to raise a point of order
ag well as of propriety relative to this
case, We are quite accustomed to
having our arguments left unans-
wered by Government even when a
seemingly innocent member of Go-
vermment like Shri Hathi makes a
reply,. We are accustomed to that.
1 am quite prepared also to be slan-
dered by Government as we quite
often are. We can answer that kind
of slander with compound interest
added on to it. I do not mind being
slandered in this House as long as
you give us an opportunity to answer
that kind of slander, consistent of
eourse with parliamentary practice.
But what I am concerned about is
that we, as Members of Parliament,
were gupplied with a summary of a
report allegedly given by the Gover-
nor of Kerala to the Government of
India. It was on the /asis of
this Report, and on the basis of
this Report alone, that the House
was called upon to make up
its mind as to the propriety
of the request made by the Govern-
ment in regard to the continuation of
the President’s rule in Kerala. This
document has been found to be brist-
ling with inaccuracies not only in re-
gard to what was purported to have
been told to the Governor of Kerala
by the representatives of different
parties—I represent a party in this
country which has been reported in
this report to have said such things
which they could not have sajd, at
least not with the emphasis which the
Governor has put in here; I am not
going into that matter at all; the
Governor is entitled to interpret what
he thought was conveyed to him by
the other fellow when he was talking
to the Governor—but I am very deep-
ly concerned about the factual aspect
of the matter. And when in a docu-
ment of this description, which s
surely ag sacred a document as in &
court of law, these discrepancies take
place and when Shri Hathi tries to
eorrect the matter by suggesting the
omission of a few words or the addi-
tion of a few words, it makes con-
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fusion worse confounded. If the
Gavernor, for instance, was a witness
giving evidence in a court of law and
making this kind of statement, he
would have been dismissed as a persom
who could not be believed, and simi-
larly Parliament can put no credence
in thig report. The Government may
have very wonderful and perhaps
very persuasive political reasons to
get convinced of the need of Presi-
dent’s rule; I am not concerned. I
am not convinced. The Government
may have its reasons. But as a Mem-
ber of Parliament I am entitled to be
sure of at least this thing that a docu-
ment which Government places before
us as the basis of their argumentation
is an acceptably credible document,
that it does not bristle with inaccu~
racies of this sort. It vitiates the
entire argumentation. A document
which purports to put different politi-
cal parties in different dockets with
complete ignorance of the real situ-
ation and, therefore, makes all kinds
of misstatements is a document on
which no reliance can be placed.
Therefore, in view of this matter
being a Presidential Ordinance which
requires approval of Parliament in
the case of extension of its tenure
and in view of certain provisiong in
the Constitution, I take it—perhaps
Shri Kamath can fish it out that it is
in pursuance of some obligation that
Government has been condescending
to give us some material—that this is
part of the proceedings of Parliament
almost. Therefore, if it iy on this
basis that we are asked to sup-
port the Government, we cannot
possibly do so on the basis of
a document which is quite obviously
inaccurate. No argument can be found
in it why Government has sought to
do it. I do not go into the other as-
pects of the matter which we tried to
discuss but the Minister, in spite of
his seeming innocence, has never cho~
sen to reply. We are very familiar
with this kind of tactics in all kinds
of ways; the Government is quite en-
titled to behave politically in what-
ever way it chooses. We have al-
ready found otit what the bona fides
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of Government are in regard to trying
to understand the Opposition’s point
of view; we have no illusions in the
matter. But this kind of sticking to
inaccuracy and trying to justify by
suggesting deletion of a few words or
by addition of some few words is
something which goes against the
grain of parliamentary activity.
Therefore, I submit, if no point of
order is involved, that you suggest
that in all propriety Government
would take back this matter, get a
fresh report from the Governor and
get a really accurate statement from the
Governor, not this kind of shilly-shal-
lying job which wag done by the Gov-
ernor. Quite obviously, he was not
serious enough about it. He sent a
report because he knew that a politi-
cal decision had already been taken
and a dittoing king of report from
Kerala would do the job. It is con-
tempt of Parliament to send this ind
of report to Parliament. It is a docu-
ment which really amounts to con-
tempt of Parliament and we cannot
take any kind of a decision which will
be helpful to Government.

st wq famd @ WA Ad@r

wgreT A %y ¢ fF It wnE A ¥6
goe At Wiy xafad sary ol 2
T IAXT GIE A WS A § I
vy 2R 1 F AN wuqre Q% Ay
Y gare &1 A faarar s g fw
fagra &wr Y &&F T ¥ gy ITH
Y T fem omr 7 gl
A KT AT A IAN FT N FN E,
N SR § @ faam oawr ¥
FoT oty T gy ot

W gty gg @ f& rnfagy
WA fem w1 WY agt = wrowEn
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Shri N, C. Chatterjee (Burdwan):
May I point out, Sir, that under arti-
cle 356 of the Constitution, the Gov-
ernor’s report is certainly enjoined by
the Constitution itself, and you can-
not act under article 336—the Presi-
dent cannot operate at all unless and
until he gets that report. I submit that
Parliament is entitled to have that
document because it is a constitutional
document; it is an obligation cast by
the Constitution. Article 356 reads: —

“If the President, on receipt of
a report from the Governor of a
State or otherwise, .. ... .

Shri Hathi: Or otherwise,

Shri N. C. Chatterjee: “.,....is
satisfled that a situation has arisen
in which the government of the
State cannot be carried on in ac-
cordance with the provisions of
this Constitution....”

Now, we are told solemnly that the
Governor has submitted a report after
consulting the Opposition party lea-
ders and has come to some conclusion.
He has submitted that report. We are
further assured that the President has
acted bona fide, not merely on his
owp emotional outburst, but on ob-
jective satisfaction baseq on certain
facts placed in the Governor's report.
Then, I submit that Members of Par-
liament are entitled to have that docu-
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ment. That is a condition precedent to
the exercise of the power by the Presi-
dent, and the satisfaction of the Presi-

dent is based on that constitutional
report,

Mr. Speaker: Is a report required.
for the extension? Clause (4) of
article 356 reads;—

“A Proclamation so approved,
shall, unless revoked, cease to
operate on the expiration of a
period of six months from the date
of the passing of the second of
the resolutions approving the Pro-
clamation under clause (3):",

We are acting on that.

8Shri N C. Chatterjee: Quite right.
I am submitting that clauses (1) and
(4) shoulg be read together; other-
wise, it cannot be discussed. The
foundation of article 356 is the break-
down of the Constitution. The Presi-
dent ascertains that by some method
prescribed in the Constitution.

Mr. Speaker: Has the Minister
anything to say to all these things?

Shri Hathi: Firstly, I was rather
surprised that an eminent jurist, like
Shri Chatterjee, for whom I have
great respect said that

Shri Nath Pai: Before he Teplies,
I endorse the plea made by my dis-
tinguished colleague, Shri N, C. Chat-
terjee. There is a very well establish-
ed precedent pertaining to the same
State with which we are dealing now.
When the Kerala Communist Ministry
of Shri Namboodiripad was dismissed,
the report of the then Governor was
agked for and after a very long debate
it was decided that the then Gover-
nor's report should be placed on the
Table. The records can be referred
to on this. We have not only an in-
dication in the constitutiona] provision
to which reference has been made;
since the President takes the decision
on the basis of the report, there is
no reason why Parliament should be
denied that. There is a well estab-
lished precedent of the same report
being made avpilghle to Parliament.
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Shri Hathl: I was rather surprised
‘to hear from Mr. Chatterjee, for whom
1 have the greatest respect that it
was obligatory under the provisions of

the Constitution that a decision should
be taken on the Governor's report.

Article 856 is very clear:

*I{ the President, on receipt of
a report from the Governor of a
State or otherwise, is gatisfled...”

Therefore, it is not merely on the
basis of the Governor’s report alone
that a decision can be taken. (Inter-
ruption). The President can take a
decision on the advice of the Council
of Ministers who may have their own
assessment and the President can take
into account that assessment also.

(Interruptions).

Mr, Speaker: Order,
have to hear him now.

Shri Hathi: The second point is that
it ip only when the Proclamation is
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issued for the first time that this pre-
vision comes, ie “If the Presidemt,
on receipt of a report from the
Governor of a State or otherwise, »
satisfled....” When the question of
extension comes, then the provision -

“A  Proclamation so approved
shall, unless revoked, cease %0
operate on the expiration of &
period of six months from the date
of the passing of the second of
the resolutions approving the
Proclamation under clause (3):

Provided that, if and so oftea
as a resolution approving the
eontinuance in force of such a
Proclamation is passed by both
Houseg of Parliament, the Procla-
mation shall, unlessg revoked, con-
tinue in force for a further period
of six months from the date on
which under thig clause it would
otherwise have ceased to operate,
but no such Proclamation ghall in
any case remain in force for more
than three years.”

1t is only when the Proclamation is
igsued for the first time that the
question of the President being satis-
fled on receipt of a report from the
Governor, etc., comes. I am replying
to the point raised by Shri Madhu
Limaye. Here it js not calling of
Assembly again. Here the question is
of extending the Proclamation for a
turther period of six months. (In-
terruptions). The basis is assessment
of the Government. Then on the
point raised by Mr, Kamath and Mr.

Mukerjee . . . ..

o W AP Wifgar ;. wEAw
FET, HT AATH T TG 9T |

&+ fifory fs ag wT wgd ¢ |
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Shri Hathi: That only on the basis
of the Governor's report, it could be
done.| I should say here that I never
mislead the House, I have pever tried
to mislead the House and I have not
misled the House,

Shri Harl Vishng Kamath: Normal-
ly you don't.

Shri Hathi: It was after verification
that I corrected that sentence. Those
three wordg had been left out. I have
clarifled it . . . .,

Shri Harl Vishnu Kamath: You have
not clarifled at all.

8hri H. N. Mukerjee: It makes no
sense; even if it makes some gense, it
is against the truth.

Mr. Speaker: If the Governor sub-
mits a report and there are so many
mistakes in that, what has the Gov-
ernment to say in that? The Govern-
ment says that it is a summary. The
summary must have been made by
itself or by some of its agency. If
the real report contains something
else and the mistake has occurred in
the summary, then it ought to be cor-
rected or the original report, if the
Government agrees to it, might be
laid on the Table of the House.

Shri

Harl Vishnu Kamath: Hear,
hear....

Mr. Speaker: I have not passed an
order. I am just putting it before
the Government, So far as my read-
ing of the Constitution is concerned,
when an extension is desired, it is not
necessary that there ought to be a
report from the Governor at all. But
now that the Government places be-
fore the House some document, whe-
ther it is needed or not needed, and
places reliance on that document,
that must be a correct one and must
not have such mistakes as are being
pointed out. This is the question.

KARTIKA 17, 1887 (SAKA)
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Shry Hathi: Whatever it is, after all
what does the summary go to say?

Shri Nath Pai: The Hon. Minister
should not confuse the issue.

Shri Harl Vishmg Kamath: That is
not the point

Shri Nath Pai: Has he understood
the question? Is it a fair summary
or js it the Government's mistake?

Mr. Speaker: Order, order.

8hri Nath Pai: He does not answer
the question. We are only helping
him,

Shri Harl Vishnu EKamath: Evea
with those words added, it is com-
plete, unmitigated nonsense.

Shri Hathi: What does the report
ultimately say? What the Governor
says is that he met Shri EMS
Namboodiripad

Mr. Speaker: Has he, after this
mistake having been point out, com-~
pared the summary with the original
report that the Government has got?
Does he find it to be an honest sum-
mary of that report? Does he pro-
pose to correct anything further im
that if he finds that there is some
mistake or does he hold that thig is
an honest summary of the report that
the Government has received from
the Governor?

Shr{ Hari Vishnn Eamath: That is
it.

Shri Hathi: This is the summary
of the report received. I shall con-
vince the House and you. If we read
it this way, there is no doubt whatso-

Shri Harli Vishnu Eamath: He may
read it twice or even thrice,

Mr. Speaker: Let us hear him now.

Shri Hathi: This is what the Gov=
ernor says: Shri E. M. S. Namboodiri-
pad said that he had met, ie, Mr.
Namboodiripad had met, Shri Rajesh-
war Rao and Adhikari. Then you add
the words “and leaders of the S.8.P.".
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Shri Hari Vishnu Kamath: On
Friday he did not say that at all. He
only said that “and leaders of’ had
been omitted. He did not say any-
thing about S.S.P.

Shri Hathi: I said it on the first
day. “....Shri Rajeshwar Rao and
Adhikari and leaders of the SS.P...”
1 am not going to make any addition.
On the first day I said that, instead
of PSP, it should be SSP. Then I
verified it. I even confirmed it from
the Collector, Therefore, I did not
contradict it later. So, I did not con-
tradict then. I contacted the Governor
to ascertain what he wanted to con-
vey. What he wanted to convey was
‘Shri Rajeshwar Prasad Rao and
Adhikari and leaders of the SSP.

Shri 8. M. Banerjee (Kanpur):
Rajeshwar Prasagd Rao is a wrong
name. Shri Rajeshwar Rao is the
general secretary of the Communist
Party, and Mr. Prasaq is the adviser
there. The two have been mixed up
here. '

Shri Harl Vishnu Eamath: Even
now my point is not answered.

Shri Hathi: What he wanted to
convey was ‘Shri Rajeshwar Prasad
Rao, Adhikari and leaders of the SSP.
The first two were leaders of the
Communist Party

* Mr. Speaker: There are three cor-
rections that the hon. Minister has
made. One is about the name, that it
should be Shri Rajeshwar Prasad Rao
and mot Shri Rajeshwar Prasad or
something like that . )

Shri Hathi: 1 leave that as it is.
Mr. Speaker: The second is the
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Shri Harl Vishnu Kamath; Why is
he fighting shy of laying the report
on the Table of the House? Why
should there be this hanky-panky
about it? There seems to be some-
thing very fishy in this whole matter.
You must direct him to lay the report
on the Table of the House.

Shri Hathi: There is no question
of fighting shy or doing anything
fishy. The Governor says that Shri
Namboodiripad had met two leaders
of the Communist Party and leaders
of the SSP and that he was told that
it would be possible for them to form
a government. When the Governor
met those people from the Communist
Party and SSP, they said ‘No’' and
that there was no actual talk like that.
This. is the substance. Therefore, the
Governor has come to that conclu-
sion . . .

Shri Hari Vishnu Eamath: Ob-
viously, he should accept your sound
advice.

Shri H. N. Mukerjee: He has con-
fused the position. I am here re-
presenting a party and I happen to
have gone to Kerala only recently in
order to take part in discussions re-
lating to this matter and it simply
goes against the grain, as far as the
Communist Party is concerned, to
have said the kind of thing which
the Governor putg in its mouth; and
here is a document which contains all
kinds of other inaccurate things; in-
ferences, and inaccuracies are bristl-
ing all over the place in this parti-
cular document, and, therefore, on the
basig of it we cannot take any deci-
sion.

Shri Harl Vishon Ksmath: On a
point of order. May I invite your
attention to. rule 3487

It reads thus:

“If a Minister quotes in the
House a despatch or other State
paper which has not been presen-
ted to the House, he shall lay the
releyant paper oo the Table.”
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Now, the hon, Minister may not have
Quoted actually, but he has referred
to it and said that that document con-
tains those words, namely ‘and leaders
of the SSP’. In these circumstances,
you should direct him to lay the ori-
ginal report on the Table of the House,
even as suggested by you earlier, and
this only reinforces the advice given
by you earlier. He is evading res-
ponsibility and he does not seem to
heed your advice,

Mr. Speaker: I only made engui-
ries from Government whether they
were prepared to place it on the Table
of the House and it was for the hon.
Minister to give the answer. I did not
give him any girection.

Shri Hari Vishnu Kamath: You
must give reasons why you cannot
£ive a direction, because you were re-
<quested to do so.

Shri Nath Pai: You had broadly
indicated your preference.

Shri S. M. Banerjee: We would
like to have your ruling on this.

‘Mr. Speaker: How can we go on
in this manner? There ought to be
some end and we should take some
decision on this, because we cannot
«ontinue in this manner..... :

Shri Madhu Limaye rose—

Mr. Speaker: Does Shri Madhu
‘Limaye also want to say something?
I think enough has been said already.
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Shri Harl Vishnu Eamath: The

wording is that he shall lay the rele-
vant paper on the Table.
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Shri Hari Vishnu Kamath: With
profoundest respect to your well-con-
sidered ruling I beg to submit that if
it is interpreted liberally or even nar-
rowly it would mean that the Minis-
ters or the Government would be in
a position to violate the rules of the
House with impunity. Rule 368 is
categorical. It says that he shall lay
the original report or the relevant
paper on the Table. There are twe
provisions to the rule....

TR W IR aTd T
& 2

Shri Harl Vishnu Kamath: He has
quoted from that document.
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Shri Hari Vishna Kamath: The
second proviso refers to summary, but
it does not say that the Minister is
competent or justified in laying a
wrong summary. When i is a sum-
mary or a gist, it should not be non-
sensical; but it should be a correct
summary.

Mr. Speaker: The House should
decide.

S8hri Harli Vishnu Eamath: It is
a question of the rules of procedure
of the House and it is a point of
order and it has to be decided by
you. We entreat you to direct the
Minister to lay the original report om
the Table of the House as was done
in 1959 or 1960 when as my col-
league has pointed out, the Namboodi-
ripad Government was....

Mr. Speaker: I do not know what
the circumstances then were.

Shri Nath Pal: I have stated them
very accurately before you.
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Shri Hari Vishau Eamath: Iz the
Mouse then to understand that a rule
of procedure of the House could be
viplated by a Member or Minister

with impunity, and without your
imtervention?
Mr. Speaker: I do not think it

someg under that here. That is the
difference.

Shri Harj Vishnu Eamath: What is
the difference? You take ug to task,
rightly so, when we violate any rules
of procedure. Are the Treasury
Benches not bound by those rules?

Mr. Speaker: I have said that no
rulg ig being violated. That is my
epinion. I have told him that. What
elge can be done?

Shri Harl Vishng Kamath: No rule
hag been violated?

Shrl Nath Pal: Whatever ruling
yeu give, we gubmit to it. Though
we may disagree with it, we do bow
down to it. But let this matter be
olarified.

In the past, it has been the tradi-
don of successive Speakers even to
wphold, the rights of the Opposition
®ecauge it is in a minority. I think
®» a certain extent that ig true. This
% a claim which you haye made. To
a certain extent, I think it is a fair
daim.

But today that is not the question.
It ip not a question of the Opposition
wanting the help and assistance of the
8peaker. I do npot think that was the
position. We raised a couple of points
of order. You in your wisdom may
rwle them out. We may disagree, but
we will bow down to you. Today
what we are asking is not help be-
cause We are a minority. Three
apecific cases were cited. The point
has been made in clear terms before
you. The point that Shri Kamath has
mow made is that when a document
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has been referred to by a Minister in
the course of a debate, he is under an
obligation to place it on the Table of
the House, May I say in all humi-
lity—not that we do not need your
assistance; we do need it—that we
were not asking for your assistance
by reason of our being in a minority;
we were not today pleading for any
help or leniency? We had raised a.
clear point of order to be ruled by
you. If you rule and say that the
Government is not under an obliga-
tion to place the document on the
Table, well we dissent from it, but
we will bow down to it. But we
did not ask for any help or leniency
today.

Mr, Speaker: I have given the rul-
ing. I had asked whether Govern-
ment were prepared to lay the docu-
ment on the Table. The Government
did not show their preparedness. They
were not prepared to do that, I
have given ruling on both points.

Shri H. N. Mukerjee: Before the:
ruling is given finally, I would like to
add my voice to that of Shri Kamath
who, I think, has raised a point which
is very important. You were good
enough to say that it is the duty of
the Chair to see that the Opposition
gets al] adequate assistance. But as
Shri Nath Pai has said, we did not
want anything out of the way. We
raised a point of order based on the
original rules of procedure. In this
case, it seems rule 368 ig very ex-
plicit and there are only two provi-
s0s. Ome is that the rule shall not
apply to any documentg which are
stated by the Minister to be of such a
nature that their production would be
inconsistent with public interest. He
has not made such a claim. The
other proviso is that where a Minis-
ter gives in his own wordg a summary’
or gist of such despatch or State
paper, it shall not be necessary to lay
the relevant papers on the Table.

Now, on this occasion what has
happened is that the Minister has
laid a summary or gist on the Table.
The Minister laid a very wrong sum-
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[Shri H. N. Mukerjee]

mary; he laid on the Table a summary
in which we could point out some
very serious errors. Then the Minis-
ter made certain changes which, in-
stead of making the position wery
clear, has made darkness more visi-
ble, confusion more confounded. That
being 50, we can certainly rely upon
you to see that the relevant papers
are placed on the Table of the House.
Heaveng won't fall if that is done.
The Minister himself has said that it
is not inconsistent with public in-
terest to have the House familiar with
this particular document, and since
the summary which he has laid is
confessedly wrong and even after
rectification does not seem to satisfy
those of us who have tried to go into
the matter with any kind of serious-
ness, I feel it is incumbent on you to
direct that the same be laid on the
“Table.

Shri Bade: With due respect to
you....

‘Mr. Speikér: Shrl Banerfee roie
first.

ot ®wo iﬂnl"ﬁmﬂ'ﬁ.
wR Iy weht ¥, 1 gt A o
wher w7 wie § & agemwen f e we
A AN A g qEq & T o @
P bt oo s aarw o
fw forg fie B 7@ & @ W
aut ¥ N wiwww fed 1 § aw
Fefie &1 2 wz Fedy o & fie g ot €
T TE IAET ATy AY W w7 fyqr W@r
§? axfyawd | T ¥ A
¥t gt | T ag A g fe
7g A ot ag aeRft & w0 g€ 6,
i dw oy, ae § S A af
TT X TR AT TTAT & | WE WA
TATX ATHA Ag WA AT TG AT AF T
whamNHae ¢ 5 55 o

rai g £1 forerer s o gt o
B &
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weRsy WERE, ¥ Wi §71 eAA
HRiga w71 qmgan g fr it w8
TEN Tq q&q F Wo Yo uyrE F1 frgrd
9T aEH E1 FT 9O, ¥ argw A ek
fFomeg s g foe 4t §39 W
R A T Y Fagraw fag & 99 ox daw
forat fe swag e F gma Al & A
IM QT HY TZH I awaT & SN wRAH
qw farar s afgg 1 o fagraw fag
& QW1 ¥ ¥ AT W19 A FTHY BT & AT
wTRg @ed w1 gt v gw fogE W
T 9ew 9T <& fau o | e gaAn
g, WA N a5 Fow & e
% ST A g i o enfee Fqid s
T R WA e Sfwenfew
CEIH # Foae #1 4 farr ot
TN A @ aEw ¥ oy wE fear AN
I & AT WA AFRT §T qg FEAT 97
fie ot ot 1 Forr & B Qwr v B /e
mﬁwwwﬁm%uﬁﬂ
ummmmmam&m
I A® T OIW E AW 9T ¥ @A
b ot AR @ A
W & 4R guT g wen qE
Qﬁsmw@!ﬁwm TN TN
AT WA Y A 9T E )
Ty GHFTaR a1 ST W1 AT g
gﬁqw?mmwm
& 5T AT @ ot f Tatartfar fome
¥agmga fadrgo & | & mowe g fe
T w TR st e & g
< TeaT A & T wETA A AW WX
wrr aY x« foge %1 foear gar, wW
gty Fdrd i e g amdh anfirrite
FarQreft e aret # fordr Y T O AW
afefiiz 6T ¢ @R | e
e ety & e iy e g
foi &t sdm Al 1 xwfa ¥
v & Frdea § fe oo A Qe g
fod &2 fir ag b R 9 v &
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ot @ M E AR NT T aw ¥
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1§ IqAAT s fHagama g ar
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Iq grorg & Wi Thegie w12 wife
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war oft war g v fe I¥ JwwH
# g% wmfa & &few weaw wgRd
®! qawT fegrr & WRTT 9¥ I
Jur T w7 firgwr 3 fgg 1 Afew
weaw wEET 1 ag &g i e wan-
Fwr e # 8, ST T aer
§ xafog ag o TEE ¥ 9T AT

W IAET §eT v § a8 wEAT HY Iwar
g ...

woaw wfEw ¢ w1 O ey
feqr ?

st @@ W& ag N O AL FY
srar & fF gfw ag g & § s
T e & gEfaa. ..

oo wEE A WA FHL R T

NP g vz fomr 1 W@ oWW
w1y

d}ﬂnlﬂ‘em:ﬁﬁm
TR g R |

ot w§ : ATETT W Y 6 o
fiF g amenf & § g0 WA wW
g ..

weaw wgvew © & Saw afre & A
g1 & ¥ wge fam it ag g fear fs
st ¥ f, e T A g,
X ATe eI wY I 5T HTAT R |

ot @ IO wATH AT AATEW
* fewom @ 1§ W gEE
fagra st oqe A AR T 8. ..

oUW WEN A Jomaa wfy w7
0 aw & ¥ g @ 1 o fearww
1 99 < & wfem g, i I o feapem
R 1 38 7 faT gAY g W e
Tw o & wfam § W IW ¥ A< faT
AT S5 W, AW A e ¥ Ay
gt s T8 o { $F agi W AW
w7
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¥ g% qra 5t A F quAT Sgan §
W ag ag feqg 368 M WY amA
A AT WY W F I { A Q%
HYAT W $ &7 I 368 W AV
@ Navgdw fad 73 § av &Y 0% fe 3w
foig 1 @ ¥ o faray s T
qfew® (et & aefgars aowy i

W AR A9 I qwFew A wrg¥ av
provided further that where a Min-
ister gives in his own words a sum-

T ¥ frdt W o7 wrawy foarg
FAT § |
14 hrs,

Shri Hathi: On the ground of pub-
lic interest,

Shri S. M. Banerjee:
claimed it till now.

Shri Hathi: It contains so many
things that I cannot disclose it.
(Interruptions)

Shri Hari Vishnu Kamath:
a blanket privilege.

Shri Indrajit Gupta (Calcutta South
West): He did not take the plea of
public interest throughout the discus-
sion. This is purely an after thought.

Shri Hathi: No.
(Interruptions)

SN ARG AAAT wEEql &
feee v & § fnfaeer wga &
qor & fr a8 == 368 ¥ fivg Ty
¥ g g § 1 & a8 $T qwan
qT——NT F¥qT FT g¥aT qv ?

Shri Harli Vishnu Kamath: May
I submit that the summary has been
brought before the House? If that is
not opposed to the public interest,
what plea of public interest can there

be against the original report being
brought before the House.

Mr, Speaker: But that report might
contain many other things.

He has not

It is
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Shri Hari Vishau Kamath: But

we want that part which deals with
this particular point.

Shri H. N. Mukerjee: The report
is supposed to contain many other ele-
ments which it might be prejudicial
to divulge, but this report is some-
thing which is part of a constitutional
obligation, even though it is a conti-
nuation of the emergency., Unless a
report is forthcoming, or unless the
Government has other means of find-
ing out the exact position in that
particular State, nothing can happen.
Therefore, this is something which
was done in pursuance of the consti-
tutional obligation. Whether it was
absolutely of the nature when presi-
dential rule is imposed for the first
time is a different question altogether,
It is in the nature of a constitutional
obligation that certain information
has to be sought from the State by
the Government of India. The Gov-
ernment of India did seek that in-
formation, on the basis of which they
are postponing elections and all kinds
of democratic processes and continu-
ing presidential rule. How can it be
said at this point of time, and in an-
swer to a question which you asked,
which was almost in the nature o! a
leading question, in view of the In-
eptitude of the Minister....

Shri Hathi: I object to this.

st Wy fewd : wonw gy,
srox g A% § 1w oow fed
T ﬁﬁmmmiﬁ%?

Shri H. N. Mukerjee: This is a
after-thought. .

Shri Hari Vishnu Ihmath; This
is a shamefu] attitude to Parliament.

Mr. Speaker: That I should think
is rather a reflection on me.

Shri H. N. Mukerjee: 1 am véry

sorry.
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Mr. Speaker: If there are two
provisions—one is public interest and
the second is about summary—I have
to ask what provision he relies upon.

Shri Hari Vishnu Eamath: Till
now he did not claim that privilege.
It is a most shameful attitude to Par-
liament. Parliament is held up to
contempt ang ridicule. The Treasury
Benches should know better. They
have no wisdom, they do not want to
learn from you.

Mr. Speaker: What should I do?

Shri Hari Vishnu EKamath: You
should compel the Minister to lay the
original report on the Table. Till
then this debate should be held over.

Mr. Speaker: There are no powers
with me by which I can compel the
Government,

Shri Hari Vishnu Kamath: Un-
der the rules, the debate can be ad-
journcd,

Mr. Speaker: It is for the House
to take a decision. I have no powers
under any provision by which I can
compel the Government to do certain
specific things as in the case before
me,

Shri H. N. Mukerjee: We are
grateful to you for the way in which
you have conducted thege very diffi-
cult proceedings, but from what you
have been pleased to say, we are con-
strained to observe that the House, if
you permit it to do so, would now,
in its present mood, certainly ask the
Government o place the document
and hold over this matter. If you
yourself are not in a position to take
a decision, would you permit that kind
of motion to be moved in this House,
and let Government go in to a divi-
sion over it? As far as the House is
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concerned—and those Members who
are present, who have heard the argu-
mentation are concerned—I take it
that morally the Government  will
have to meet with its wishes. I quite
understand that you canot direct the
Government to do something. You
say the House can. Please permit us,
please permit me if you are so kind,
to move that it is the desire of this
House that the Government holds over
this matter till this document is placed

before the House.

Mr. Speaker: Is this the motion,
that this matter be held over till the
Government produces that document?

Shri H. N. Mukerjee: Yes, Sir.

it 7y feormd : s mEIRT, €9 T
gET HEL |

weqw WEYAT  TEA A1 HATA TEE |

ot oy forsrlt : A IE AT RN

Mr. Speaker: So, the question is:

“That the further discussion on
this resolution be held over”.

Those in favour may kindly say
I‘Ay.el"
Some hon, Members: Aye.

Mr. Speaker: Those against may
kindly say ‘No".

Some hon. Members: No.

Mr. Speaker: The Noes have it.

Shri Hari Vishnu Kamath: The
Ayes have it.

Mr. Speaker: Let the
cleared.

Lobbies be
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{m_ Speabcr] An hon, Member: Tl:lﬂ “‘hh hllﬂ
failed,
The Lobbies have been cleared. The
question is:

_ Mr, Speaker: I am calling for divi-
“That the further discussion on sion again. Members should be
this resolution be helg over”. ready. The question is;

An hon. Member: Till Govern-

ment produces that document. “That the further discussion om

this Resolution be held over.”
W WENAE R WE 2 e ag

AT AT a1 TG The Lok Sabha divided.
Division No. I] AYES [14-11 Mrs,
Alvares, Shri Himmatsinhji, Shei Pattnayak, Shri Kishen
Anecy, Dr. M. 5. Kachhavaiya, Shri Hukam Chand Pottekkatt, Shri
Bade, Shri Kamath, Shri Harl Vishou Ramabadran, Shri
Banerjee, Shri S. M. Lobia, Dr. Ram Manohar Reddy, Shri Narssimha
Bhattacharya, Shri Dinen Mausani, Shri M. R. Sezhiyan, Shri
Brij Raj Singh, Shri Mate, Shri Siogh, Shri J. B.

Buta Singh, Shri Misea, Dr. U. Solanki, Shri
Chatterjee, Shri N.C, Mukerjee, Shri H. N. Utiya, Shri
Deo, Shri P. K. Nair, Shrl Vasudevan Warior, Shri

Gupta, Shri Indrajit
Gupta, Shri Priya

Ankineedu, Shri
Arunachalam, Shri

Bal Krishna Singh, Shri
Bagwant, Shri

Bhanu Prakash Singh, Shri
Bhargava, Shri M. B.
Brajeshwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chandrabhan Singh, Shri
Daljit Singh, Shri

Dass, Shri C.

Dorai, Shri Kasinatha
Gendhij, Shri V.B,
Jadhav, Shri Tulshidas
Jedhe, Shri

Jha, Shri Yogendra
Joshi, ShriA. C.

Kamble, Shri

Kappen, Shri

Kedaria, Shri C. M.
Kisan Veer, Shri

Kotoki, Shri Liladhar
Krips Shankar, Shri
Kureel, Shri B. N.
Labten Chaudhry, Shri
Llit Sen, Shri

Pandey, Shri Sarjoo

NOES

Mahishi, Dr. Sarojini
Mathotra, Shri Inder J.
Manlyangadan, Shri
Mehta, Shri Jashvant
Melkote, Dr.

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mukane, Shri

Muthiah, Shri

Naik, ShriD. J.

Pande, Shri K. N.
Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Parashar, Shri

Pratap Singh, Shri
Raghunath Singb, Shri
Ral, Shrimati Sshodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Raju, Dr. D.S.
Ramanathan Chettiar, Shri R.
Ramaswamy, Shri V. K.
Ramsbekhar Prasad Singh, Shri
Rane, Shri

Rangs Raeo, Shri

Yudhvir Singh, Shri

Rao, Shri Krishpamoorthy
Ruo, Shri Muthyal

Seigal, Shri A, S.
Satyanarayana, Shri

Shah, Shrimati Jayaben
Sharma, Shri D. C.
Shyam Kumari Devi, Shrimati
Siddansnjappa, Shri
Singh, Shei S. T.

Sinba, Shrimatl Terkeshwari
Sonavane, Shri

Soy, Shri H.C.
Subramaniam, Shri T.
Sumat Prasad, Shri
Swamy, Shri P. M.
Swaran Singh, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.

Uikey, Shri

Varma, Shri Ravindra
Wadiwa, Shri

Wasnik, Shri Balkrishns
Yadab, Shri N. P.

Yadava, Shri B. P.
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Mr BSpeaker: The result
. Givision is: Ayes 31, Noes 76.

ot wy fod ; Ao AR TR |

aeaw aghe T A F o

a1 |

The motion was negatived,

Division No. 2]

Akkamnma Devl, Shrimati
Alvares, Shri

Ancy, Dr. M. S.
Ankineedu, Shri
Arunachalam, Shri

Bal Krishna Singh, Skri
Balmiki, Shri

Baawant, Shri

Banu Prakmh Singh, Shri
Bhargawa, Shri M.B.
Brajeshwar Prasad, Shel
Chandrabhan Singh, Shri
Daljit Singh, Shri

Dass, Shri C.

Dorai, Shri Kasinatha
Gandhi, Shri V. B,
Judhav, Shri Tulshidas
Jedhe, Shri

Yha, Shri Yogendra
Jeshi, Shri A. C.
Kamble, Shri

Kappen, Shri

Kedaria, Shri C. M.
Kisan Veer, Shri

Kotoki, Shri Liladher
Kripa Shankar, Shri
Kureel, Shri B. N,
Lahtan Chaudhry, Shri
Lakham Das, Shri
Lakshmikanthemma, Sheimati

Bade, Shri

Banerjee, Shrl S, M.,
Bhsttacharya, Shri Dises
Belj Rey Singh, Shrl
Buta Singh, Shel
Chstterjee, Shri N. C.
Deo, Shri P. K.

Gupta, Shri Indrajit
Gupta, Shri Priys
H.imltlllﬂi. Shal
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of the Mr. Speaker; I shall put the Reso-
lution to the vote of the House.

The question is:

“That this House approves the
continuance in force of the Pro-

clamatiop dated 24th March, 1968,
m respect of Kerala issued under

article 356 of the Constitution by

the Vice-President discharging the
functions of the President for a
further period of six months

1965."

with effect from 11th Nodember,

The Lok Sabha Divided.

AYES

Lalit Sen, Shri

Mahishi, Dr. Surojini
Mathotra, Shri Inder J.
Maniyangsdan, Shei
Mauruthia, Shri

Mehta, Shri Jashwant
Melkote, Dr.

Minimats, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
More, Shri K. L.
Mukane, Shri

Muthiah, Shri

Maik, ShriD. J.

Pande, Shri K.N.
Pandey, Shri R. 8.
Pandey, Shri Visbws Nath
Parashar, Shri

Patel, Shri P. R,

Patel, Shri Rejeshwar
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimati Sshodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B,

Raju, Dr. D, S,
Ramanathan Chettiar, ShriR.
Ramaswamy, Shri V. K.
Ramshekhar Prasad Singh, Shei
Rane, Shri

NOES

Kachhavalys, Shri Hukam Chasd
Kamath, Shri Hari Vishau

Kar, Shri Prabhat

Lohia, Dr. Ram Manochar
Musani, Shri M, R.

Mate, Shri

Misgra, Dr. U.

Mukerjee, Shri H. N.

Mair, Shri Vasudevan

Pandey, Shri Sarjoo

[14-16 hrs.

Range Reo, Shri

Ruo, Shri Krishnamoorthy
Rao, Shri Muthyal
Reddiar, Shei

Salgal, Shri A. §.
Samanta, Shri S. C.
Satyansrayana, Shri

Shah, Shrimati Jaysbem
Sharma, Shri D. C.
Shastri, Shri Lal Bahaduy
Shyam Kumari Devi, Shrimati
Siddananjappa, Shri
Singh, Shri 5, T.

Sinha, Shrimati Terkeshwari
Sonavane, Shri

Soy, Shri H. C.
Subbaraman, Shri
Sobramanyam, Shri T,
Sumast Prasad, Shri
Swamy, Shri M. P,
Swaran Singh, Shri
‘Tiwary, Shri D. N,
Tiwary, Shri K. N.
Tiwary, Shri R. §.

Ulikey, Shri

Varma, Shri Ravindra
Wasnik, Shri Balkrishme
Yadab, Shri N, P,

Yadava, Shri B, .

Pattmaysk, Shri Kishen
Pottekkatt, Shri
Ramabadran, Shrl
Reddy, Shri Narasimhe
Seshiyan, Shri

Singh, Shri ]. B.
Solanki, Shri

Utiys, Shei

Warior, Shri

Yuodhvir Singh, Skei
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Mr Speaker: The result of the

division is: Ayes 89, Noes 30.
ot wy formd : F0 o 7 W
21
weaW wgRa : dre w3 faar 9
The motion was adopted.

Sari Braj Raj Singh-Ketah (Jhala-
war): 1'have pressed the wrong but-
ton.

14.17 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

RAILWAYS (EMPLOYMENT OF
MEMBERS OF THE ARMED
FORCES) BILL

The Deputy Minister in the Minis-
try of Defemce (Dr. DB. S. Raju): Sir,
1 beg to mawe:

“That the Bill to make certain
provisions relating to the employ-
ment of members of the Armed
Forces of the Union in the work-
ing and management of railways,
be taken into consideration.”

Mr. Deputy-Speaker, the Bill now
before this House was actually intro-
duced in the last session on the 24th
of September but for want of time it
could not be passed. In view of the
emergency, an Ordinance was pro-
mulgated and the Bill has now been
brought forward.

This Bill has got five clauses. Clause
1 gives the title of the Bill and
clause 2 says that it extends to the
whole of India, including Jammu and
Kashmir,

When Armed forces personnel are
inducted for the assistance of the
railway administration, they do mnot
actually come under the definition of
the railway servants and we have ex-
perienced some difficulties because
they do the duties and responsibilities
but are not given the protection under
the Railway Act of 1890. Clause 3
of the Bill gives them such protection.
Since they do not come under that
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bers of the Armed
Forces) Bill

definition according to the Act of’
1890, naturally they could not handle
railway property or give instructions.
These difficulties had been encoun-
tered and so this clause had been
introduced providing that the Armed
Forceg personnel when they are gent
for the assistance of the railway ad-
ministration come under the Railway
Act with this proviso that so far as
Chapter VIA is concerned, it does not
apply to them when they are so in-
ducted. Chapter VIA of the Indian
Railways Act, 1890 deals with certain
hours of work ang periods of rest for
various categories of personnel. So
far as this chapter is cncerned, it
does not apply to the armed forces,
although they come under this clause,
namely, clause 3. Also, so far as the
discipline and control of the armed
personnel are concerned, the Railways
Act does not apply to them. That
is also covered now in clause 3.

In regard to clause 4, when it be-
comes necessary in an emergency for
the army to take over certain sections
of the railway, then these Armed
forces personnel so inducted will
come under the Army Act for the
duration of the emergency. The
Railways Act does not apply to them
That is the substance of clause 4.

A new clause—clause 5—has been
added to the Bill by way of an
amendment. It is because, in view
of the emergency and because of the
fact that this Bill could not be pass-
ed during the last session an ordi-
nance was promulgated, and ag an
amendmant, clause 5 hag been intro-
duced.

These are the two or three import-
ant clauses of the Bill,

Then, there is an amendment to
the effect that at page 1, lines ¢ and
7 may be omitted. Then, at page 3,
after line 28, the following words be
added:

“'5.(1) The Railways (Employ-
ment of Members of the Armed
Forces) Ordinance, 1965 is hereby
repealed.
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(2) Notwithstanding such re-
peal, anything done or any action
taken under the said Ordinarice
shall be deemed to have been
done or taken under this Act as
if this Act had commenced on the
20th day of September, 1965".

So, these have
clause 4.

been added after

One or two spelling mistakes which
have been found have also since been
corrected, There is a corrigendum;
the first one is, on page 2 line 17, for
“construeted” read “construed”. The
other is, on page 2, Iine 21, for
“goverance”, read ‘‘governance”.

The Bill is a very simple one; and
there is no controversy. Actually,
this is meant to regularise what is
exactly happening also. In the last
emergency, wWe also inducted some
territorial army troops into the rail-
way administration and not only there
will be territorial army units but
sometimes the regular army units
will also have to be sent for the
assistance of the railways. When
any emergency breaks out, a great
strain is placed upon the railways,
and being an important means of
communication, we have got to trans-
port troops and equipment and so
many other goods and also patients
by the railways. These provisions
are, therefore, necessary. .So, in view
of these things, this Bill has been
brought forward for consideration of
the hon. Members. I hope hon. Mem-
bers will have no difficulty in ac-
cepting thig Bill.

Reca!dj:;g amendments, there is an
amendment by Shri Krishnapal Singh.

Mr. Deputy-Speaker: We will take
it up later.

Dr. D. S. Raju;: Yes, Sir. So, I
commend the Bill for the considera-
tion of the House.

Mr. Deputy-Speaker: Motion move-
ed:

“That the Bill to make certain
provisions relating to the employ-
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ment of members of the Armed
Forces of the Union in the working
and management of railways, be
taken into consideration.”

Two hours have been allotted.
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Shri Indrajit Gupta (Calcutta South
West): Sir, I would have been happy
if the hon. Deputy Minister of De-
fence, while moving for consideration
of this Bill, had just taken a little
care to make it clear that thig Bill
should not be interpreted by anybody
or should not give the impression to
anyone in this country that there has
been some sort of a deficiency in the
services rendered by the regular rail-
waymen during any emergency or
crisis and therefore, it is necessary
to bring forward this Bill that under
certain circumstances, members of the
armed forces might have to be put in
charge of duties which are normally
done by railwaymen. As far as I can
understand, the essence of this Bill is
that in cases where the members of
the armed forces have to be induct-
ed for doing those duties which are
normsally done by railwaymen, they
should be treated as railwaymen and
the Railways Act passed three-
quarters of a century ago should be
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applied to them. It should not give
that impressjon, because that is not
the intention of the government
either. 'Fhis debate ghould have been
used for the purpose of making it
clear that whatever demsands were
made upon our regular railwaymen
during this recent crisis they have
more than amply discharged them
and given a glorioug example of how
patriotic workers can fulfil their dut-
tes under the most difficult circum-
stances, and it iz not due to any
deficiency on their part .that this
Bill is being brought forward.

We know from reports that in one
station—the smal] Gadra station in
Rajasthan—due to enemy bombing,
11 railwaymen were killed. We have
already heard how they have dis-
charged their duties under difficult
circumstances in other border stations
along the Punjab boundary and
Rajasthan and Gujarat.

The other thing I wish to say is
the minister hag not at all made it
clear what is the great necessity for
this Bil] just now. There seems to
be some confusion and I don't think
my friend, Shri Buta Singh, took the
trouble of looking intp the Bill very
carefully, # I may say so. This Bill
does not purport to provide for arm-
ed forces to do the work of guarding
or protecting railway installations as
members of the armed forces. Cer-
tainly, armed forces can be put to
that use wherever it is necessary,
but that has nothing te do with the
provisions of thigs Bill. The provi-
sions are very explicit: Occasions
may arise when members of the
armed forces have to be employed to
asgist the railway administration in
manning the railways. If members
of the armed forces are employed
simply to patrel or guard railway
lines or installations, it has nething
to do with this Bill. Certainly in
such circumstences, they will not be
treated as railwaymen, I tske H. This
Bill deals with occasions when they
dire employed on wha¢ are regular
railway duties.
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I am told by the railway ministry
that at this moment thera are not
less than 16,700 afficers and men of
the railwayg who are recruited in the
Territorial Army and serving there
with military training. As you know,
perhaps, during World War II, in this
country when the British Govern-
ment was here, every railwayman
was given military training in the
Territorial Army and he continued to
perform the normal functions of a
railway worker. Time was given to
him in between his duties to take
military training as a member of the
Territorial Army. Even now there
are 16,700 railwaymen who are on the
Territoria] Army. They may not all
be in active service, Some have gone
on active service and the lien on their
jobs is kept. When the need arises,
when the emergency is over, they can
go back to their original jobs. Mr.
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_Ram Subhag Singh told me that dur-

ing the recent crisis at places like
Ferozepore, Fazilka and so on, about
1000 railwaymen who were in the
Territorial Army were sent on active
service to man the railway installa-
tiong and assist in running the rail-
ways there. The Deputy Minister
also made a reference to it briefly.
So, it at any stage it becomes neces-
sary for men who have had military
training-—that is the only respect in
which we can say members of the
armed forces are necessary to be in-
ducted in a certain crisis—to aesist
the railway administration in mann-
ing the railways, why should not prio-
rity be given first to 'these thousands
of railwaymen who are in the ‘Terri-
toria] Army and therefore have got
a double advantage. They have both
military tralning as Territorials as
well as being railwaymen themselves
who have been operating the railways
for years together. So, I am not yet
convinced of the necessity of this Bill
at all.

The minister said, if regular armed
forces people are brought fo run the
railways and if they are not treated
ag railway servants, this Act would
not apply to them, they may not have
any protection. But what is the pro-
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tection given to railwaymen in that
1890 Act? I had a look intp it and I
find the only section in the whole Act
which could be described in any sense
of the term ag a protection to railway-
men is precisely the chapter from
which they are specifically exempted
now—Chapter VIA which purports to
give some protection to railwaymen
in respect of limitation of their hours
of employment. Naturally, during a
war or an emergency like what we
have nobody wants that that limita-
tion of working hours should be rigid-
ly followed in the case uof armed per-
sonnel alone, even the regular rail-
waymen never asked to be worked
under the normal limitation of duty
hours. They have worked round the
clock—for 24 hours—not caring for
anything. But as a matter of prin-
eiple, I am pointing out that Chapter
VIA: ig the only chapter in the 1880
Act which gives them anything like
a protection and this Bill says:

“Nothing in sub-section (1)
shall be construed as making
applicable t0 members of the
Armed Forces of the Union em-
ployed to assist a railway ad-
ministration the provisiong of
Chapter VIA.”

So, how does the minister say that
unless the 1890 Act is applied to them.
they will not be protected?

In Chapter VIA (tself, there are
certain categories who are cxcluded
from limitation of hours of employ-
ment, namely ‘‘armed guards or other
personnel subject to discipline similar
to that of the Armed Police Forces”.
Bo, Armed Police and quasi-military
personnel have been exempted from
this protection of limitation of hours
even under the 1890 Act. In that Act
itself, another exemption is made
under section Tl(e) (4).

“Temporary exemptions may be
made in any emergency which
could not have been foreseen or
prevented.”
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There is that blanket provision.
Here too, an emergency tukes
place and we could not foreses
it or prevent it Then, even
under the provisions of the original
Act, Government hag got ample power
to exclude these people from the pro-
tection of Chapter VIA. I am not
opposing this Bill, but I am not able
to understand what is e necessity of
this Bill and what we are gaining
out of this, because they have already
got trained military people to come
and assist in running the railways. As
I said, there are 16,000 to 17,000 rail-
waymen in the Territorial Army and
they can be treated as railway ser-
vants when they work on the rail-
ways. )

It has been made clear in this Bill
that if it becomes necessary for the
Armed Forces to take over complete-
ly a particular railway line or section,
in that case this will not apply and
they will be treated as Armed Forces
personnel. I am just thinking when
such a thing will take place. One
contingency we can think of from
recent experience i8 when it takes
place on enemy territory. For exam-
ple, our armed forces on the Jammu-
Sialkot front, as you know, drove the
enemy back and took over complete
posscssion of quite a stretch of a
particular railway line, from Sialkot
to Pasrur. From a report, which [
had the good fortune to read, a very
interesting report, by Shri M, L. Dwi-
vedy, which has been circulated to
all Members today, I think, regarding
the visit of some Members of Parlia-
ment to that particular sector, I find
that they have described how they
went to this place where the railway
line was under occupation of our arm-
ed forces and our jawans with a good
sense of humour offered the Members
of Parliament railway tickets telling
them that with that they could go
up to Rawalpindi Peshawar or any
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other place that they liked to go but
that the trains were not running and
only the office wag there in tact. But
supposing we were in a position to ac-
tually operate the railway along e
certain stretch of langd in the enemy
territory for military purposes, would
this Act or any other Act apply?
When we are operating an enemy’s
railway, which was the property of an
enemy and was on enemy's soil, I do
not think any Act would apply. I do
not think constitutionally any piece of
legislation adoptedq by this legislature
would operate in such cases outside
or beyond the confines of India.

An hon, Member: It is in Indian
territory now.

shri Indrajit Gupta: If it is in
Indian territory, of course, such a con-
tingency may arise where all the rail-
waymen are not to be found, they
have all run away.

The Minister of State in the Minls-
try of Railways (Dr, Ram Subhag
‘Simgh): Such a thing can never hap-

Pen,

Shri Indrajit Gupta: That is why 1
am hesitating to suggest such a thing
which we cannot contemplate at the
moment at all, where all the rail-
waymen go out and the armed forces
will have to take over the whole line
and run it I am not able to follow.
It it was necessary to have people
who are railwaymen and also with
some military training, as I have
said, we have ample reserves in the
Territorial Army to be called upon.

Therefore, Sir, I wanted to raise
these points for my own clarifica-
tion. I think this is a very confus-
ing Bill. It certainly gives no pro-
tection to anybody. That ig the last
explanation I would have chosen,
which the Minister brought forward
as his main explanation. If he would
kindly clear up some pointis and make
it clear ps to what is the dire neces-
sity of this Bill, I would be very
grateful. . Though I am not inclined
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to oppose the Bill, I do think that
this is rather a confusing and badly
drafted Bill. ’
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g wyt fr zufy oy anft &
frawt ot wqwew % faeg ¢ e
fafafrgs oF et gz v da &
o oy Wi v @ g o,
afer wrotwey ¥ egw ¥ q@-mTni
m’rﬁtmnw*fﬁqfaﬁﬁm
% FEEw A N & fewn, 9 oy
X FEA F QX E 1 W EAmA
zﬁ-mw&mmﬁ’r%m
¥ g o dfaw A Jad S ¥

w
ﬁ&unqﬂﬁgﬁh&mﬁ
‘q - -

fat W gfeed 2 wF

15 hrs.

MOTION RBP. REPORT OF THSE

BACKWARD CLASSES COMMIS-
SION—~Contd.

—

Mr, Deputy-Speaker: The House
shall now take up further considera-
tion of the motion moved by Shri
Yashpal Singh about the Backward
Classeg Commigsion.

g T

& aT g T @@ wwen fawray

time does the House want?
hours have been allotted out of
which one hour and fifteen minutes
are left. Shall I extend it by another
two hours?

wk &1 ¥a w @ fe o fag
N gor freife fear mr &, et
worfegr oy 1 @ gwent ¥ Wl
F WY gUA WY @ AT AE
LA AL &

Mr. Deputy-Speaker:

How much
Two

st W Fw dwm oA W
& a9y 9Y7 a7 fem sro o Fafag
qaT wErm W agt 530§
two-
two

Mr. Deputy-Speaker: Not
days. We will extend it by
hours,

oft gmaw fag (Fv@T ) 28
FIUT FATT & TAFT TITY ¢ | %
faq swg aga W TR 1 T®
azar =fed

ot gew WX wEmE (39 )
Tga MY w1 g wag @ O o
@ g ¥ E | WIE W TZ WW
feat & qrz & 1 #m7 *ga *w fear
T ¢ wregEw g A wifed
Mr, Deputy-Speaker: What does
the hon. Minister say? Some hon.

Members want 8 hours and some 2
hours.

Shri A. S. Saigal (Janjgir):
hours.

The Minister of State in the Minis-
try of Law and Depariment of Social
Security (Shri Hajarnavis): Two hours
would be sufficient,

Mr. Deputy-Speaker:
it by three hours.

Two

I will extend
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[t 7y foma]

1953 gt q s ¥ Iway
WE qTE WX §F 9 9 g9 ANT @
TR E | TEy qar wwar § e gt
ngAger foE & ait ¥ gw @y
N g @y g W @
21 xafed wowt aoa & qOR
¥ Al war wEew ¥ Az o
argar g f&  g@er Wy sumRr a@v
fear sme WY ag @ A # aE
f& =uz w2 fd w17 ag faegw
Ifq wiw & /I €7 wiw H @Awre
w2 faar sram anfgd

Wt Wi X0 AT g fF gaeT
Wi At & gfg ggwm g
FARITL  ®T I[q AG AT 1 A
T F AT AT LT qEET 9¢ 7w fareme
FX TRE w7 A 92 F 3
aeT AT A gy
sdar g fe g fog ST @ fem
™ wF |
Shri D. C. Sharma (Gurdaspur):

Let the discussion be extended to the
whole session.

Shri Maurya: I wish you were an
untouchable, Then you will appre-
ciate their feelings,

Mr. Deputy-Speaker: For the pre-
sent we will have three hours.

Shri Bade (Khargone): Does it mean
that it has been extended by five
hours—two hours plug three hours?

Mr. Deputy-Speaker: No, no. The
time id extended by three hours. A
learned advocate like Shri Bade
should not interpret it like this.

‘Shri Privya Gupta (Katihar): Even
if there will be no action, let there
be at least discussion,

Shri A. 8. Saigal: Two hours have
already been allotted. It may be ex-
tended by another two hours so that
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more members can parficipate in the
discussion.

Mr. Deputy-Speaker: I have al-
ready raised it by three hours.

ot wrehelt (ot ) - g wraew
% QY wx ey wrgat g
g WA wgeqw fww @ @
e Fargag e war g fawdr
afardl w1 waTe W€ AT gaver A
¢t fredt onfoat & wfess &
W FIE weEET & 4Ty Ry e
N AT ITR T WTGHR FAT A0 |
at Sfa g ag foar A =nfga
e ¥ fag 9 92 @ ¥ w9 A
ot 1 faw atg & we foet
9C FH A HZ TF qgH §Q@ X &
T AW@ ¥ TH AT AT N W WE
% §gH T AMGT AW LA oY
w7 ¥ w7 37 uF fa¥ vy afad

Shri R. 5. Pandey: What is your
decision?

Mr. Deputy-Speaker:
extended by three hours.

It has beemn

Shri R, S. Pamde (Guna):
should make it five hours.

You

Mr. Deputy-Speaker: Originally
two hours were allotted. Now it has
been extended by another three
hours. Now Shri M. P. Swamy.

Shri M, P. Swamy (Tenkasi): Mr,
Deputy-Speaker, Sir, I am glad that
the House hag an opportunity to dis-
cuss the report submitted by the
Backward Classes Commission. The
people of the backward classes camn
be compared to the middle class peo-
ple. In the world there are wetlthy
people and poor people and middle
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<lass people with fixed income. That
¥ at the economic level. In the social
level we find in our country crores
of people belonging to the backward
class or communities. They are
socially oppressed and repressed.
Economically they are poor. Now,
due to the concessions given to them
and the economic development mea-
sures taken by Government their
position is somewhat better, so to say.
I may that the concessions and facili-
ties and preferences given to these
people should not be tredted in a
flight manner. These people really
deserve help. We have to lift them
up to the level of the advanced com-
munitijes. In the social life we find
that the backward class people are
<oncentrated in certain agreas through-
out the country in large numbers and
s0, we have to give them certain faci-
lities to ameliorate their condition,

Taking into account their peculiar
position, the President appointed =
Commission to go into their condi-
tions and suggest measures for im-
proving their position. Kaka Kalel-
kar was appointed as the Chairman of
this Commission. He toured the
whole couniry and examined hund-
reds of witnesses. They visited dwel-
ling houses jn certain places and cer-
tain institutions to find out the real
condition of the backward classes.

15:08 hrs.
{Dr. SAROJINI MaHisHI in the Chair]

From the terms of reference we find
that the task of the Commission is
to probe into the conditions of their
living, the econpmic condition of
such people and suggest measures
for the benefit of the Government to
put them into action so that the eco-
momnic, social and political condition
of the people may be improved.

The backward classes are a class
by themselves. The very fact that
they are backward classes shows that
they have been oppressed as & sec-
tion. In certain areas they are
socially boycotted. So, these people

have to be given certain concessions.

1637(AiI)LSD—38.

(M)

As I said earlier, the main concession
given by the Government so long has
been the educational concession, cer-
tain scholarships, certain resepvation
or rotation of seats and certain gene-
rous preference in the matter of ap-
pointment of these people in Gov-
ernment service. Political power has
some prestige and influence in the
country. Therefore, these people have
to be given representation in legisla-
tures and local bodies

Wt gen W wewE o awAe
HEIXAT, AU TF qqTqT HT WA ¢ |
g & o At g

Mr. Chairman: The hon. Member
might resume his seat. The bell §s
being run.

Now there is quorum. He might
continue his speech,

Shri M. P. Swamy: As ] was saying,
the Backward Classes people require
kind treatment at the hands of our
Government. For this, 1 woulq sug-
gest, as the Commission has sugges-
ted, certain measures to be adopted to
improve the conditions.

Among the Backward Classes peo-
ple there is a special community which
is now called “Denotified Tribes™.
They were originally called ex-crimi-
nal tribes. Under the British rule, to
put these people down, the criminal
Tribes Act was passed and after a
great agitation after independence this
Act wag repealed. We know the
hardships and hortors experienced by
the people belonging to, what is now
called, the Denotified Tribes. These
Denotified Tribes are categorised into
two groups—one nomadic and the
other settled. For the nomadic and
the gettleg people of these communi-
ties the Government should give some
more concessions to improve their lot.

I find from the list of Madras State,
which I now have with me, that there
are about 155 communities belonging
to the Backward Classes. Out of that
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there are 56 communities belonging
to the most Backward Classes and
there is a list of the Denotified
Tribes which number about 70. This
is the state of affairs in the Madras
State from which I hail. These Deno-
tified Tribes are concentrated in cer-
tain places. To try to wean them
away from criminal act certain mea-
sures were suggested.

In this connection I would refer to
the suggestions made by the All India
Punarvasit (that is, Denotified Tribes)
Jatis Federation which was held in
Delhi on the 31st March and the lst
and 2ngq April, 1963, They made cer-
‘tain suggestions regarding education,
economic facilities. social problems
and administrative problems. I refer

to one important suggestion made by
them which was: —

“For Vimukta Jatis which are
not included in the list of Sche-
duled Castes and Bcheduled Tri-
bes, seats shoulg be reserved in
educational and technical institu-
tions.”

Then,

“Special efforts should be made
to provide employment to persons
belonging to this community in
public and private sector indus-
tries and even reserve some per-
centage of posts in Government
mm.n

Regarding administrative problems,
they suggested: —

“Aftempts should be made to
draw a compreéhensive list of De-
notified Communities existing in
each State and ascertain their ap-
proximate population ang pockets
of concentration.”

The most important one is:—

“There should be a separate
Advisory Board for Denotifled
Tribes at the Centre and similar
‘Boards should be set up at the
State level wherever the popula-
tion of these communitiey is con-
siderable”
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In Madras State, I know, these
communities are concentrated in cer-
tain areas of certain districts. To im-
prove the backward area these people
the State Government have to identi-
fy the bagkwardness of these areas—
that is the criteria given by the Plan-
ning Commission—and then they
have to make certain research by ex-
perts to put forward certain sugges-
Uons to improve these areas. In the
Madras State, the Shankaran Koil
araa in the Tinnevelli District and the
Hast Ramnad area are the most baek-
ward areas. The Backward Classes
people dominate in these areas.
There is always drought condi-
tion. The last crop was a failure
throughout the  District. In such
cases what measures is the Govern-
ment going to take to improve these
areas? I suggest, that wells can be
dug in those places. In the Ramnad
area tubewells can be constructed. In
the Shankran Koil area, waters
flowing through Kerala unutilised in-
to the sea can be diverted to the ad-
joining area of Shankaran Kboil
and those places can be cultivated.
The main occupation of these people
is agriculture; agriculture ig their
mainstay and cattle is their wealth
for that. Catile die in large numbers
when epidemics appear and  these
people cannot do any cultivation. Qur
livestock census of the year 1951
shows that the cattle of this country
was 153 million and 43 millions buffa-
loes. If we do not take any measures
to protect the cattle wealth agricul-
ture will be affected. That is why
the Commission itself has suggested @
scheme that the insurance of the cattl'e
wealth should be introduced in i:hns
country as early as possible. I reite-
rate their suggestion and suggest that
the cattle wealth must be preserved to
help the farmer to do his cultivation.

Regarding education, that is the
main thing for these people. Without
oducation one cannot improve and
without education, one's knowledge is
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incomplete. That is why our Govern-
xent is giving so much money. You
fing that, in the Memorandum of
Fourth Plan, the Government is go-
ing to get apart Rs. 205 crorgs for the
welfare of scheduleq castes, schedul-
ed tribes and other backward elass
people. I suggest that a considerable
amount may be set apart to rehabili-
tate the Denotifled Tribes in propor-
tion to their population and some wel-
fare measures may be adopted. In
this connection I would like to point
out how the administrative machinery
functions. I woulg refer to the report
of the Commissioner for Scheduled
Castes and Tribes. He says:

“It will be noticed that the pro-
gress both with regard to the
Central sector and the State sec-
tor schemes for the welfare of the
Denotifieq Communities is indeed
very poor. Perhaps proper atten-
tion is not being paid to the exe-
cution of welfare schemeg for
these Communities. Thig is ra-
ther disconcerting, particularly
when practically the whole of
the expenditure on the schemes
taken up for the Denoti-
fled Communities is to be

borne by the Government of
India. It would, therefore, ap-
pear necessary for the Union

Ministry of Home Affairs to issue
strict instructions to the authori-
ties concerned in the rvarious States
to pay special attention to this
programme.”

That is why, I suggest that as the
Commission has already proposed, @
separate Ministry must be formed
for these people. But I hope the pre-
sent Ministry of Soclal Security are
doing good work and their strength
may be increased, so that proper at-
tention i given to implement the
measures. It is easy to formulate
ceriain suggestions and to give sche-
mes, but in practice we find how diffi-
cult it is to execute them. That is
why I say that we must concentrate
on the implementation of the schemes
for the welfare of these people. For-
tunately, we have in each district, a
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District Welfare Officer who is in
overall incharge of the backward clas-
ses, scheduled castes and tribes, and
whose main function is to look after
their welfare. He must be a full-fled-
ged officer; in some districts, he is,
‘but in certain districts he is not. I
would suggest that he must be made
a full-fledged officer with independent
powers, so that he can execute the
schemes very well through the Com-
munity Development plans. Whatever
benefit the backward classes get has
to be implemented through the C. D.
Block or the Tribal Block area. The
Community Development, ag it stands
today, develop the community as a
whole and within that, if they give
more concessions and facilities to
develop these backward classes and
the Denotfied people, the whole coun-
try as well as the people improve;
our -economic condition will improve
to a considerable extent.

But, under the Community Deve-
lopment schemes, there are certain
bhandicaps, i.e., the people have to pay
a certain contribution towards, the
eost of welfare works. For example,
if the Denqtifled people want to dig
& well in the Community area or want
a road connected to certain town, with
the Govt's assistance a certain per-
centage, of the cast of the work but
these pegple are economically back-
ward and cannot pay that 50 or 20
per cent of the people's contribution.
In such cases T would suggest and
that the Social Security Ministry
should think very geriously of exem-
pting these people from the payment
of the people’s contribution.

Proper housing should also be given
to these people. The Commission Re-
port points out the condition of the
places which they haq visited; they
were startled at the appalling condi-
tions in which the people were living;
there was overcrowding; the houses
were constructed only with mud walls
with thatcheq roofs. Therefore, more
housing schemes should be allotted to
benefit the backward clags people.
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[Shri M. P. Swamy]

Now we find that Government are
providing certain sites for houges, but
they are not giving enough funds to
build houses. That is why I suggest
that, in addition to giving sites free or
at nominal rates, these people must

be given subsidy to construct the
houses.

ot gew W woww : AT OF
AT FT 7AW § WIX Ag 1@ fw
T8 ¥ 59 aWT S AL §

Mr. Chairman: The bell is being
Tung.

Now there is quorum. The hoa.
Member may continue and try to com-
clude.

Shri M. P. Swamy:
in about two minutes.

I shall finish

Now there is the Emergency—there
is the Indio-Pak conflict Many peo-
ple come forward to join the Army.
In certain areag there are certain
communities which are known for
their fighting instincts. This is the
proper time to utilise their fighting
instinct and I suggest that this Minis-
try as well as the Defence Ministry
should consider, while recruiting
jawans for emergency purposes, of
taking these people in large numbers,
so that they may show their valour
to the country.

Before I conclude I must say that,
though we may agree that the welfare
measure ig an essential one, Govern-
ment may say that due to paucity of
funds, certain schemes have to be
postponed or given up. I must plead
with the Government as well as with
the Ministry of Social Security that,
even though they cannot increase the
number of welfare schemes or the
funds for the schemes, they should not
cut short the funds for the welfare
schemes already sanctioned.

(M)

ﬂ!o wo §ia (ﬁl‘@‘lﬂ) . gwmafa
kT, 9 dvad FOTaw  afAwe 87
foid # oF amm w1 fors fear mar
¢ fs sadt fog a0 & sodar &1
gufaq fear @ % g 9w
*ftmﬁﬁmstmthqorﬂo
Tade g e § fr fawige & o
14 T #t wifgw onfagr § It
wifew onfs & wwx  fear omd o
Wt fa go dro Mz woft §
fog 9T v@ wfom &t Tw § fwv qo
e madHe v 7z wifesdt faegw
W19 91X weaw £ & wgan
g f& Tl @ A o faam W
f& ¥ ot faarfqz 1 wfsawt srfaat
& 1 o gEd sl ® wifeanfaay &
g @ g § iw W afew §
7% wifeafeat & woe fwar sy
ok F@h 23 #F I mfenfag) #
st foer & gvaw & a1 AW ®
waew ¥ fogar 3 ag o faw
% agar § fo aoe oy S
ffs 7 37| ww fggam & =@
TF B7 § 72 TF g & A w6y
wifcareft fiz woft § & w e
it fe gadr € & I ag & T
® FWT T A W | W@ wAw A
veEw wged, Jo Yo aqgAt ¥
ot g& It &1 wiw w7 7€ f§ g wfa-
aifegt @ ware fan s

Y at® oF 9 F1 fa% e
& wew ¥ 97 S A, 99 wrfearfed
%1, @ fagre, 39w, wew wqw WX
WEH & WG AUl A §IW O§ 1Y
& 1 =l I AWt A Wi A oI
Wt arfzfeat & degee gmew X
WAt fear s@ |« AW A RS
AT oY, wEATEAET FWET, W fwmw &
faez ®1 gure Wk dwWhew 3 &
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5 JE
fw'wﬁﬂtmﬁ:muﬁﬁa
X wom fF aft 37w arfearh
T fqr omg @Y eahig qifafoes
oS # O fece@a gz @ a@am
gy Ao g

15.32 brs.

[Mgr. DepuTY-SPEAKER in the Chair.}

FaT W aoeTe frslt ame ifafess
et A fedt are ok & 9ife-
fewva Sza® IR FAF fag
IR ¥ Fa1 smagre R af@ds wuh
famgar g W @i w7 § fewaw
wae Y gfaar a1 wgfaen § g ¥ |
gg gwaT JEY g wifed afew 9w
aifzraifedt #1am feemy s ga s awfa
1 & FQ §T 1 Tnfgq | K avgar g
f& waw & srg-armat ¥ S enfeETE
O § 37 M afznfedl & R
faar s 4

dwad sEw wiwww & foe
% Yy ggw A FREET A O
favis arasrAgeE fear g T T
g g fefiger Wk w=mw
¥ wnfeafedl ) ¥ gw TF T
weftsn @ € SEw 8o wawa
Sart wnfearfeay &) fawr @ & WX
i W e Witk § B &
frgfs sgae o & 57 W
qaie WX Sfea Amage  glear A
frm g | ssgw R aR o &
wIY % qawrs f fage & 40 W@
wifearet & @ € faw & fe fang
wifeardt OF " ¥ v § WP
ol ¥ 9w fgere somar @Y AT
g fs 90 wfowa eswr<faw Wt
waqr 37 farg wifeafagt sy faaan
) AefRt Tt o gm0

(M)

AT ATET 7 WX w e ¢ fw
w w faig sy e g fe wfe-
aifedt #Y wiz wfs &1 qro waEr
I €ar wfenfaat wv & 7 faear
afgd 1+ fafew wog & omr &
¥fe o mfemfeat Y s
grar &Y ar g Wl ® W a9y
9t f =maww w & a2 g9 gwew
¥ t9 wmagr ofeda w9
™ o tw ) fr wroen wifta
& Tz Nt 37 o wirnfeat
' wfas s famar @ 1 €
fawmft &1 ot AT T
® gm # faadt O 3y gy
o &a B ¥ oo Wy
g T UEF I W wOg aife-
e S FR e ¥ w
e g e W aOT qw weaew ¥
Ifaa A wrEvaw w3 wfraw I
wa ¥ ¥ w1 faadt gy domm wrf
g d 90 whywa wraar €arf wifz-
afedt ®r & faer & 1 wlerd wifz-
arfaay ) ot a% Aaafaa afiormor &
wrE ®1 W JgY fa § xafag g
vl ) wrar & e wa wian§ aife-
aifag Y waar faean sfgy | sgr g
W< g A0 e gy § o warg
wifeafadt & Fax gw fady w
¥ = X W 99 & ae ageyfe
fear w7 3§ wraE 2 FfeT g@dt W
# ag 74 wgar fw 37 # waiq farf
aifenfaat ®r w ot fgear 7 R,
wrafaa feear 97 WY fear o afwew
wrardt & sare wiawax feear afang
sfenfeat #Y € foeer wfgg | &
wga § e aowre kw avaew ¥ gravaw
TAEqT AT FTH |

o W f qaars | Fa wfawe
& wara ¢ v degee 7 eew W dig-
& wrew & A wiawas o gamst
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4 7o 7o W]

¥ @y ¢ agt I7 ¥ @A ¥ fow v
arex yft Faerdt wnfgg o

Iareqer wEred, I wfwwa ¥ 4%
Y faeae ¥ ¥ w7 ¥ fr wnfrnfagi®
/a1 #, fray s a3 drfr da §, d
IR ¥4t FTCNIA, ETHAT T A,
o TN § IT FATX 9T JART FHA
A il st &)
g A feecdee g1 7@ § 7 {9 -
Fuafeed § ey @ o ¥ I
@ ara wrE av g St @ §
arfs I7%T Frag aEA gy aF | 79 T
¥ fag g7+ FraaEl § waferes AT
FRIAM EATTax A g fag
£ |z Fdt & (TR ¥ v awng
R® F N, fi7 oFy F srizafet v
% ! #Y st F fog wre aqr faany
i ZreT ot ¥ ¥ forar | gt sdEgR
¥ TR A 30 THFY BT ¥ TR qA@T
g ww o wre Y S oot
eF T A ST s T ¢,
T MR #T T § A FE IT
et Tihw wfafed & dix @t ok
R g @& W) @ oom-
g H A T FAT Y 1 T 20, 30
TEF T % A WY it F
rqfrararfe & fag g 1 ag wridnfeat
w1 fow ag &1 fawra § A6 aww &
aff wrar | & wgen f e Wi soeTe
e wedt w1 wikw R e 9 T e
w1 eqT WYC TR ey g o sy ey
2

wrarft Al Aefort ¥ oo #
Wt i fafrgdr ¥ Frdomr & ameepe
ot Y s At ¥frmd § o
sTorE aff @ & 3 e on
ICETT AT | TR A E T ol

@ w7, fore ¥ @ Prfeelt & o

M)

frfwm 1 o qwwe wedww e
R T ¥ qw femiy
T @ERET ATTATERNT I9qe
& | =g & wifzard o degee s
F NAFG s aX wE § I il
ALE A1 HY 7T A A fir g feqrdie
A A o oo § o ¥ fig o
s &t gfaar € omg | wRag
N IRT FIF AT
TR ¥ g Fefredt & o Sepwwiar @ o
o aff e @ 1 =g emedec
e I F < ¥ ww¥ § I N g
tRHE Aw At ¥? awm Ay
TR W% I% 4 fe sgIrac
T AP F AT 157 ¥ fow
mifearh gfomt  # weifedwe X
WA ¥ wfrved qhmag
svery &1 faerfasT god dfew feg o
78 % § 6 5 g ¥ ¥ 48 A W
Fh urit wiaer ¥ § gw W s
&7 | 78t ¥ wEifauwa aret w1 gare
¢ s w1 wror g fs o ¥ o ke
1957 ¥ W4T ¥ 1964 T% W ghay
% famr ot anfyg o 2y wi @t
K ? T ow dar A ¢
forereft f6 foomr o & wg awar ¢ fw
o fufreet & ffem w1 wf ow Q¥
fawrer & ot fis o W aeeten
XY e v o frfiadt
¥ (T T o &
T Ty qufere vivcefiovs & gvne
vt & fie ol Ty 2% g
T A gut 1wl W sy arh
syt § wve o & far oy geeft ol
rwafe 39 Fwrey aeere o efrgd
¥ A ag F a0 A ki gad-
fevea §1 &Sogarg 5 form ol
¥t sl feeidiige wfe #
wiftarfedi T dgee wrerw i Wit
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& et wfs & at & s o
& afy dogr g1 afees g F ot
twade @ oy wifgy 1w F o
feid % qg 2mar g fir  dheges wreew
gy ¥ A w10y qafow vy
e ¥ afY svarer fa o am 7 fair
aTF %9 qrew ¥ gy oY 9€ fohr
e g (fammg e
art ¥ wfywer favig fegr g )

gart fagre uon & afelt feel &
aga el o I e g @
oft g R F AR o
N 7 g & S Wk @ A
wriay feafa & gu fegrone, aragt &
ghaat Wit sfcarfedl &Y =3 & ag
Ffr & or awdt ¢ MfEF @
IR # g oAl e g fe
2 & wrey 91T o7t i & go
Saam st At fror a1 &
g g T oow aER R wE d
Qar fAw frarony i s wae
Yt I Y, 97 A & a1 whaesw
I &1 g aw fegromar wifgg ) &
ww awar g e fr & § o<t ofm
wawew Y ¥, wer q¢ Hifew Qv
¥y g W T Af ¢, aEtew A
¥ frwwy &) awelt ¥, dfewr oyt
wfm Idwey g, agt gfeomt T aify-
aifgd Y Tl fol o ¥ g A
i€ fewwr ff @t wfew

v weier & wgr § e wvarr qoTT
¥ grqTe 9O At Qe W1 Sy
ATy # gret AT it qw & P
FQ e fat & snfeafedt # aofi
foely 7 firelt gy & Siefr ot & 13T
iy oY ag Iada forRdvm ¢ fe
w1 Wit & S i it frat oy
fi fored e aftr et & oo &0
& wifenfeat St | Fefr o §,

(M)
Ig AN Ay fesmr oy &
wgan § fe arvwTe gw www ¥ wivea
STATE $X | TS GTHTE A (T FTAAY
% fowr dwiawr a7 & wvew ¥ ape
et Ay yom€ g § A wiw N
Tz wfeatfeat Ftamdt &

Wiag v e fe
Tt et ot o Bt et wre-
o ¥ A ¥ gwrd oxy iy
wifefeat & gt ot w, 2, afew
Tl wweud WX a® a® XA
IH THI ®T qATeHE § I § AT W W
T w7 § 1 wgt &Y I ofeww
seEfeTF A ¥ ft ot ¢ =i
wgl 9§ 9X T s fawar o €,
w7 [ T wifenfedt S @raw ®
fog, o WIeR ow T & o i
T & R T T wigara w9
2 o Sfaa sy w1

ﬂ“wmﬂm.
FATR §TA g N THET §, 9T §F A1
% wq gy & gg wd w71 Tgan ghw
wq g A won dfaem & fra,
o g & 3w ¥ fawt & wf wedt ad o,
Afie Tt amal ¥ T FQ qT gW
¥ vy 2w 7 fade ofidfeafy w1 dhw
ag & frare off fer 1 ¥ Traew
# & wroer s @ ® 159 wy-
w31 ¥ W frwmr WA § W
15 % W st @ Ak g
Wi sy § e onfer wrfe & v
7T it ¥ g WY fare asqagre Ay
fisr W@ 1 (W & Y weR
16 % wgr mar ¢ 6 ogt aw goeTd
el » aarer §, €T OF WY qHrT
wae< fadem 1 A BT Iy At
wgrwss wn §, e o o 9
T YA § §, A 0@ wwwr § fw

- gHTT wAaT w1 At fagwr fadwt ¥
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[t =g ferma]

ey & wrav o wife ¥ a,  w=m,
ug fagra I AWV & awEwar §
agi wfas g faaam R,
¥fie fegaam oF v ¥, form F qu
et fagma g fcaardt & gqmE
@3 & Tq W AT wWAEL %Y
T & & aY ag 99 w1 gg «rfesy
Ao frwear & f6 ot v @9 gy,
ot Ry g, T ater ar I afa ar
qRT §, ET WA & ST S A
TEa Al g wrsrd g

oy & fogam i fafiree
wrwtfors afcfeafa #1 3w g &= ot
o fogra = W w@, I g
AT & WEE FT AR ¥ A@T |
o e HET g, SENE R
foq gww wEE ¥ g 9 W
faiiy g w1 fagrd o @ | R
Wy ¥ soduuqees & @ ¥
W T FILH £T FhIqr I 7
¢ Ay T w1 wp fadw fag
aq & | wToeT 46 A wgr T ¢ fE TSy
w1 4g St gy fe ot fred g & o9
*Y aor & fog ag # fawe @ an
fowy w1 A R
sfram b AT XV § wandagy
sevrg g fr foed ot & fag wn
war v arfgd | ¥fww s seer
gran fr g w@faem § v fagra
e i e fis o aw 2w & |
fore aOaQ wraw 7 @1 a9 aw fued
wiar st ag & fag sawfaay
waa< faqy ordit 1 gy awar & s 2w &
wrnfore aoady wrow w3 & fog g
g arefg qarE aTe % NgTa HT
¥ | fow gn A gw faod =t & e
NETFTAFTAEFIR § ST
s free ¥ agan www W
e § | FETETo ¥ e Rk  we

(M)

g a1 gz oF wifte frgeer fwar
mar | 3§ * fawfoat 9T 1956 ¥ OF
NS WTET1 1956 & «TX ATH AY
T g1 g Ffieet g O 9 W I X
ot TE FT O | T N 7P wWR
T A Gar e § e g W § e
aug @y arr & ¥« fag oF AW
fagra w1 aiere Y gy g it
Ty «rfge

|9 ¥ qg ¥ 77 W $ XGATE
fw g s graw-geeT @ faar
# @iwT w1 fis g s ¥ O Tga
T qEET GaT § A\ grartos fez @
oifaw gfee & fvey #r gfee & @it
gzt ¥ foeer g @ W €@ q@w
AW A & fag @ N aEN R
fag g favw waex w1 fagrw
wraaT =ifge | fadie saae & fag=r
&7 54T WawE gem ! Wi &Y
goerdt Aefai § 9@ aF IW
¥ frod i & &wn # fairy glaad
a8 & It 9% I & e g g
7E W I qW AE B g ATHT
W & 1 o “wea’ ar wfeardt §
grd R Hwgrwar § feawee ¥
%% e fear § % fRw fed §
AfwT g faal o war dfon freen?
¥R qre v gfag wnfaat s srfeafedy
FaXAgg § AW § 1962~ 63
st ¢t

ot dvdex wr (wEgE)
T BT AT § |

IQTeaw q@w:mfﬁfﬁ"'
wfey % fid o fewpun § W@
g

.ﬁqgfmi:azmgirﬁwsw
i ¥ fr wegfaa onfaar sk wife-
ot fored ot W ud §)

: o
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& WY %1 S 1962-63 ¥ WE
¥ 154 ¥ W e Aagan §
99 ¥ ag aamar wav § fe ag aw gwn
a1 fs ¥ aoe & Awfal &
wigfas snfaat & fad @3 arg
et W wifqarfeal & fog grw
&« & Mwfeat  gfaa @ @ h
N Fw framwe w13 wog wEd
et 1 afergm e Iw @ e
g # wifare & qravg feafa ag
T graT & T 8,632 WHAT
§ ¥ e aqgfaaofrdid ¥ 113
o wifeafedt & ¥Faw 13 § A
o faamet W e Al N
T 9 aw gl Ed F T AHET
14,339 § fov & wagfas snfe
& $aw 330 wR wifeafaat #F
¥ 21 &1 ANw ¥ gufrw
O R TR W o
et av ®T WK W7 WIRA | @A
6 WT& 20¢ATT 580 FWXIAN
¥ wgfaa ofagi & 46,366 § ardt
v gigam H e §Aowfz-
ot @ 5,310 § I ow wfaw ¥
wrew §) S@ oy Ay N
W WY I | T F A1 H1NE Rt
wigfaa orfedi & @ § ) oiomf-
aifedt & @3 f wEdr &) @
ST T FAEq §ET ! WY gHrIar €
e Afer wo g fn goerd
wefet F afy aof sgaeqy & 1 qUEY
WO SEEqT WY WIY qgT WY I
ar @ &1 g ¥ w7 gy ATelt WK
w7 gfaaw et oY el §
v Far W ¥ 17 At Awfaat R
O Eafer ot oo ot F aww d
ot & & foar & g arnfos
wrqar o g€ & annfaw sfasey
xhrgt ¥ ; S Awfal ¥ ww
wgfea anfoat & fag efeafeat &
fay o frey @it & Y & fag
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(M)
ot ey waee ar gfeed At
TR & W wiwel ¥
gifeer wx faar &

g wfaam # ¥ Fgr @E ?
7g waT T § f faww sqaeqr FG
afgd 1 vaF fo¥ o THr FmeT
W7 WATT AT QU OEHIL WTEA A A
IaF AT WY g 2w & ga® any
q g qw # #1€ vt Al ) W@
) IEF @q @ ¥ FTOT A §
fe gt 2w & o wraw § gArd
aN w7 A g §, IAw fawwy
¥ g q gar guT § ag NG A
vt g8 ¥ & Awfar # gawr
forarea o Frrgar & wraT o ARy
T 7T 2T 9rfgd | 98 AT W
foarea # &1 F91 ¢? W@ qa-
4 ¥gTT WAT ¥ F Tg ;AT A@w
qr fr sq ¥ sqET qegar ST
T F § 1 WY WGE gg AT Frar
t f5 a7 & sgror famea sraegt
¥ O ¢ w se® wWw I
T &1 v w fe¥Ea wgw
wgraeg w1 .. ( gEwww ) «fF
st a1y & wg Qg <& wmowy
TEAT WT @ 1 A T WK #k
faquras agor wara qA g oy
@ oz @ S & s & s
Taw ®IE X9 2w § g ar faaunaw
w1 %9 o §F ot wo
wig g e g O Qrwar @ fe-
T HT EAME FED AT A o aAE
ug & fawmr & ag Qv @m, fey-
& fozwr ot & qo Tl
ST | w9 fad s fagmwa Wik
w1 ghgar, T safeql X
Y g¥ WO gy REET W
g f& gare 2w & o fowgr
wt 2 3% wr Y fawe vawe fa@
WTE 1| A HTORY ATHIE TT TATH AT
E AT TR WIT WA WHAwE O ay
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[ = = fawd |
A g W FTAT BT TX G
gme mH muga ammfos aoed
aR FAIT wEw gt g 2,
qZ KW FITHY FHAT TR |

oF AR g7 ¥ WX wa #
wrar g1 mg ® fooer @ ¥ g
T ot Fr owfram @, an eew
§ qEd T AN Twwr T
9T Igx H1E IiF gwE g fgar
¥ (g Aarmm zra gAwr fawifoat
¥ qe F N wET AT @ TEEr K
aar W g qFd At difar awww
T AT WA I AW TR AN T |
1956 1 IA4T TZ HMT ) I A
IR T ¥ @ o gl snfa
A aifs wifegi & far a1 ow amw
T a9 q%71 § AfeT Iwr N fre
i & AN § I A A Y FR
FT Aifey IaFT AT9gT TF fAwwr
2 I T F A I gAm
g & g o fawr wmar @
AfeT & G2 9T WA AT AEAT §
IaF qad &t waer A @ aafaw
§ FFT) FHTfAE FT HAAE qg

2 fs got 3w ¥ N smEew

W § e vaT i § &Y
Taeami & FC oK e & I
W 93T § W AW syweqr § avarfow
gfoz ¥ forrer eqrr At ar gt fom
w Ivw anfy & Fd wrAT 9T .,
form ®f o3 wlTg gy w1 wfgwc
g a1 tﬂtm*ﬁﬂf' Q; L4
AT ATAWTE. . ...

Fqreee vt ww WY aEe
L 5d

wht oy foerd : Ty aga wEEAEH
mawr 3 F faafrewang fo @
ot g8 T wgd dfed ) wEw
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fad wwe witr atr &) of off ot
frg e agyd ¥ amw ¥ O oan |

IIEw wEw ;- @X q% dE
w og fre e @ &1 ww & i
fore % wer w2 F |

o Wy . R e @ OF
s f 1 o arar g fufieee gheewher
¥ g waw & wwA wr ofedr

foro® wd & art & & ag wga e
§ fs afos wfé o wfgd
fras fgy auve & gRwt ot WA @
¢ o% aww W WY & wawen g e
frw? @t & wifiew fearsTAr ey
w7 wry faR & ¥ sgrear € A
& 38 & wEre Wl

f&T oy g s feg | owgr
srar & e W # oI wT e
aga 31 7T § 1 A T gw aamiT
# 37 1§ & f& o ) TEman o ow@r
g | IAw aW EEA W FTE ST
9% @ §, T® WL W WO KA1
qT W@T § | AoegT & g W wl
WTT AR Y WTOwT e wRer fe i
o w T T i #Y gl & Ot
Ay owar & 1 fagre wer gEd g A
. WY gt #) feafer ago waw @,
AT § 1 xE fag i o o & faey
T % fY I ST EATE | AW g
farihe wrreret &7 ave W § A g W
w oY farde s YT st 3 -nfigd

v & e, e, et
o & T forre) werweaw A wgr
aw §, 8 W g § ¢ & ag et
aft wgpm e avfr wersaw Wi faes
& ¥ s I | i FOer o o aw
faett gfead ot & § @ wewrsh
e v Y 4 §, ¥ W0 S, 4R et
N, WypT sWminI A g, Qv
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a1t & wre § v@wT fewr § | /fea
W e §, A T Ay, N A
wW wogl §, QX qEwwAl F1 et
Arer v Rw 3 7@ v & 1 o iy
TR F N s oy g N
qawaTit § oft drw, doww wrfd wr
e drewr 7O #, froR a1t w
=y frsmr sy

faredt 3 ary AW Fafregm
T gevaw® g9 qr wifa ¥ §
g T QR e | s ghe
7, mias gfer ¥, firar £ gfee ¥ o
& av sy €, xely saver ¥ g oW wwe
o farT T Tfgdy

a7 { af ara e F7 G Fafew
qhzwor, 39 & a1X ¥ & wgAT g |
¥ fr forard g 1 o g e e
2 | T Iox qfq £y ToAY T S oy
T AT ¥ arg wrdy ¥ Iow Afa Ay
o et ff IuF avg A 9. (TTeHW)
ATTHRY qF X 99 G §, wiww aw
Fqr AT @ E 1 T AN qrx w1 IAw
ax ¥ gt Aifwg | Ivw ofa #r o
JEET @ IR W A g% Ta T
3 5 fyoft nfe & wrfy & aw
et Y qF, IEET FEr s fyav
T OT@E ¥ aw qErEw
¥ TR wer | ey aur g€ | Afe
SqTaTHI ¥ EyT g, qg & sTOwy
T wrger 1 & A aft
A e § I ST oY arnfas
Zforwlor %7 wra< et § 1 Wi
AgAd feara T BRI F
T QreHT faeg® {@TE W e A
ara Y w3 § 1 g gfervter it
qfcfefe ¥ & I9% 39X WY wEY
qaE R AT W deN ¥ Ay
wy s U wiw & e fisar § Sfex
e Tuw R wnar @ SRR §
rryifyw. o7 f I9d der ofy =%

forar § oY qE0 & W1 W I@ X w;

(M)
fegr, q@ @ S& ® ay ww G
T FTCN & I qRA T T FH 6L
# wwwen ¢ f fo 2w & qmnfone a71-
T W EW AT FI § GHIAWT KV Q@
¥ § 39 AN N @ awg A AN
fared ot sgraTsiter 1 @Y & w0fRd

B w2 F gw oy W A w1
¢ wnifas soa ft T s €
Afer o T e BN &, Ot werd
it § @ o 93 gF ud wnvlht -t
T A FrATiorE ITaTaTer § SAwT i faw
e § o< frdt afr onfer o e
¥ 9w YRE F 7 T AR AT AY
faarr &Y g g, oWt w9 wepRtT A
oo § | ga¥ oudt, Mmoot ¥ oy ad
streft fiet 3fw wqgfae onfael o o hd
frafr st X &, st M Emre
aﬁﬂﬁ&ﬂ*ﬂﬁﬁmlﬂ
|

16 hrs.

or fial o & fergrer o v
wigert 1 et & & fies fiear e el
gew ¥ fre & g erd ez ¥ fe
<f qayy, forrer 18 wwer w1 oy
gur 1 e fiedt ot onfr wr oot
we ot Y 8 @ ¥ v ot ¥ fw
e T ¥ oY R wTe WY ane gunt
fyeefy, st 3 g ¥ e, Efiey
fir firek s, ww o g€ onfr w1
s oty T wrest 9y e falr 3w
fryvcasey § onft E it A qw
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[t sy o]
A e A woar g 1z B &
I & X T IR qFIATE X 6w
Wgwi g, I gEm AT

g a fead #3 gafed & &
fe araoz w% fe pro d@feem
TTAY A A T E, THTAT I A
WA §, TATTA BT a7 $Q@T &, WX
W1 g gfewor ot @ 3y ¥} A
T 9 9z %1 § forewY 3w ¥
g R T@IR grar g § Wi} fadefr
v w1 frere gwr & 1 @) feafa
O aF 99 W § | 9l o W ¥
wer qr f5 ¥ ¥ o gl & §,
ot wgfaa ofa &« § s A fawiw
waa} fawr wifgy | @ o EgT g
T 1 AT I I e d | Swaw
fae® ant & S #1 Wi a7 W
TV W § fw ag 2w, 7§ ey, T®
sgaeqT 99 @il & fed g i 9w
o ¥ femar @Y W & a9 v fawy
CQTHHY FT AHTGAT T FT WX FEA&
¥ arg Zw g W TR | 3 %) ER
w1 7 gfagra ag aaean € s smaw
grafaw aUaQt waw AE i
& WO Traeaar #1 fgeom T@ w3
UL

&t wHE A (9T ) : ST HEYEAT,
foadr aTer ¥t g7 # o duw W
ww A fred @t wr glaad
femma & fordy o gume fedy & 9ok fod
& gawr qwrlt g | SgA dwad
wfas wiwa & sfoder & gwaem
Fagaagwa ey &) xwdw & oo
g€ s & o /v § 99 § & agal By
qfcafaa ot & s feqr mm g0
WFTagaaamIT Ay QWENfE

(M)

g wfes fre§ gu & 1 ag a1 gt
dfaara 3 ot W o § W gl
dwad wenfaw www t frgfer g€

dvat sifaw weto o & areqw
1% qde 150 faary fr anfa
oTe & of @ ¥ qw WY awfr s wr
ST §THA T G @ FHEE A
T @yt Y | g €Y Y, vk
FAEA FHWA ¥ W ATHT S
167 9T gwTa faar § fr o wwe &
T o O & arr o dar ad
wrfaa feaT o Y ST WX W
2 ot foed? gu e § 9% fad s
FTFTT GETC ST ATEdt ) W 99
47 61 & FYT OO @ ¥ HAN
O gt g avye foedt gf s
& fod o a1 T 9 | greifs
wfram & spame o ¥ 9 frgfe gd
HfeT oz @ Fr a ¢ fr Y el K
7z favw == & g are-faae & fady
W | 6 ¥ ag s grar & e wee
%Y WrET 3w ¥ @A AT T 25 HO¥
a1t &Y faedt gf owa & wfw wedt
T | g Efaam Y @ W AT
TF F) 9 @Erran o7 wfawr fear gt €
I 9T AT g A wqwr g
wOHTT ¥ ot aw xw fod o www
78 frar fox Wt ag fegrr o a9
Maawgh ) wagdag 2w A
wETT q@1T weret § 9g fag @ an
L4

w7t foid grife 23-9-56
®) gz & g o€ f AT vy aw W
agi R aga Agi gt | Ay AW &
et 7€ | yg 2w # afafag awrar g
Wy foeer gure €, frfoaa &
gfoor § 1 gfomt, frfomY Wi fawdr
gt faat ® w7 ¥ gfwar faeeft
t ok e Al foreeft
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g Y 3@ 9T Tg9 AT ZAT & 1 WA
afvafas aar & 99 ¥ 9t foee gu i
2, foad fag wrome afufa  frgea
¢ @ o7 forma |t 2w &1 AT wT
& gwa W § i 17 3w § o afcafaw
qATH &, qEATEE ¥ E I ¥ faey
R afa fogy go oma & &vr €
T folt glaar T aed o, 99
¥ fa% 38 aff fear smaT @

# frare & o) oF e I wgT
wigar g | W 9@ faw @ § o
F AT G F a9 oo fawr g, S &
wgst B ardr gfawd fawr s
£ 1 FaT A auR fow® g g, foee
7T T OF FAX W FF I, faw
amm ® fad afcafaa a1 qeaae s&me
¥ § 9T TvAT J@ AR A FT
gief@z A g a 7 TIw
gar el ¢ s 9a% =¥ ¥ w=ar
aqrf & g1 Afer s 3w
F1 40, 45 7 50 & & T4 o
g ax ag fedr Sag weardt W gt
a7 arm 2, FqifE I ofafaa aurr
239% TIH I W gF @ & I
! 60, 70 aT 75 ®r §& FrAL e
a1 & 3T & gEEN F A faww go
am qfeafaa sfagt & qray § sy
FN Y Tf foad | wofafa
g & fad g a¥r Tw@ WX
AU I FHFT ETE 1 qg Tw O
fr g7 48 97 94T ¥ 4T w1 § Ay
A1 A QTATHE ¥ § IE CIATEE
grar st srgm o fam faed g wwi
F1 TENFAE FA1q ¥ <@ fzgar mar ¢
ag fooex <% w@T |

wfagry & gg wrar ¢ f& o7 ofe-
Ffq3 gury ¢ IT T T ¥ OF Q9
arg | Afwy & dar 7 wwwan fs of -
ATAT GHTH & OF A7 B IS @ FT
L ®! GHATA TATAT AT FEHAT § | S
qraRE wE ¢ Jawr faederh

(M)

¢ f& o ofcafar swwr @ 9@ & faw
frew gu s ® mfve fegr
& 37 & FWA A AT HEST G |
gaferd &2 & awA {7 g ¢ f®
WM 25 0¥ wefgt w1 sufafE
gurer § fawst af@fen e & afiw-
for fiear mar & S7 #1 dwaw
vt wfwee #Y fewmfon & qafaw
w3t sy § @y oy ) fow avg
¥ gfomt w1 firfomt & ford Awfoat
aifz £ gfaed  af § St wwc &
@ a% I W) ®1 glaed aff fawa
ga a% g%t g AgY faw qwar §
% @z ¥ grdar ¥ g e wdaw
afefa # fi? & [anfaw oF dvaw
wraw sfoww g fear o o
sER @fEfa 7 a1 I Wi
A d5a¥ & A § < W ofofaa
gutsr & fed & Iy dvad A N
1 wifew 1 9w

o wreeltell . SYTEW WERT,
T fam faramawi# aw
foedt sfa wrawr &t fod o7 gw
faare et g1 feedt nfagl w1 s
W A TEmar 9w & faww
qTq FT G Y 9F O 7F qF fregT
T §ATH TF AAT I EA® (6 684
* T § A, 1 2w & wwT

O™ Q¥ WAWT 9¢ Aq W Hwe-
wierw fegfr & & O o forcamqw
ggfee gurk I | gT T 2w
qifeT 9 gma A Ao 1§ 1 W
TJEET AHTAAT F G § a9 M { %
odt gwar aAT ¢, THRAT T amETACOr
1 ¢ foed g0 awr Wi Wi
giar ¢ X ga 8t v ¥ fawie
I T R ot g ag wgE @
fe 2w & w=T W foewaw g,
afa & wmwe wx, wwfE &
AT 93, fawTs § a9, st §
STETT 9, A & S99, I & w0
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[sft weiY]
g fa Wi oo & e g e ffam & wet amwfos "
a1 et & w1, wiigw arw €, amafae g

_ | W g e e W
¥ 1§ qt ar A s R, ami::sszfwmmm
W ot 9 T WA I o o S 9
w10 fod #1 wq @ Ay g, I aﬁmg,mwwﬁ'm.“m
I W AR T A AT T gy w8, s g fed
AR ING UR AU I e
W W & weT fred A Y A e g g §

F W gwear § |

Wt Fa FI997 FroAa ¥
qIqQ AT AT FT AR H, IARY
fraroaro & o fadmewrs 37 a=t
1 a1 agg wfew g, fedr s W
HTT AT &Y, T & wEgE A v |
qA T FAFL T FAA A7 -
q@ #T 4% WA } | ag W AR
T ¥ At §, 9% 9% @ g AN
Tgr? ATy ¥ e A6 & |Qw
), TOX AT ¥ FAF 71 A froF
st & g 1 § w9 @, W%
WY IAF I¥ I ¥ IE A ;W w
ITHr I sgfa A, A€ IW WA
) A7 A% IW WL FY WrIvEEAr
g & o wrewr faaiT 1 T IR
ot Agrafe wafaa T § 1 ag
Faa AR wrww & H afoorm
qr ff JwIe FHT FAOT FIEH
g9 W4 1953 ¥ | IW I gX T
gfwer arfer & =, faifae ofe &
W, ey fog? o, feadr o afa
o g, dwmaa ® fag iy fs
WX JETE AT AV FH gRT
2, % 3767 fq@sraa 33 N, I
qEAfy g7 gnit W J IR @A
WagT Ty 4§ & & IART AR FH
.mtmmn’gﬂﬂﬁimﬁ‘
et w1

fadry oz, fedt wife Fadi o wow
F€, IT 7T T F€, IqT FS AW
a8t g1 ¢ 1 afew 718 T faeger &%
g e oo Wt 3w & wRT qEdwT
S ferar e staTg $5 § ST
& AR 97, AW F AR 9K, AT
& a9 97, afa & AW 9T, 07 & AW
9T | F WA AT aEwE IT ¥ gt
feer feamr 9T O AT &, oW =l
g W g 9 s few §
¥ | wawT 91 F AT fade FE
g Paat ot wiem ¥ fas) fammr &
g 3w o ¥

aTa qdT 7Y & s ag awen fest
ge= wify #7 [EAr ¥ fedfr gfcwr
afsy Fagd ¥ wlt §@ &
g ) AT | A WY OF HAT AR
2 | 7g W AT 0 Afew ww A
sfa & a1 aT Ay anfrat & safeeat
FY WTT TET ATAT §, T fwar v
2, w1 wIATe gt § W7 gEe
o W HIEE gAY WY
safaTe #t wEae A §, ST A R
HTOHT ST WTHMT HTAT ATRET E
g o wfy & soeTe 9 SN R
weor g1 & 1| My O A W Ay
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A Wt HwwaT g dwr § W faer
¥ wfgwrdt, gfvw & wfgwrd ot
AT 19 K Y § | vaw fafaeex
1 g fear wmar g, a6 q@ w
X ¥ ¥ wr€ qa T fwar srar
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purposeful action in rebuilding Ipdia.
To the backward classes at any rate,
the ideals propounded in the Consti-
tution and the goal get by the Plan-
ning Commission remained largely a
distant picture. The Commission had
the painful experience of finding
among the masses a feeling of rest-
lessness, discontent, apathy, a sense
of resignation or resentment at thejr
own low social position. It also dis-
covered, apart from the policy of the
Governments—Central and State—
that the administrative machinery
through which their policies are im

plemented has not been sufficiently re.
formed and geared up to zestful
action. It was working in the same
old manner of British days except for
a few enthusiastic officers here and
there. It still retained an air of offi-
cial superiority and consisted mainly
of persons who look with disfavour
and disdain upon manua] labour, In
fact, the grievance was that the ad-
ministrative services lack sympathy
and understanding of the feelings and
aspirations of the backward classes.”

T @ frarg v § v go
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* g W @A g g % WA 24, IA% AT gC BT

2, ITF W P AT 2, IAN
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Dr. Sarofimi Mahishi (Dharwar
North): Mr. Deputy-Speaker, Sir,
nearly a decade after the submission
of the Report it has come before the
House for discussion. I may appre-
ciate here that the Report has never
become stale and the House insisted
on discussing it here, in the sense that
not much change has taken place dur-
ing all this period of ten years; hence,
there was no necessity for a second
report. For a period of ten years, [
hope, the same report might continue
to hold good because there may not
be much radical change either in the
social outlook or in the economic de-
velopment of the people. But that is
a sorrowful thing, indeed,

The development of the Backward
Classes comes under social security
which has been bracketted along with
leew in the Ministry. Law contains as
ity part social legislation. Because it
is now clubbed with social security
and the development of Backward
Classes, I hope, this combination will
be able to do something better during
the coming years.

As regards the new outlook, the
social outlook, the Ministry has got to
do much. There should be a radical
change in the social outlook. That
is quite necessary. Without that
radical change in the social outlook,
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the other minor details that have
been emphasized either by the Com-
mission or undertaken by the diffe-
rent departments cannot do much.
Moreover, there should be co-ordi-
nation among the different depart-
ments working under the different
ministries. Unlegs there is co-ordi-
nation, what is the result that we are
going to achieve? We are not going
to achieve much results if there-is no
co-ordination.

You may remember, Sir, once on the
floor of this House I put a question to
the hon. Minister of Education, name-
ly, that the Home Ministry was run-
ing vocational classes for the Back-
warq Classes people the Community
Development Ministry was doing some
service, the Education Ministry was
also doing some such service and the
Defence Ministry was also undertak-
ing some such service, what efforts
were being made to bring about any
co-ordination among all these as a re-
sult of which there would be some
tangible results in the measures un-
dertaken for the improvement of the
Backward Classes and others? The
hon. Minister was kind enough to re-
ply that as the question was complica-
ted, so were the measures also com-
plicated.

What I mean is that unlessg there is
some concrete development in the
matter, unless some tangible result is
seen, people would not have much
confidence. Once I remember to have
said on the floor of the House that
people hag entrusteq their develop-
ment and their whole future to the
Government taking the Government to
be their trustee and the trustee had
to discharge his duties in a very effi-
cient and able manner to maintain
the confildence of the people.

We had a very good social order
based on certain philosophy and prin-
ciples. The Bhagwad Gita said:

wmepdvd war e sore T
On the division of labour the var-
nashram system was based. But does
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it hold good even today? Conditions
in our society have changed; values
in our gociety are fast changing. Does
it hold good? The son of a Brahmin
may undertake the work of a cobbler;
the son of a Kshatiya may do the
work of a Vaishya. This was prevail-
ing even at that time. Under the
existing circumstances, when these
things are no longer holding good in
soclety, deformed interpretation of
some such thing ig creating all the
more complications in our gociety.

Ours is a secular State. Once upon
a time religion hag got a very strong
hold on the minds of the people. Even
now it has & very strong hold on the
minds of the people howsoever we may
say that India is a secular State en-
couraging or discouraging no religion.
But, at the same time, ours is a caste-
ridden society. We have to acknow-
ledge that it is so. What we depre-
cate is the vices or the bad or negative
side of the caste-ridden society, not
the virtues of it. I may bring to your
notice that a particular community
came into existence with the objective
that the members of that community
shoulg share in the happiness or sor-
row of the other members of that com-
munity. That particular caste system,
we see, is no longer good; but, at the
same time, for serving similar pur-
poses, based on a casteless society, are
we trying to have a better substitute?

What is the substitute in an indus-
trial society or a political organisa-
tion for these things? It is for the
educated people, the enlightened peo-
ple of thig country, to think over the
matter as to what can be a substitute
for these things. We say that the
existing caste system is ridden with
evils—communal prejudices and all
those things—and no doubt every one
will have a similar opinion as far as
this matter is concerned. If our de-
morcracy, wherein we believe that
every Intelligent citizen has to take
an intelligent and active part in the
management of the affairs, has to be

NOVEMBER 8, 1965 Commission Report 993

(M)

a success, how is this caste-ridden so-
ciety going to help us? The caste-
ridden society is not going to help us
in this matter. Therefore, we want
to have a better substitute for that
and we want every citizen to take an
intelligent interest in that. Every en-
lightened person in this country has
to think of this. The Backward
Classes Commission, after studying all
the social conditions and economic cir.
cumstances prevailing in this country,
brought out a very voluminous re-
port—it is a very important report
too. I may say that this backward-
ness of a society has been described
in the Commission’s report also as the
result of the interaction of social,
economic, political ang religioug fac-
tors over a very long period of time.
We shoulg try to root out this back-
wardness. It is not possible to des-
troy it all of a sudden or immediately,
but at the same time efforts in that
direction should be made constantly.
We say that economic backwardness
ig the root of all these things, but the
Commission has said that it is the re-
sult of the social and educational back-
wardness. In a secular State, why is
it that categorisation of backward
classes is made on the basis of caste
system? No doubt religion and caste
are two different things; one cannot
be mixed up with the other. If, on
account of some long-stretched asso-
ciation, the two things are mixed up,
why is it that all these years, even
after Independence, we are trying to
categorise the backward classes on the
basis of caste and not on the basis
of educational backwardness, econo-
mic backwardness and social back-
wardness which are mainly the cri-
teria for categorizing the backward
classes. No doubt there is difference
in the criteria undertaken: some of
the States have based it on caste;
some are trying to improve on it by
categorising on the basis of economic
backwardness. The categorisation
differs from State to State and also
from time to time. As a result, peo-
ple who were backward last year may
not be categorizeg asz backwarg this
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year or people who were not consi-
dered as backward last year are being
considered as backward this year.
What is all this due to? If a person
who was considered five years back
as backward is now considered as a
person of the advanceq community,
it shows that gociety has done a lot
of good; there is a radical change in
the society. But a person who was
considered as advanced five years
back, is now being categorised as
backward, how are you going to ac-
count for all these things? This has
to be taken into consideration by the
Social Security Ministry.

Taking into account the social back-
wardness, educational backwardness
and such other things, the Commission
put all women in the backward clas-
ses. No doubt many Members have
spoken very highly. about all these
things ang that is a fact. The per-
centage of literacy among women is
hardly eight. The rural women have
never come out and as one of the Op-
position Member pointed out, they
have to go a long way—8 to 10 miles
—for bringing drinking water. The
economic conditions, the superstition
and the religious hold are such that it
will take decades for those people to
come out in spite of the constant
efforts on the part of voluntary
workers, soclial institutions and Gov-
ernment. Therefore, we have to con-
sider what effective steps they are un-
dertaking in this direction, in order to
emancipate the women, the bacward
classes and the people suffering from
social and lega] disabilities in this
country. Certain sections of society be-
cause they belong to certain classes
suffer from Tegal disabilities,
and similarly certain sections
of the society, because they were
women have been suffering for all
these years from certain legal and
social disabilities. How long are we
going to allow this state of affairs to
continue? Even in a democratic
country like ours, more than 50 per
cent of the people are suffering like
this and they have no voice at all, and
the majority of them hawve not got any
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opportunity even for getting better
education. Howsoever highly we may
extol the fact that ancient India had
given a very lofty place to women,
we must remember that the conditions
existing at that time are not existing
now; the conditions have radically
changed. On account of the political
invasions and such other things du-
ring the medieval period, even the
Smriti-writers went to the extent of
saying that a woman was nothing
more than chattel; and as a result of
that, no economic status was given to
her; and no social status was given
to her. According to Katyayana, a
Smirti-writer of the thirteenth centu-
ry, a woman under no circumtances
could possess more than 2000 annas
which also could be utilised by her
hubang in case of emergency.

Shri Kapur S8ingh (Ludhiana):
That was a good thing.
Dr. Sarofini Mahishi: I am refer-

ring to the position in the thirteenth
century.

Under the existing circumstances,
better facilities have got to be giyen.
We talk about equality of opportunity,
political equality and sociai equality
and so on. Let us try to bring some
of these things into force. Unless
there is a radical change in the soclal
outlook, unless the greater sections of
the society look at these people who
are suffering from social and legal
disabilities with a liberal outlook and
try to give them also better conditions
of living and opportunities for working
ang better opportunities for getting
better remunerations, we cannot have
any hope for the emancipation of
these people. It iz impossible for the
women to come forward by them-
selves especially in the case of those
women who have for long been
thrown into the backgroung for de-
cades and for centuries, it is practi-
cally impossible to come forward un-
less opportunity is provided to them.
It was only in 1856 that a daughter
could get a share in the property of
her father and not earlier than that.
Earlier than that, only a widow had
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some right to limited property. The
Backward Classes Commission had
tried to go into these things in detail
and suggest remedial measures., Many
measures have been suggested in this
regard, such as the opening of schools,
the running of hostels and givirg bet-
ter educational facilities and so on.

These things should be done imme-
diately.

In this connection, | should like to
give just one instance of how things
are being managed, When a huostel is
opened for the lady gtudents of the
Harijan class or the Scheduled Castes,
if the funds are not released till the
31st of March, how can you expect
them to have better food during the
whole of that year? Ar: the students
ang trainees and inmates of the hos-
tel expec.ed to eat nothing till the
31st of March? Who i3 to bear all
the expenses during the whole year?
1 am mentioning only a matter of
minor detail, But these are things
which have got to be attended to im-
mediately. Leave aside the questions
of major principles and woolicy mat-
ters; at least these minor details
should be attended to; if even these
minor details are not worked out effi-
ciently, it will create a very bad im-
pression on the society in regard to
the actual work that has been turned
out.

Shri Hajarnavis: The hon. Member
may kindly pardon me for this inter-
ruption, but I hope she will give me
those details so that the matter may
be looked into.

Shri Maurya: I cannot understand
why these segregated hostels should
be there. I think that it is better that
there are no segregated hostels.

Dr. Sarejini Mahishi: In the under-
developed countries ioday, the prob-
tem of juvenile delinquency is becom-
ing more and more complicaled every
day. With the growing slums and the
cconomic difficulties and so on, the
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problem of juvenile delinquency has
become so complicated that the num-
ber of juvenile delinquents is increas-
ing all the time, and the remand
homes, the fit-person-basis schools
and other such centres are becoming
more and more punitivc instcad of
reformative. The moment the inmate
from such a centre comes out, he
must be rehabilitated somewhere and
looked after by the society as if he
has come out after training, But un-
fortunatey what is happening is that
these young boys when they come out
from such centres are looked down
upon by society and are not abaorbed
in any service.

Therefore, in all these matters, we
have to bring about a new social out-
look and give a better opporiunity to
the person who has suffered from all
such disabilities during hig lifetime.
This change of attitude is necessary.
I hope the department will be able
to do something in this direction.

As regards reservation in govern-
ment services and also in educational
institutions, I will quote from the let-
ter Kaka Kalelkar wrote to the Presi-
dent (reproduced in the beginning of
the Report). He wrote:

“Coming to details of govern-
mental services, the principle of
‘no reservations’ but ‘special pre-
terence’ should be strictly follow-
ed in class I (and perhaps in class
II also) of services because ser-
vices belonging to these classes
demand higher standardg of inte-
grity, eficiency and initiative. It
is not suggested that these quali-
ties are the monopoly of any one
community or that these quali-
ties are at a discount in the case
of other communities”.

Therefore, taking these things into
consideration, efficiency and integrity,
these being the main  criteria, of
course preference should be given to
backward classes under similar cir-
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in the attitude towards these people
who have suffered for ages together.

cumstances. That means the country
has got a right to demand efficient ser-

vice from able persons, from capable
persons.

“Experience in the past proves
that reservations come in the
way of healthy emulation and
those who learnt to depend on
reservations are oftentimes, not
alert enough to improve their
quality. They rest on their privi-
leges an all zest for self-improve-
ment is dulled”.

This being the opinion of the Chair-
man of the Commission, all efforts
should be made to achieve those ob-
jectives. What measures are to be
taken to promote efficiency and
capacity among the backward classes,
to give them better facilities for bet-
ter education? All these things should
be immediately atended to. But there
should not be reservation at the cost
of efficlency, integrity and such other
things.

Shri Sonavane (Pandharpur):
Efficiency is also there.

Dr. Sarojini Mahishi: There may
be difference of opinion. I do appre-
ciate that. What I mean is that all
tacilities necessary for the uplift-
ment of the backward classes should
be given. I belong to the biggest
backward class in the country.

Shrli Sonavame: She enjoys better
facilities.

Shrl Hajarnavis: 1 hope we were
.all backward as you are, Madam.

Dr, Sarofini Mahishi: They should
be given all facilities for develop-
ing their inherent capacity and latent
talents. The backward classes ghould
be provided all such facilities. Imme-
diate steps should be taken in this
direction so as to bring about an
overall radical change in the society,
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[+ g wga]
ariy Aoy g @y § | € Iy an Mr. Deputy-Speaker: There is no

- quorum. The House stands adjourn-
w1 faer fe O gfoomr a1 19T &g till 11 Am. on Wednesday, that is

e d .. ... the day after tomorrow.
Wt wo Wo www (¥THY) 1o e hm.
Lacc i cil A
The Lok Sabha then adjourned till
1850 Mem. Eleven of the Clock on Wednesday,
November 10, 1865/Kartika 19, 1887
(The quorum bell was rung). (Saka).
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